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'LEGISLATIVE ASSEMBLY)

N

VOLUME IV—1940

LEGISLATIVE ASSEMBLY

Tuesday, 5th November, 1940

The Assembly met in the Assembly Chamber of the Council House in
New Delhi, at Eleven of the Clock, being the First Day of the Twelfth
Session of the Fifth Legislative Asseinbly, pursuant to Section 63-D (2)
of the Governméent of India Act, as set out in the Ninth Schedule to the
Government of India Act, 1935. Mr. Président (The Honourable 8ir Abdur
Rahim, K.C.S.1.) was in the Chair.

MEMBERS SWORN:

The Honourable Sir Reginald Maitland Maxwell, K.C.8.I., C.I.E.
(Home Member);

Mr. K. Bituruma Reddiar, M.L.A. (South Arcot cum Chingleput:
Non-Muhammadan Rural);

Raja T. Manavedan, M.L.A. (Madras: Landholders);

Mr. C. P. Lawson, M.L.A. (Bengal: European);

Mr. J. F. Ormiston, M.L.A. (Bengal: Europesn);

‘Captain Thakur 8ingh, M.C., 0.B.I.,, M.L.A. (Nominated Non-
Official); -

Mr. John Dawson Tyson, C.B.E., M.L.A. (Secretary, Department of
Education, Health and Lands);

Mr. John Francis S8heehy, O.8.I., M.L.A. (Government of India:
Nominated Official);

Mr. Henry James Frampton, M.L.A. (Govetnment of India: Nomi-
nated Official); ‘

Mr. Charles William Ayers, C.I.LE., M.L.A. (Government -of India:
Nominated Official);

Mr. Muhammad Ikramullsh, M.L.A. (Government of India: Nomi-
nated Official); '
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Mr. Saiyid Hasan Zaheer, M.L.A. (Government of India: Nominated
Official);

Mr. Basanta Kumar Mukharji, M.L.A. (Bengal: Nominated Official);
and

Khan Bahadur Sayad Bunyad Hussain, M.L.A. (Punjab: thﬁ'.ﬁ;tql
Official).

!

STARRED QUESTIONS AND ANSWERS.

"

(a) ORAL ANSWERS.
INADRQUATE INDIAN REPRESENTATION IN THE PoRT TRUSTS.

1. *Mr. Lalchand Navalrai: (s) Will the Honourable Member for
Communications be pleased to state if it is a fact that in the Caloutta
Port Trust there are only five Indians out of a total number of nineteen
Comunissioners? If so, since when has this ratio been adopted and on
what basis?

(b) Is it a fact that European Commercial interests have direct repre-
sentation on the Port Trust of Calcutta, whereas Indian Commercial
Organizations have not been given any direct or statutory represemfation
on that body? If so, why? - .

(c) Is it a fact that the local Indian Chamber of Commerce alone has
been responsible for about Rs. 88 crores worth of trade out of the total
annual trade of Rs. 138 crores passing through the port?

(d) Is it a fact that on the 13th September, 1988, the inadequacy of
representation of Indians was raised on the floor of this House under
starred question No. 953, and it was stated that enquiry was being made
regarding one of the Port Trusts?

(e) Will the Honourable Member be pleased to state what progress of
Indianization in the superior posts and what increase of the Indian repre-
sentation on the Port Trusts have been made at all the British Ports in
India including . Karachi, since Sepfember, 1988, and what further steps
are in contemplation in that direction?

The Honourable Sir Andrew Olow: (a) No. There are at present six
Indian Commigsioners. There is no fixed proportion of Indian Commis-

sioners; the number depends to some extent on the individuals who happen
to be ez-officic Commissioners.

(b) Yes. The reasons are fully set out in the debate on the Calcutte
Port (Amendment No. II) Bill of 1926 reported in the proceedings of the

meeting of the Bengal Legislative Council of the 16th August, 1926, to
which I must refer the Honourable Member.

(c) I have no information.
(d) Yes.

(e) The number,of posts carrying an initial salary of Rs. 500 and over
held by Indians on the 81st March, 1940, was 29 per ¢ent. of the total as
against 24'7 per cent. on the correspqnding date of 1938.
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As regards Indisn representation on the Port Trusts, she Bombay Port
Trust now has two more Indian members, including the Chnu'man. and the
Culcutta and Chittagong Port Trusts each ona more Indian member than
in 1988.

Mr. Lalchand Mavalral: With regard to clause (a) of my question, may
I ask the Honourable Member what is the number of the European
Commissioners out of those 10 in comparison to 8 Indians?

The Hemourable 8tf Andrew Olow: I think it js 13.

Mr. Lalokand Navalral: Are they in all 18? 1 want to know how many
are extra Europeans? If 6 go out of 18, are the rest Europeans?

The Honoursble 8ir Andrew QGlow: The Honourable Member can cal-
culate what 6 and 18 oomes to.

Mr. Lalchand Navalral: What are the principles upon which these
appointments are made?

The Homourable 8ir Andrew Olow: The principles are that certain
olected members are olected to represent commerciai interests, and the
population and the remainder hold office by virtue of the positiong they. hold.
For example, General Managers of Railways and officers of that type.

Mr. Lalchand Navalrai: May I ask why separate and direct representa-
tion hus not been given to Indians?

The Honourable Sir Andrew Olow: I have referred the Honourable
Member to the debute in which he will find the case admirably set out by
the Honourable the President of this House.

Mr. N. M, Joshi: Muy I ask if the Honourable Member in charge of the:
Department is aware that the Royal Commission on Indian Labour has
recommended that labour representatives should be appointed or elected on
the Port Trusts in India, and whether the Government of India have takén
any steps to give effect to that recommendation?

The Honourable Sir Andrew Olow: I am aware of the recommendation.

Bome steps have been taken. I think, in Bombay for example, 8 member-
has been added. '

Maulana Zafar Ali Khan: May I know whether in view of what my friend
has said, the Mussalmans are Indians or not?

The Honourable Sir Andrew Olow: ] did not catch the remark to which:
the Honourable Member was alluding.

Dr. Sir Ziauddin Ahmad: May I put the same question in another form?
Will the Honourable Member accuse me of communalism if T askad how
many of t.hese six Indians are Mussalmans?

The Honourable Sir Andrew Olow: I should not accuse the Honourable
Member.

Al
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Mrz. M 8. Aney: On a point of order, Bir. Is it permissible for any
other Mamber of this House to put the question put by another Member in
another form and to make it more intelligent?

Mr. President (The Honourable 8ir Abdur Rahim): The other Honour-
able Member did not press his question. el e

Dr. Bir Ziauddin Ahmad: But I would like to have the answer to my
question.

The Honourable Sir Andrew Olow: T understood the Honourable Member
to ask if I was going to accuse the HHonourable Member , opposite. My
answer is that I have no intention of doing so.

Mr. N. M. Joghi: May I ask whether the Government of Indis propose
to give effect to the recommendation of the Royal Commisgion in provinces
other than Bombay?

The Honourable Sir Andrew Olow: When the question of revising" the
constitution of Port Trusts is taken up, that will be considered. - '

Mr. Lalchand Navalral: I expected an inqdiry being made in answer to
part (d) of my question. May I ask if that inquiry has been made?

The Homourable Sir Andrew Olow: I am sorry; I should have added a
small portion to the end of my answer to the last part which will give the
information. This is as follows: :

“Government are satisfied that the Poct Trusts are steadily pursuing a policy of
Indianisation of the staff., The adequacy of Indian representation on the Trust is
under consideration in the case of Madras.” :

Mr. Lalchand Navalrai: May I ask if any report has been called from
any expert or whether any inquiry committee was set up to find out what
the Honourable Member has just said?

The Honourable 8ir Andrew Olow: The question was considered by the
Trust iteelf and we also got particulars from the Collector of Customs.

Mr. President (The Honoursble Sir Abdur Rahim): Next question.

Mr. Lalchand Navalral: Sir, I wish to put a few more supplementaries
as_the question contains several clauses.

Mr. President (The Honourable 8ir Abdur Rahim): No, next question.

SHORTAGE OF GooDs WAGONS ON JacoBaABAD-KasEMorE Nairrow Gaver
SecTION IN SIND.

2. *Mr. Lalchand Navalrai: Will the Honourable Member for Railways
be pleased to state:

(a) whether Government are aware of the shortage of goods wagons
on Jacobabad-Kashmore narrow gauge section in Sind;

(b) whether there have been any complaints about non-supply of
goods stock to load merchamdise and that goods had to he
carried by bullock carts; if so, what steps the railway admi-
nistration took tc meet the demand for goods wagons;

©
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(o) whether it is s fact that a large number of narrow gauge goods
wagone has'become savailsble on the closing of narrow gauge
line in Sind from Larkana-Dodapur;

(d) whether the railway authorities have taken steps to transfer the
released narrow gauge goods stock to Jacobabad-Kashmore
Railway; if not, why not;

(e) if the reply to the first portion of part (d) above be in the affir-
mative, what the total number of goods stock released from
Larkana-Dodapur section was and what the number of goods
wagons transferred to Jacobabad-Kashmore line was; and

(f) if no stock has been transferred from Larkana-Dodapur section
to Kashmore-Jacobabad section, how it is proposed to mee*
the shortage of goods stock on the latter section?

The Honourable Sir Andrew Olow: (a) There is no shortage of goods
wagons on this section for the normal traffic offering. During periods of
peak traffic demands for wagons cannot always be met immediately.

(b) Complaints have been received of a shortage of goods wagons on this
section only during periods of peak traffic. There has been some diversion
of goods traffic from the section to the road by bullock carts, but as far as
can be ascertained this was due to the cheaper rates quoted for this method
of transport.

(c) Thirty bogie covered goods wagons became available for transfer.

(d) The wagons so released are being transferred to the Kohat-Thal and
the Kalabagh-Bannu narrow gauge sections where the needs are greater.

(e) and (f). Do not arise,

Mr. Lalchand Navalrai: Will the Honouruble Member issue orders that
when there is a season and there is a demand for wagons, they should be
immediately supplied?

The Honourable 8ir Andrew Olow: No, Sir. It would obviously be a
most unremunerative thing to have wagons sufficient to cover any possible
peak because they would then be idle for the greater part of the year.

Mr. Lalohand Navalrai: In order to divert that goods trafic which is
going by bullock carts, something should be done to see that those goods
are diverted so that the railways may not suffer?

The Honourable Bir Andrew Olow: As I have indieated in answer to the
question, the diversion is, in our view, probably due to difference in rates
and not to lack of wagons.

Dr. Bir Ziauddin Ahmad: What is the pooling station nearest to this
particular line from which wagons can be supplied?

The Honourable 8ir Andrew Olow: I am not aware of any. This is a
very small narrow gauge line. The Honourable Member had better address
an inquiry to the Honourable Member from Sind.

INCONVENIENCES SUFFERED BY THIRD CLASS PASSENGERS ON THE JACOBABAD-
KaseMORE RAlLwaY IN SIND.

8. *Mr, Lalchand Navalrai: (a) Will the Honourable the Railway
Member be pleased to state whether it ig a fact that third class passenger

LS
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ocarriages on Jacobabad-Kashmore Railway in Bind have open sides 'and
therefore the passengers are greatly inconvenienced by rain, hot winds
and extreme heat and cold?

(b) Is it a fact that a large number of third class earriages with closed
side has become available on the closing of Larkana-Dodapur narrow
gauge railway? If so, is it proposed to transfer the passenger stock so
Teleased to Jacobabad? If not, why not?

(c) If the reply to part (b) be in the negative, what steps do Govern-
ment propose to take to stop the inconvenience to passengers?

The Honourable Bir Andrew Olow: (a) The third class stock on this
section consists of 17 bogie thirds of which 18 have open:sides.

(b) Nine bogie thirds with closed sides have become available from the
Larkana-Dodapur narrow gauge section since its conversion to broad gauge
in 1940. It is not proposed to transfer this stock to the Jacobabad-
Kashmore narrow gauge section as the requirements of the Kalabagh-
Bannu and Kohat-Thal sections demand priority.

" (c) There is only one mixed train running in each direction daily on the
section. The third class passenger accommodation provided on each train
is three third class bogies. Four of the 17 third .class bogies on this line
:already have closed sides and the Company concerned (or whose behalf the
North Western Railway works this section) are being asked whether they
will consent to the alteration of four more vehicles in order to provide the
additional closed vehicles required on each train, and an allowance of two
for repairs on ‘sick’ lines and periodical overhaul in the workshops. This
would meet normal requirements for third class passenger traffic on this
section.

Mr. Lalchand Navalrai: I believe the Honourable Member himself hae
seen that railway and he knows the inconvenience which the passengers
undergo by travelling in open trucks during the hot and cold days. May 1
ask what is the remedy that the Honourable Member is going to adopt in
order to see that convenience is afforded to them in preference to those
where there is no such inconvenience ?

The Honourable 8ir Andrew Olow: I have told the Honourable Member
in my answer to part (c) that the Company is being asked whether they
will consent to the alteration of four more vehicles.

Mr. Lalchand Navalrai: Will the Honourable Membeér consider this pro-
position that those carriages which have been constructed in Sind should be

given to the 8ind people for their convenience and should not be taken away
olsewhere ?

= ?d' Honourable Sir Andrew Olow: They must go where they are most
eded.

Mr. Lalchand Navalral: Will the Honourable Member make ‘enquiries
to see whether some of them could be reléased from there and given to
this line?

The Honourable 8ir Andrew Olow: It they had not been needed there,

we would not have taken those steps. We are making arrangements which
T hope will provide adequate accommodation for the normal traffic.

»



STARRED QUESTIONS AND ANBWERS T

CoMMUNAL RESERVATION BOTH ON APPOINTMENT AND CONFIRMATION OF NEW
RECRUITS ON THE NOBTH WESTEEN RATLWAY.

4. *Mr. Lalchand Navalrai: (a) Will the Honourable Member for Rail-
ways be pleased to state whether it is a fact that all mew recruite are
appointed to the North Western Railway service as temporary or in un
officiating capacity, and that they are eligible for confirmation after a
minimum probationary period of twelve months service; provided there
are permanent vacancies?

(b) Is it a fact that in making these appointments, the matio of reserved
posts for the members of the minority communities is taken into considers-
tion?

(c) Are the confirmations made on the seniority, provided the candi-
date for confirmation is fit, or a further communasl reservation is made in
the matter of confirmations also? If so. what is the reason for this double
reservation?

(d) Do Government propose to remove this double reservation, if any?
If not, why not?

The Honourable 8ir Andrew Olow: (a) Appointments of new recruits
are made on the North Western Railway either in a temporary capacity
or on 12 months probation. Persons appointed on probation to fill perma-
nent vacancies are eligible for confirmation when they complete satisfac-
torily the probationary period. Those serving in s temporary eapacity may
at some future date be considered together with outsiders for appointment
to permanent vacancies; in the first instance on probation.

(b) Yes, in direct recruitment to both temporary and permanent
vacancies.

(¢) The confirmation of staff appointed on probation is made, subject
to fitness, after the expiry of the probationary period, and involves no
further application of the principle of communal reservation. The latter
part does not arise..

(d) Does not arise.

Mr. Lalchand Navalrai: Will the Honourable Member please state whe-
ther there is a rule that temporary and officiating men have to be made
permanent after twelve months, and whether, in spite of this rule, very few
men have been made permanent? Will the Honourable Member change
the present policy and see that these temporary and officiating men are
made permanent?

The Honourable 8ir Andrew Olow: No, Sir. T believe temporary men
are made permanent when there are permanent vacancies for them.

Maulana Zafar Ali Khan: What is the percentage of reservation in the
case of Muslims?

Ths. Honourable Sir Andrew Olow: For subordinates on the North West-
ern Railway, the percentage is 60, ' .

Maulana Zafar Ali Khan: Has this percentage been maintained?
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The Honourable 8ir Andrew Olow: I think very mearly. The Honour-
able Member will find the exact figures in 1)’'Souzh report, copies of which
have been made available to Honourable Members.

Mr. Lalchand Navalrai: Will the Henourable Member assure me that
there will ba no double reservation when these subordinates are made
permanent? Reservation has been given to them when they are recruited
and when the question of confirmation comes, why should there be reserva-
tion again?

The Honourable 8ir Andrew Olow: I would refer the Honourable Mem-
ber to the reply I have given to part (¢) of his question. «

UNSTARRED QUESTIONS AND ANSWERS.

8pmo1AL PrnoriM PaAssEs REQUIRED BY INDIAN ProrIMs FOR IRAN aND
IrAQ.

1. Khan Bahadur Shalkh Fazl-i-Haq Piracha: (a) Will the Becretary
for External Affairs please state whether Indian pilgrims proceeding from
India to Iran and Iraq are required to take out specinl pilgrim passes before
leaving this country ?

(b) If the answer to part (a) be in the affirmutive, are they required to
pay any fee for the pilgrim pass taken at the ports?

(c) Are such pilgrims given any assistance by the Haj Coinmittees at the
ports?

Mr. 0. K. Oaroe: (a) Yes.
(b) No.

(¢) The Haj Committees have been constituted primarily to assist
pilgrims proceeding to the Hedjaz.

Excess PAYMENTS BY THE EMPLOYEES OF THE NORTH WESTERN RAILWAY TO
THE RATLwaYy MEDICAL STAFF.

2. Mr. Lalchand Navalrai: With reference to the Honourable the Rail-
way Member’s reply to starred question No. 154, asked on 23rd February,
1940, will he be pleased to state:

(a) whether it is a fact that some of the Sub-Assistant and Assistant
Surgeons on the North Western Railway were allowed two
per cent. of the employee’s pay as medical attendance fees on
contract system, instead of one per cent. as stated in the reply
to the question referred to above, resd in conjunction wit,
paragraphs 501 and 502 of the State Railway Establishment
Code, if so, why;

(b) whether it is a fact that the deduction was made by the admi-
nistration through employees’ salary bills;

(c) whether his attention has been drawn to an article which appeared
on the subject in the Railway Herald, Karachi. dated the 17th
Jyne, 1940, under the caption of ‘‘Illegal and irregular notifi-
cation by the North Western Railway Medical Department’’:
if so, what action was taken to amend notification No. 10.
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published in the North Western Railway Gazette, dated the
Tth June, 1940, to allow necessary refund of excess fees
recovered ; and

(d) when the excess payments to the railway medical staff were-
discovered and how the same came to light? .

The Honourable 8ir Andrew Olow: (a) Except that the answer to which
the Honourable Member refers did not. allude to the rate actually drawn,
the answer to the first part is in the affirmative. The circumstances in.
which the higher rate was drawn are under examination.

(b) Yes. .

(¢) The answer to the first part is in the affirmative. As regards the
second part, the matter is being considered.

(d) I have called for information and a reply will be laid on the table
of the House.

ATTENRDANCE ON EMPLOYEES' FaMriLIEs BY NURSES EMPLOYED IN THE MEDIOAL
DEPAKTMENT OF THE NORTHE WESTERN RArLway.

3. Mr. Lalchand Navalral: (a) Will the Honourable Member for Rail-
ways be pleased to state whether nurses are employed in the medical
department of the North Western Railway, and have to attend on em-
ployees’ families at their homes, if required? If not, why not?

(b) At stations where nurses are not employed, is there any arrange-
ment with the civil medical department or local bodies for nurses to visit.
employees’ houses when called for? If not, why not?

(c) What fees are the railway nurses entitled to when attending an
employee’s family at his residence? Is this specified in any circular or
administration order? If so, which?

The Honourable 8ir Andrew Olow: (a) The reply to the first part is in
nffirmative and second part in the negative. As regards the last part. the
rules for medical attendance do not provide for attendance on employees”
families by nurses.

(b) None; as regards the latter part, I would refer the Honourable Mem-
ber to my reply to last part of part (a) of the question.

() Does not arise.

INTERVALS FOB WASHING OF THE PASSENGER CARRIAGES BUNNING ON BRANCH
Lines oF TEE NorTH WESTERN Ramwway.

4. Mr, halchand Navalral: (a) Will the Honourable Member for Rail-
ways be pleased to state after how many days the passenger carriages.
running on branch lines are washed?

(b) Is it a fact that'the period has been increased recently? If so, will
the Honourable Member specify the period for each branch line separately
on the North Western Railway?

(c) Does the Honourable Member propose to issue instructions that all
pussenger carriages should be washed dailv, or at the destmﬂtmn station
where they are emptied after the run? If not. why not?

The Honourable Sir Andrew Clow: (a) Assuming that the Honourable
Member refers to external washing and requires this information for the
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North Western Railway only, the period varies from two to seven days
according ‘to the'link run of passenger rakes. * .

(b) In mail and other important passenger rakes there has been no
increase in the periods between external washing but other rakes and sec-
, tional carriages have had their periods extended in conformity with a
carriage and wagon reorganisation plan that has been carried opt during
the past five years. o C :

(c) It is not proposed to issue instmctions. thqt. all passenger carriages
.should be washed externally daily because unjustifiable expenditure would
be entailed by so doing. Internal cleansing is carried out at either desti-
. nation or home stations or both as circumstances warrant and no change

has been made in this respect.

EXPLANATION OF RATLWAY EMPLOYEES IN COASE OF ENHANCEMENT OF
PUNISHMENT ALREADY INFLIOTED.

5. Mr. Lalchand Navalrai: (a) Will the Honourable Member for Rail-
ways please refer to his reply to starred question No. 129 asked on 28rd
"February, 1940, regarding obtaining of explanation of Railway employees
in case of enhancement of punishment already inflicted, and state the
Tesult of his examination?

(b) If any orders have been issued as & result thereof, will he please
lay a copy of these orders on the table of the House?

The Honourable §ir Andrew Olow: (a) and (b). I lay on the table a
«copy of the ordere issued.

Cory oF RarmLway Boamp's LETTER No. E-40RG-61 (2), paTED THE 18TH SEPTEMEER,
¢ ) 1940,

" Rules regulating discipline and rights of appeal of mon-gazetted railway servants.

I am directed to state that the following amendments may be made to the Rules
‘regulating discipline and rights of appeal -of .non-gasetted railway -servants::
Rule 21—

Number the existing rule as sabrule (s) and add the following as sub.rule (b).

““When an appellate authority imposes a Ligher penalty than the one appealed
against, a second appeal shall lie to the authority next above such
appellate authority, provided, that no such second appeal shall lie if the
higher penalty imposed by the appellate anthority is within the

com
tence of the anthority who imposed the original pemalty .on the u.l'.lwp:§
servant.”’

Rule 22—
Number the existing rule as sub-rule (s) and add the following as sub-rule (b):

“If the appellate authority preposes to enhance the penalty i
subordinate aunthority, the former shall, before spagsing J;ml;iln p:r.ifilbm
that the procedure prescribed in the above rule as being necessary before
such penalty may be imposed, is or has been complied with."

Rule 25— . '
Substitute the following for the existing Rule 25 :—

“25 (a) Nothing in these Rules shall preclude the Governor General in Council br
-other suthority from revising, whether on his own motion or otherwise, any order
‘passed under these Rules by an suthority subordinate to him.

. . (b) When the authority referred to in’ (a) above, proposes to enhance theé pehalty
i on & reilway servant, otherwise ihan as the result of an appeal, preferred to
"him, he shall communicate big intention to.the .railway servant concerned, with the
‘reasons therefor, and call upon him to show cause u'to'why the enhanced alty
should not be imposed. After considering the reply of the railway servant to this
.communication, he shall pass such orders as he thinks fit."”
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'DISCHARGE OF STAFF CONTROLLED BY THE GENERAL MANAGER BY THE
DrvisioNAL SUPERINTENDENT OF THE NORTH WESTERN RalLwaY.

6. Mr. Lalchand Navalral: Will the Honourable Member for Railways
pledse refer to his predecessor’s reply to starred question No. 1257, asked
‘on the 28rd March, 1989, regarding discharge of staff controlled by ths
General Manager by the Divisional Buperintendent of the North,\_vestern
Railway, and lay on the table of the House a statement showing the
‘information received by him?

The Honourable 8ir Andrew Olow: The information is being laid on the
table of the House today.

‘Maxmuum Age Lt FoR ALL KINDS OF TRAINING COURSES AT THE WALTON

TRAINING SCHOOL.

7. Mr. Lalchand Navalral: (a) Will the Honourable Member for Rail-
ways be pleased to state whether the maximum age-limit for sll kinds of
training courses—qualifying, refresher or otherwise, at the Walton Train.
ing School. North Western Railway, Lahore Cantonment, has been fixed
.at 45 years?

(b) Is it & fact that employees over the age of 45 were refused train-
ding in course T-7 for Station Masters (senior) and Traffic Inspectors?

(¢) Is it a fact that employees over the age of 45 are sent up for T-18
(Commercial Course)? If so, why? - i,

(d) Does the Honourable Member propose to have uniformity in the
matter of the age of 45 for all training courses at the Walton Training
:School? If not, why not?

The Honourable 8ir Andrew Olow: (1) No; but employees over 45 years
of age are not ordinarily required to attend refresher courses. No age limit
hag been prescribed for training courses. '

(b) Not, 8o far as Government are aware. .

(¢) Yes, this course was originally a training course and has now been
-converted into a refresher course. It is considered that such employees
can benefit by this course in spite of their being 45 years old.

(d) No, because this would debar employees of over 45 years of age
from qualifying themselves for promotion to higher posts.

t

PuBLIcATIONS OF THE RULES AND REGULATIONS GOVERNING THE NOX-
GAZETTED RAILWAY SERVANTS ON STATE RAILWAYS.

8. Dr. P. N. Blna:][:a Will the Honourable Member for Railways
please state the partic ‘of publications of the rule§ and regulations
.governing’ the non-gazetted Railway Servants on State-managed Railways
issued by the General Managers of the Eastern Bengnl, the East Indian,
the Great Indian Peninsula and the North Western Railways, the prices
-and from where they can be had and the dutes of their publication?

The Honourable 8ir Andrew Olow: So far as 1 am aware, the anly sets
of rules of the type referred to which are issued in publicationé are those
~contained in the Walton Training School Calendar of the Railway School of
Transportation, Chandausi .and the Calendar of the. Technical School,
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Jamalpur. The first of these (alendars can be obtsined from the Superin~
tendent, Walton Training School, Lahore, and the ather two from the East
Indian Railway Press.. They are annual publications.

NumMBERS AND CBARACTER OF NON-GAZETTED POSTS ON CERTAIN STATE
: RaAILwWAYS.

9. Dr. P. N. Banerjea: Will the Honourable Member for Railways
please refer to Rule 84 of the State Railway Establishment Code and
lay on the table of this House a statement showing the numbers and
character (including scales of pay) of non-gazetted posts on the Eastern
Bengal, the East Indian, the Great Indian Peninsula and the North
Western Railways on the 31st October, 1940? ’

The Honourable Sir Andrew Olow: Government regret that it is not
practicable to undertake the research necessary for the compilation of
statements of this character, but the Honourable Member will find such
information as is readily available with the Government in respect of East
Indian and Great Indian Peninsula Railways in their Establishment Rolls
for the year 1939-40 and 1940-41 respectively, copies of which are in the
Library of the House.

DELEGATION OF POWER TO MAKEK FIRST APPOINTMENTS IN NON-GAZETTED
PosTs ON CERTAIN STATE RAILWAYS.

10. Dr., P. N. Banerjea: Will the Honourable Member for Railways
please refer to Rule 78 (d) of the State Railway Establishment Code and
lay on the table of this House s statement of the character (including
scales of pay) of non-gazetted posts for which the General Manager has
delegated the ‘‘power of authority competent to make first appointments'’
to an authority lower than him on the Fastern Bengal, the East Indian,
the Great Indian Peninsula and the North Western Railways together
with the dates of such delegations?

The Honourable Sir Andrew Olow: I am making inquiries and such in-
formation as is readily available will be laid on the table of the House in
due course.

GRADES FOR WHICH DiRECT RECRUITMENT IS CONSIDERED DESIRABLE ON
CERTAIN STATE RAILwavs.

11. Dr. P. N. Banerjea: Will the® Honourable Mermber for Railways
please refer to the concluding paragraph of Rule 1 of Appendix XXII of
State Railway Establishment Code and lay on the table of this House m
statement of the grades higher than the lowest, fixed by the General
Managers, the Eastern Bengsal, the East Indian, the Great Indian
Peninsula and North Western Railways; and for which direct recruitment
is considered desirable in the interests of the administration, together with
the dates of such fixations?

The Honourable Sir Andrew Olow: I have called for information and a
reply will hie Inid on the table of the House in due course,

REPUBLICATION OF INDIAN RAILWAYS (AMENDMENT) Brr (No. 28 oF 1940) ov
CERTAIN STATE RATLWAY GAZETTES.
12, Dr. P. N, 3mgr]aa: Will the Honourable Member for Railways
please refer to Legislative Assembly Bill, further to amend the Indian
-
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Railways Act, 1800, for certain purposes (No. 28 of 1940), published on
‘page 197 of Part V of .the Gasette of India, dated 6th April, 1940, and
state: .

(8) the number and date of the Gazettes of the ‘Eastern Bengal,
the East Indian, the Great Indian Peninsula and the North
Western Railway Administrations’ in which the said Bill
was reproduced for the interest and the information of the
staff; if it has not been reproduced, the reason therefor;

(b) the source from which the staff on roadside and remote stations
may acquaint themselves of measures affecting their welfare;
and - '

(¢) whether Government propose to instruct these Administrations
to reproduce all Bills and Acts in their respective Gazettes
for the guidance and information of their staff; if 'not, why
not?

Ths Honourable 8ir Andrew Olow: (a) I have not received informa-
tion of any such publieation; there is mno rule requiring the reproduction
of Bills in Railway gnzettes.

(b) Various media are available, depending on the nature of thd
measures taken to benefit the staff.

(¢). No, because this is not regarded as necessary. Most Acts and
Bills of the Tegislatures do not particularly concern railway servants
as such, and there is no reason for supposing that railway servants gen-
erally remain ignorant of any changes in their conditions of service.

SELECcTION POSTS OR SELECTION GRADES SPECIFIED BY THE GENETRAL
MANAGERS ON OERTAIN STATE RATLWAYS.

13. Dr. P. N. Banerjea: Will the Honourable Member for Railways
please refer to the note to rule 2 (vi) of Appendix XXII of the State Railway
Establishment Code and lay a statement of the selection posts or selec-
tion grades in the cadre of each branch or department specified by the
General Managers, the Eastern Bengal, the East Indian, the Great Indian
Peninsula and the North Western Railways, together with the dates of
such specification?

The Honourable Bir Andrew Olpw: The statement laid on the table
today in accordance with the reply given to Mr. Muhammad Aghar Ali's
unstarred question No. 11 of the B8th February, 1940, gives the parti-
culars of the grades required. If the dates of the specifications are readily
available they will be furnished at a later date.

PrOCEDURE FOR CONFIRMATION ON THE ExPmRY o¥ ProBATIONARY PERIOD
OX STATE RAmLwAYS.

14. Dr. P. N. Banerjea: Will the Honourable Member for Railways
please refer to rule 8 of Appendix XXIT of State Railway Establishment
Code and state the procedure for confirmation on the expiry of the period
of probation, if confirmation iz not made automatically sifter thnt period?

The Honourable 8ir Andrew Olow: Staff are ordinarily confirmed by
the authority competent to do so after the expiry of the probationary
period of 12 months, provided their work ir reported to be satisfactory.
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PROORDURE. FOR MAKING APPOINTMENTS AND PROMOTIONS IN Nox-Smmerios:
Posrs or NON-SELECTION GRADES AFTER THE INITIAL APPOINTNENT OF:
OERTAIN STATE RAlLwaYs.

15. Dr. P. N. Banerjea: Will the Hanourable Member for Railways.
please refer to rule 5 of Appendix XXII of State Railway ‘Establishment
Code and state whether a selection, subsequent at any stage of the service,.
ior making appointments and promotions in Nou-Selection Posts or Non-
Selectian Grades in the cadre of s branch or department after the initial
appointment hag been made on a selection-cum-examination method is.
congidered necessary; what is the ‘‘any .other class™ for which the General
Managers, the Eastern Bengal, the East Indian, the Great Indian Peninsula
and the North Western lewa\s have prescribed the selection-cum-exami--
nation method together with the date of such preseription?

The Honourahle 8ir Andrew Olow: 1 am not altogether clear as to the:
information requlred but if the Honourable Member desires to know
whether selection is applied in promoting to non-selection posts, men.
who have already been subject to-a process of selection, the answer is.
that promotion to grades for which no form of selection is required is not.
made by selection. Staff are required, however, to possess the qualifica--
tions necessury for the post and those who do not possess these or have
shown themselves in other ways unfit for advancement are not promoted.
Government have no record of any prescriptions made under the note to
the rule referred to by the Honourable Member; such prescriptions wonld
apply only to initial recruitment and not to promotion.

SuBsIDIARY RULES MAD® BY THE GENERAL MANAGERS OF CERTAIN STATE
RamLways AND RELAXATIONS OR MODIFICATIONS IN THEM.

16. Dr. P. N. Banerjea: Will the Honourable Member for Railways
please refer to Rule 79 of Appendix XXII of State Rsilway Establishment
Code and lay on the table of this House:

(a) the subsidiary rules made by the General Managers, the Eastern
Bengal, the East Indian, the Great Indian Peninsula and the
North Western Railways, together with the dates when they
were made; and

(b) a statement in respect of relaxation or modification oi those rulee
showing inter alia:

(i) the number of the rule in which relaxation or modification is.
made;

(ii) the extent of relaxation or ‘modification ;

_{iii) the date of relaxation or modification ;

(iv) reasons recorded for that relaxation or modification; and

(v) under whose power or order the relaxation or modification is
made or carripd out?

"The Honourable Bir Andrew Olow: (a) I have called for these rules and
propose to lay them on the table of the House in due course.

(b) T regret that I cannot undertake the research necessary t.o "furhish
the particulars mentioned.

CERTAIN RECORD OF NON-GAZETTED RAILWAY BERVANTS IN THE M(mmum
DrvisioN of THE EAsT INDIAN RAILWAY.

17. Dr. P. 'l Banerjea: Will the Honourable Member for lewu\,s
please refer to rule 895 of State Railway Establishment. Code and lay. on
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the table of this House & copy of the record for the period frem .1st.
January, 1940 to 81st October, 1940, of non-gazetted railway servants.
mainteined by the Divisional Superintendent, Moradabad Division, on the:
Fast Indian Railway?

The Honourable 8ir Andrew Olow: The record contemplated by this.
rule.relates to each individual case; it is not a register. Government

regret that they cannot agree to lay the records in disciplinary cases on
the table of the House.

‘“ LErTer Posr DErrvERY ’ rRoM Posr OrricEs IN THE Dermn Proviwos..

18. Dr. P. N. Banerjea: (a) Will the Honoursble Member for Com-
munications please state the minimum and maximum distance of ‘‘Letter

Post Delivery’’ from the (i) Delhi General Post Office, and (ii) New Delhit
Post Offgee?

(b) Will he please state the names of the poat ofees in Delhi Province-
from where that Delivery is made, together with the distance from those
post offides?

. (0) Is it a fact that letters addressed to ‘‘Shahdars-Delhi’’ are detained

in ‘'Delhi General Post Office’’ for aver twenty-four hours before they are-
ddwered from Shahdara Sub-Office? If so, why?-.

Sir Gurunath Bewoor: (a) and (b). There is no mininmm - dis-
tance prescribed for delivery. A statement showing the names of the-

delivery offices in Delhi Province and the maximum distances yp to which.
delivery is made from them is attached.

(¢) The reply to the first part is in the negative; the second part does
not arise.

memdmoﬁcﬂamMMmmdlhemm distances
up to which deliveries are made from those offices.

Post Offices. Distance.
Delhi H. O. 4-05 milea.
New Delhi 8. O. 4+05 miles.
Delhi Cloth Mills . 35 miles..
Delhi 8hahdara 2 miles.
Delhi Cantonment 2 miles.
Birla Lines . . . . Less than a.
Agricultural Research Instlt.ute . e . } mile.
Badli 10 miles.
Mohrauli . . 8 miles,
Najafgarh . . PR . 8 miles,
Jangpura . . .. . e e 6 milos.
Palam . . . . . . . 5 miles.
Alipur L - . . . 5 milea,
Nangloi . . . . . . . 4 miles,
Khera Garhi . . . . . . 1 mile.
Narela . 1 nbile,

Ladarpur, %l' Delh:. Bdwnun. Dolhl Potury l'uhwar : _
n.@?hnjid oth, Okhla, Naraina, Shakur Basti, Mahpal- ) Less than as
amis Nagar, Bawarna Gurukul, Inder ‘Prestha. mile.
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SENIOBITY OF CERTAIN SUBORDINATE STAFF ON THE EAST INDIAN RArLwWaAY.

19. Dr. P. N. Banerjea: (a) Will the Honourable Member for Railways
please refer (i) to Rules 3, 4, 5 and 6 of Appendix XVIII of SBtate Railway
Establishment Code and (ii) to page 9 [Accounts Department—(Contd.),
Inspector of Btation Aecounts—(Contd.), Old East Indian Railway Grade
IIT—Rs. 140—10—3880, and State Railway Junior Grade 1—Rs. 120—15—
270, and Revised Grade—Rs. 150—16—270] of the East Indian Railway
«Classified List of Subordinate Staff of all Departments-on Scales of Pay
rising to Rs. 250 and above—corrected up to 30th September, 1936—and
:8tete the names shown in the Classified List in order of seniority?

(b) Will he please gtate the dates on which the orders under Rules 4, 5
:and 6 were communicated to the staff whose seniority has been affected
by those orders?~ If those orders were not communicated, what were the
reasons therefor? - e

The Honourable Sir Andrew Olow: Necessary information is being col-
‘lected ‘and will be laid on the table of the House in due course.

"WITH-HOLDING o MEMORIALS, PRTITIONS, ETC., OF NON-GAZETTED RAmLway
SemvaNTS BY THE DIVISIONAL SUPERINTENDENT, MORADABAD DivisioNn
08 THE EasT INDIAN RaArLway.

20. Dr, P. N. Banerjea: Will the Honourable Member for Railways
please refer to : L
(8) the imforination given on the 19th July, 1934 in reply to umn-
starred question No. 140, asked in this House on the 6th
March, 1984;
(b) the reply given to starred question No. 1626, asked in this
House on the 6th April, 19356; and
{c) the reply given to starred question No. 1712, asked in this
House on the 17th April, 1938, and lay on the table of this
House a statement showing the particulars of petitions, re-
presentations, memorials and appeals (separately) made by
the non-gazetted Railway Bervants between 1st January,
1939 and 31st October, 1940 (or as far as available) to autho-
rities higher than Divisional Superintendent, which were with-
held by the Divisional SBuperintendent, Moradabad Division,
on the East Indian Railway, and the reason recorded by the
Divisional Superintendent for withholding them?

_ 'The Honourable Sir Andrew Olow: (a), (b) and (c). As regards peti-
‘tions and memorials, the information available with Government shows
that no petitions or memorials were withheld by the Divisional Super-
intendent, Moradabad Division, during the period 1st January, 1959 to
‘80th Jume, 1940. Government receive no returns of appeals and other
representations made to Divisional Superintendents. As regards appeals,
the attention of the Honourable Member is invited to the reply to the
following question. )

‘CERTAIN QUARTERLY STATEMENT FORWARDED BY THE Divigionarn
SUPERINTENDENT, MORADABAD Division or THE EasT INDIAN RAILwAY.

21. Dr. P. N. Baperjes: Will the Honounsble Member for Rail
1please rdfer to Rule 708 of the State Railway Hetablishment Code ::1(;? ?':'
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on the table of this House a copy of the statement forwarded quarterly
sinoe 1t January, 1989, by the Divisional Superintendent, Moradabad
Division, East Indian Railwaxy? .

The Honourable Sir Andrew Olow: I regret that I cannot agree to lay
on the table of the House statements which contain particulars of indi-
vidual caset; but if it will serve the Honourable Member's purpose to
know the number of appeals so withheld, the information will be secured.

DISADVANTAGES OF THE STAFF OF COMPANY-MANAGED SECTION OF THE EAST
INDIAN RAILWAY TRAINED AT THE RAILWAY SOHUOL OF TRANSPORTATION,
CHANDAUSI.

22. Dr. P. K. Banerjea: (a) Will the Honourable Member for Railways:
please state, after enquiry from the East Indian Railway whether it is a
tact that before 1929 the staff who received the training in Transportation
Courses at the Railway Schiool of Transportation, Chandaud, and were
declared successful, were considered qualified for the posta of Station
Masters, Inspectors and higher posts?

(b) Is it & fact that before 1929 the stafl of the company mansged sec-
tion were never trained at that school?

(¢) Is it & fact that in 1928 it was considered that the staff of the
company managed section which gualified from that school were not consi-
dered qualified in coaching and goods accounts?

(d) Is the order to qualify in coaching and goods accounts, published
in paragraph 654 of East Indian Railway Gazette No. 21, dated the 28rd
May, 1928, retrospective in effect? If so, why, and where is it stated?

(e) What are the reasons for compelling the staff who qualified in that
school in coaching and goods Accounts Examinations, to pass that Examina-
tion again and againt

The Honourable 8ir Andrew Olow: I have ‘called for information. A
reply will be laid on the table of the House in due course.

Socore oF EXEMPTION OF STAFF FROM ATTENDING REFRESHER COURSES AT
* AR®A SCHOOQLS ON STATE RAmLwavs.

‘28, Dr. P. N. Banérjea: Will the Honourable Member for Railways
pletise refer to Rule 14 of Appendix XXIT (page 877) of the State Railway
Establishment Code and state whether the exemption to staff after 45 years
of age from attending Refresher Courses at Area Schools Does not mean

that they are exempted from oral examinations by officers under whom they
are serving for the time being?

The Honourable Bir Andrew Olow: Not necessarily. I would add that
administrations are not precluded from sending men over 45 for refresher
courses when that is deemed advisable.

CALOULATION OF PERIOD OF SIOK LEAVE ON THE STATE RAILWAYS.

24. Dr. P. N, Banerjea: Will the Honourable Member for Railways
please refer to Annexure No. I to Appendix VIII (page 311) of the State
Railway Establishment Code and state whether the period ‘‘from date of

n
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sick certiticate to date of fit certificate’” is to be treated ng leave granted
under Fundamental Rule 101, read with Supplementary Rules 269 to 278?

The Honourable Sir Andrew Olow: The answer is in the negative. A
recommendation By a medical officer is not a sanction to leave and con-
veys no right to leave. The period of leave depends on the sanction
actually given by the authority competent to sanction the leave.

CALCULATION oF PERIOD OF SICK LEAVE ON THE STATE RaILways.

95. Br. P. N. Banerjea: Will the Honourable Member for RaHways
please refer to Annexure No. II to Appendix VIII (page 812) of the State
Railway Establishment Code and state whether the period of ‘‘Sick leave

Escommmdod" is to be treated as leave granted under Fundamental Rule
1?

‘The Monpurahle 8ir Andrew Qlow: The anawer is in' the negative, The
attention of the Honourable Member is invited to the reply given %o the
preceding question.

SmmacmrTyY oF TRAVELLING TroXET I'NarECTORS ON THE EasT INDIAN
RamLway.

26. Dr. P. N. Banerjea: (a) Will the Honourable Member for Railways
please state how the seniority of old Travelling Ticket Inspectors on the
East Indian Railway drawing Rs. 180 pay in the scale of Rs. 180—10—160
on the 1st June, 1931, was fixed vis-u-vis these Travelling Ticket Inspectors
who were drawing Rs. 95 pay in the scale of Rs. 64—5—95 on that date?

(b) Is it a fact that those old Travelling Ticket Inspectors who weré
drawing Rs. 100 on the 1st June, 1831, were superseded by those Travelling
Ticket Examiners who were drawing Rs. 95 ouly on that date?

(¢) Will the Honourable Member please state the ruie ,u.pdor ~which
such supersession is permissible?

The Honourable Sir Andrew Olow: (a) All posts in the scale of Rs.
130—10—160 drawn by Travelling Ticket Inspectors on the former Oudh
and Rohilkund Railway were abolished on the 1st June, 1881, and the
ifdividuals- holding the posts were absorbed in paste on Rs. 84—5—95
under the Moody-Ward scheme. Staff so absorbed were ranked for pur-
poses of seniority on pay and length of service, continuous temporary ger-
vice of more than 12 months being treated as permanent.

~ (b) There were no Travelling Ticket Inspectors drawing Rs. 100 on the
14t June, 1981.

(¢) Does not arise.

CIROULAR INSTRUCTIONS FOR GRANT OF GRATUITY TO NoN-GAZETTED STAF?
' IN LuckNow D1visioN oF THE East INDIAN RAILWAY,.

27. Dr. P, N. Banerjea: (a) Will the Honourable Member for Railways
please refer to circular letter No. E..1-B.-08-Sett., dated the 12th anuar'y.
1040, issued by the Divisional Superintendent, East Indian Railway,
Lucknow, and ‘state what is the requisite standard for non-gazetted staff
(other than good, efficient, faithful and continuous service) to merit full
gratuitr '
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., (b) What is the particular provision made in the State Railway Estab-
lishment Code for the requisite standard?

(c¢) Do Government propose to set aside that circular and to order that
the staff who had renderad good, efficient, falthful and continuous service,
and admitted for grant of gratuity should be granted full gratuity? If mot
+why not?

The Honvurable Bir Andréw Olow: (a), (b) and (¢c). I am procuring a
copy of the circular referred to and shall reply to this question after econ-
sidering it.

STATEMENTS LAID ON THE TABLE.

Information promised in reply to starred question Ne. 1257, asked by
Mian Ghulam Kadir Muhammad Shahban, on 'the 23rd March, 1939.

DISCHARGE OF STAFF CONTROLLED BY TRY <{(GENERAL MANAGER BY THE
DrvisioNAL BUPRRINTENDENT oN Tk NoRTn WESTERN RAILWAY.

(a) In practice this power has been exercised by Divisional Officers with the formal
approval of the General Mansger. o
(b) The administratioh hds held that semior scals officers have thi" power of
-appointing subordinate stuff. . : e )
(c) It is presumed that the Honourable Member -refers to item 104 (viii) of the

Bchedule of Powers of Divisional Superintendents, which was re-numbered item 66 in
1938. If so, the answer is in the affirmative.

\d) The Ho:lqurpbleul;dmnhor is roferred to the dtawer 43 gt (5) sbove. The
-question of restricting the powers of appointment of senior .officers, as regards
senior subordinates is under oonliderat.ios

Darly R

Hiformation promised in roply to the last part of part (f) of:' starred question
?%91344, asked by Mr. Muhammad Ashar Ali, on the 28th March,

ASSISTANT SURGEONS ON THE NORTH WESTERN RAmLway. ’

The seniority of Military Assistant Surgeons vis-a-vie Railway Assistant Surgeons
‘is dependent on the scale or grade of pay licable  Those lent to the raibway
‘before 1st April, 1831 had the option of eimr- retaining their military sosles .of
pay or electing the scale of pay a;‘:flicqble to Railway Assistant Surgeons. The
scale of pay sanctioned for Railway Assistant Surgeons applies to all those who jGin
-6 Railway on or after 1st April 1831,

On the North Western and Eastern Bengal Railways, those who retained the
‘military acales of pay or were appointed on the revised grades of pay had their
serilority determined on ‘the basis of pay. Thoss who elected or are governed by
railway time scales of pay had their seniority determined by crediting them with
the number of years’ service it would have taken them to rise, by those scales, to the
pay they drew on entering railway service.

On the East Indian Railway, the Military Assistant Burgeons and Railway Assistant
Burgeons have not been placed on a common seniority list,

There is only one Military Assistant Surgeon on the Great Indian Peninsula Rail
way; his seniority was determined by his total ] ice i ilway
Department and in the Indian Medical Department, " °f *¢™ic® it the Railway

B2
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Infotmation promised in reply to unstarred question No. 11, asked by
Mr. Muhammad Azhar Ali, on the 6ih February, 1940,

3

SELECTION PosTs OR SELECTION GRADE§ ON STATE RAILWAYS.

T lay on the table of the House s statemeitt showing the election posts and their
ravise;yn;les of pay on the Eastern Bengal, East Indian, QGreat Indian Peninsula and
North Western Railways. . . ) n.

Bengal Railway are now under scrutiny and are subject to possible rewision.

It may be added that the grades and posts on the Eastern

Al

Statement showing the selection posts and their scales of pay on the Eastern Bengal,
East Indian, Great Indian Peninsula and North Western Railways,

Designation.

EASTERN BENGAL RAILWAY,

Soales of pay.r = '
Rs. o

GrweBar MawaGER's OFFIOE.

Assistant Secretary, Officé Buperintendent.

Beotion Buperintendent
Clerks . .

Stenographers y
General Inspector .

T

Office Bﬁperintandent.

Assistant Baperintendent,

Bob-head ..uv ..
Clerks, Class .

Permanent Way Inspector

. . .

Btatigtioal Inspector

.

) __B‘l'nmmu. OrriOE.

400
230
140
230, 200, 180
200

300
200
140
100—10/2—120

ENGINEERING DEPARTMENT.

Assigtant Permanent Way Impecto

Inspector of Works

Bridge Irdspector, Office Superintendent
Junior Bridge Inspector .

Asgistant Bridge Inspeotor, A.ll.l'lhlllv

Bignal Inspector and Block Signal Inspector

Assistant Signal Inspecto

Inspector
Chief Clerk
Clerks . .
Stenographer .

Typist . .
Chief Draftaman
D‘l‘ﬁ‘lnlﬂ " w
Head Caloculator .
Asgistant Foreman .

.

Calgulator

r and Assistant Block Signal

.

400, 350, 300, 260, 230, 300,
180, 1860

140, 100—10/2—120

230, 200, 1§0, 160, 140, 100—
10/2—120

400
350

180 .

400, 850, 300, 260, 230, 200

180, 180, 140, 100—10/2—130.

230, 200

160, 140, 100—10/2—120
5/2—85

85—5/2—85

300

140, 100—10/2—120
200

350, 300
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EASTERN BENGAL RAILWAY-—contd,

Designatioh. Boales of pay.
Ra.
TRAYFI0 DEPARTMENT.
Trafflo Inspector and Junior Traffio Inspector . . 350, 300, 260, 200

Station Buperintendent, Transhipment Foreman . 400
Station Master, Imp. ‘' C', ‘B ', * A’ and Speocial . 350, 300, 260, 200, 100—10/2—

120
Assistant Station Maaster, Imp.- . . . . 230, 200, 180
Cabin Maater . . . . . 230
Goods Bupervisor and Junior Goods Buporvmr . . 401?50300, 230, 180, 100—10/2—
Luggage Supervisor, Head Booking Clerk, Cash Witness 180
Platform Supervisor . . . . . 200, 160
Distriot Controller Grades I and I . . . . 400, 350
Assistant Traffic Controllers . . . . . 160, 140, 100—10/2—120
Yard Master . . . . . . . . 350
Yard Inspector . . . . . . . 280, 230
Assistant Yard Master . . . . . . 230, 2200, 160, 140, 100—10/2
Head Ticket Collector, Head Si , Booking, Parcel, 120

Weight, Goods and Trains Clerks, Assistant Instruoc-
tor (B. 8.) and Cominercial In.stmotor, Sub-Inspector
(Fl.re Brigade). Guard C]MB c’, Oﬂ'loe C]erk Claas

. . 100—10/2—120

Oommarcul Impector . . . . . . 300, 260, 200, 180, 140, 100—
10/2—120

Amsistant Commerocial Instractor . 26113é0200, 160, 140, 100—10/2—

Chief Clerk . . . . . . . . 200

Clerk . . « .. . . . . . 180, 160, 140

Instructor (B.8.) . . . . . . . 140

Inspector, Watch and Ward . . . . . 350, 260, 230, 200

Senior and Junior Inspector Crews . . . - 200, 140

Orew-n.charge . . . . . . . 65—b/2—85+20T.A

Assistant Transhipment Foreman . . . . 230, 160, 140, 100—10/2—120

MREOHEANIOAL DEPARTMENT.

Foreman and Shed Foreman . . . . 400, 350, 300

Assistant Foreman, Senior Valve-moticrn Inspector,
Assistant Electrical Foreman, * A ' Grade Draughta- 200

Chargeman . . . . 186—165/2—180
Junior Chargeman and He&d 'I‘xma Keaper . . 100—10/2—120
Asgistant S8hed Foreman - . . . . 230, 135—15/2—180

Head Train Examiners . . . . . . 400, 300, 260, 230 - .
Train Examiner . . . . . . 180, 140, 100—10/2—120
Train Examiner (Vacuum Brake) . . . . 160

Stenographer . . 200, 160, 00—10,.‘2——120

Eleotric Foreman, Boiler Impactor snd Loeo Inspcotor 400, 3560
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EABTERN BENGAL RAILWAY—concld.
Designation, ' Boales of pay.
Ra.

MzucHANICAL DEPABRTMENT—OONId,

Bhedman . . . . . . . ., 140,100—10/2—120

Eleotrio Chargeman ..« . . . 180,160

Chief Clerk . . ... . . 230,200

Head Clerk and Budget Clerk . . . . 140

Cleek . . . . . . . . . 100—10/2—120 .

Offioe Buperintendent, Assistant Chief Draughtsman . 350 '

Senior Draughteman’ , . . . . . 280,230

Draughteman .. .0 190—10/2—]120—15/2—180, 100
. —10/2—120

Head Typist . . 65—5/2—85

STORES DEPARTMENT.

Store Keeper . . . . . . 350, 260

Amsistant Store Keeper . . . . 160, 140

Ward Keeper. . . . . . 65—5/2—85—5—100/2—EM-
ciency bar—100—10/2—120

Offioe Superintendent . . . 300

Chief Clerk . . . .. 260,230

Clerk . . . . . . 180, 140, 100—10/2—120

Tindal . . . . . . 30—2—40

Typist . . . . . . 86—5/2—86

Stenographer . . . . 200

EAST INDIAN RAILWAY.

OPERATING DEPARTMENT.
Time Table Inspector . . . . . . 860, 300, 260, 200
Movement Inspector . . . . . . 200—10—250(1928)
Transportation Inspector. . . s . . 350, 300, 260, 200
Divisional Transit Inspeotor . . . . . 350, 300, 260, 200
Telegraph Traffic Inspector . . . . . 200
Stetion Superintendents . . . ., . . 400
Deputy Station Superintendents . . . . 3800
Station Master (higher grade) . . . . . 380
Yard Masters . . 350, 300, 260, 230
Head Signallers of the Dtvlﬂonsl Headqunrteu Offices 140, 100—10/2—120
Boiler Inspector . . . . . . . 350—400
Train Lighting Inspector . . . . . 300, 260
Transportation Inspector, Btock . . . . 300, 260

Coal Transportation Inspeotor . . . . . 280—20—B500



STATEMENTS LAID ON THE TABLE.

EAST INDIAN RAILWAY—contd.

Designation. Scales of pay.
Rs.
OPERATING DEPARTMENT—contd. .

Weighment Inspector . . . . . . 160—10—260
Controllers . . . . . . . . 350, 260
Running S8hed Foremen . . . . . . 400, 350, 300, 260
Assistant Running 8hed Foremen . 230, 200
Power Trmsport Inspootor mcludmg staff .nd Mamt.o-

nance. 350
Trial Engine Inspector . . . . . . 350
Senior Fuel Inspector . . . . . . 300
Junior Fuel Inspector . . . . . . 200
Inspector Fitter . . . . . . . 425

COMMERCIAL DEPARTMENT.

Goods Inspector, Goods Accountant, Howrah . . 260
Chief Inspector (Tickets) . . . . . 180
Claims Inspectors . . . . . . . 230,200,180, 160, 140
Re-weighment Inspector . . . . . . 65—5/2—85
Goods Supervisor (Howrah Goods) . . . . 260
Head goods clerk (Howrah Goods) . . . . 160
Goods Clerks (Howrah Goods and Ramkirstopore) . 100—10/2—120
Inspectors (Commeroial) . . . . . . 230, 200
Advertising Inspectors . . . . . . 160
Head Parcel Clerk, Howrah . 18¢
Assistant Parcel Clerk, Luggage and Pu-oel Bupervxsors,

Assistant Goods Accountant, Howrah . 100—10/2—120
Chief Aocountant and Booking Clerk, Howrah . . 140

ENGINEERING DEPARTMENT.

Inspector of Works and Bridge Inspectors . . 400, 350, 300, 260, 230
Permanent Way, Signal and Block Signal Inspectors . 400, 350, 300, 260, 230

Signal and Block Signal Inspectors . . . . 400, 360, 300, 260
Conservancy and Sanitary Inspectors . . . 180, 180, 140, 100—10/2—120

ELECTRICAL DEPARTMENT.

Electrical Inspectors and Electrical Foremen . . 400
Electrical Superintendents . . . . . 400, 350
Assistant Electrical Foremen . . . . . 260
Chargemen . . . . . . . . 200

MEOBANICAL DEPARTMENT.

Workshop Foremen . . . . . . 400, 350
Boiler Inspectors . . . . . . . 400
Assistant Workshop Foremen . . . . . 260, 230

Chargemen . . . . . . . . 200
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EAST INDIAN RAILWAY-—concld.
Deaignation. Boales of pay.

Ra.
PRINTING DEPARTMENT.
Overseer .. . . . . . . 300
Foremen . .. 230,160 AN
Sub-Btore Keeper, Haad Readar and Head Mechanic . 160
BTORE DEPARTMENT.
Chief Assistants . . . . . ¢ . 400
Depot Btore Keepers . . . . . 350, 260
Assistant Depot Store Keepeu . . . . 230, 160
ALy DEPARTMENTS
Office Superintendents . . . . . 400, 350, 260, 180
Chief Clerks . . . . . . . 400, 280
Head Clerks . . . . . 260, 230, 200, 180, 140
First Assistants . . . . . 160, 140, 100—10/2—120, 66—
5/2—85
Head Draftsmen . 300, 180, 160
Draftsmen Engineering Department 100—10/2—120
GREAT INDIAN PENINSULA RAILWAY.
GeNERAL MANAGER'S OFFICE.
Head Clerks . . . . . 300
Benior Clorks . . . . . 250
Clerks . . . . . . 200, 160, 120
Lady Stenographer . . . 250
AccouNTs DEPARTMENT.
Senior Inspeotor of St.amon Aceounta and Bemor Ac
countants . . . 400, 360, 300, 275, 250*
Junior Accountants . . . . . . 225, 200, 175, 150*
Stenographer .. ... 150—10—200
Sub Heads . . . . . . 160, 120*
Benior Inspector of Storu Aocountn . . . 250—15—325—265/3—350
Junior Inspector of Station Accounts . . . 225, 175, 150
Junior Inspector of Btation Accounts . . . 225, 200, 175, 150, 130*
Btock Veriflers . . . . . . . 180, 140, 120, 100*

CasH AND Pay D]l_:PmTHENT'

Assistant Cashier . . . . . . 400
Bub Cashier . . . . . . . . 260
Head Clerk . . . . . . . . 140

*Initial grade for selection.



BTATEMENTS LAID ON THE TABLE,

GREAT INDIAN PENINSULA RAILWAY—contd.

Designation. Scales of pay.
Res.
ENGINEERING DEPARTMENT,

Supervisors . . . . . 300
Inspector of Worka Beptlo Tmh . . . . 350
Inspector of Works . - 250, 200
General Foreman, Btruotural Foreman, Slgn.sl a.nd

Interlocking Inspectors and P. W. Inspectors . 400
Office Superintendent . . . . . . 350
Olerks . . . . . . 300, 250.
Head Draftam.sn . . . . . 300, 2560, 160
Draftaman, Custodian, Plumbor . . . . 260
Chawl Buperintendent . ' . . . . 200
Depot Btorokeepers. " . . . . 100

TRANSPORTATION DEPARTMENT.

Office SBuperintendent . . . . . 350

Heads of Sections . . . . . . . 300

Head Clerks . . . . . . . . 250 .
Clerks . . . . . . . . . 200 160, 120
Station Superintendent . . . . . . 450

Transportation Inspectors, foremen (Traction) Mecha-
nical Foremen, Carriage Branch Foremen, Chisf Tele-
graph Inspector, Foremen, Byculla . 400

Deputy Station Superintendent. Controllers, J unior
Asaistant Foromen {Trncu:vn Brsnuh], Lmo. Inspec

tor (Traction) . 300
Station Masters . ' . . . . . 350, 300, 180, 100
Assistant Station Masters . . . . . 275,160
Yard Foremen . . . 300, 180
Agsistant Yard Foremen, Aﬂutant Oontrollan . . 2785, 180
Chargemen, Eloetrloal Mechanioal and Qutaide {Tru-
tion) 250, 140
'Hot:gn'.rll..::d i;:nsxngatm {Tn.-acnon} In.peuu\r Bub-lta 225
Train Examiner, Engma Enmmm. I{end Lmemen
(Traction) . . 140
Benior Inspeotor and Inspeetor Ovuhead Eqmpmem 180
Bond Tester, Electrical Inspector . . . . 160
Power Controller . . . . . . . 375, 350
Switch Board Attendant . . . . . . 160, 110, 80
Senior Turbin Driver . . . . . . 250
Assistant Turbine Driver .« ... 150,110 .
Auxiliary Plant Attendant . . . . . 110, 80, 60
Shift Stokers . . . . .. . . . 140,100, 80
Loco. Foremen . . . . . . . 400, 350
Loco. Inspector . . . . . . . 400, 375

Assistant Loco. Foreman . . . . . 800, 275
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GREAT INDIAN PENINSULA RAILWAY—oonid.

Deaignation. Bcales of pay.
Rs.
TRANBPORTATION DEPARTMENT—coONtd.
Head Fitter and Boilermaker Chargeman . . . 300
Fitter and Boilermaker Chargeman . . 300, 200, 120 ~
Carriage Inspector, Ch;ef.Telegnph Traffic Inlpeetor 350 ™y
Head Train Examiners . . . . 275, 260, 225
Asgistant Foreman, Byculla . . . . . 218
Head Cabin Supervisor . . . . . . 180
Head Signaller, V. T. Bombay . . . . 120 *

CoMMEROLAL DEPARTMENT.

Office Buperintendent, Chief Crew Inspector . 350
Chief Rates Clerk, Chief Ticket Inspector, Cluef Good.l

Inspector and Benior Commercial . 400
Heads of Bections . . . . . . . 300, 250, 200
Chief Clerks . . 200, 160
Oh::fd %ﬁ,k,{“ G‘::octor Bemor Commmsl Inspector <00
Goods Inspector . . . . . . . 400, 275, 225
Train Conductor . . . . . 300
District Commercial Inspector . . . . 225
Agaistant Commerocial Inspector . Y. . 160
Inspector (Watch and Ward) . . . . . 250

MECHANICAL DEPARTMENT.

Chie! Clerk (B., E. & I.), (Staff), (General) and (Store). 400, 300, 250
Draftaman (Loco.) & (C &W)and Pmland

Mstunga workshbops . 3580, 300
Draftaman (Elec.) . . . . . . . 250
Progress Buperviser (Elec.) . . . 200

Laboratory Assistant, Dynamometer Car Amt.mt . 350

Boiler Inspectors, Electrical Foremen, Foremen Parel,
Jhansi and Matungas Workshops and plsnner and
Rate Fixer Parel, Workshops . . 400

Chief Clerk, Parel, Jhansi and Matunga Workn.hope . 200

Assistant Foreman, Parel, Jhansi Workshope, Yard
Supervisor, Parel, Jhansi and Matunga Workehops,
Chargemen (Cavenanled}. Pa.rel and Jhansi Work-
shops . . 3680

Chief Timekeeper, Pml, Jhunm and Hatungn Worlmhops 300

Chargemen (A & B. Claas), Parel, Jhansi and Matunga
Workshops and Electrical Chnrgamnn. Electrical

Repair 8hop, Matunga . . 275, 200
Eleotrwal Inspector . . . . . . 300, 250, 200
Bub.station Operators . . . . . . 160
Test Room Assistant . . . 200, 160

Electrical Chargeman, D. D. Jhmsu& Bhusaval . 2680
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GREAT INDIAN PENINSULA RAILWAY-—coneld.

Designation. Heales of pay.
Res.
SrorEs DEPARTMENT.

Contraot and Depot Superintendents . . . 400
Assistant Depot Superintendents . . . . 328
Head Clerk . . . . . A . . 300

Supervisors, A, B, C & D. . . . . . 250, 200, 160, 120
MEepICAL DEPARTMENT.

Amuntﬁurgem(wpermt) . . 350, 300, 250, 225
Matron . . . . . . . 270

NORTH-WESTERN RAILWAY.

TRAREPORTATION TRAFFIC AND COMMRERCIAL BRANCEH.

Traffic Inspector . . . . . 350, 300
Btation Superintendent . . . . 400

Dy. SBtation Superintendent . . . 360

Btation Maater . . . . . 380, 300, 260
Assistant Btation Maater . . . 200

Yard Bupervisor . . . . . 260, 230
Chief Controllers . . . . . 8560

Deputy Controllers . . . . 300
Assistant Controller . . . . 230
Litigation Inspector . . . . 200

Claims Inspector . . . . . 180, fe0, 140

TRANSPORTATION (PoWER) AND MEOBANIOAL BRANCEH.

Looco. Inspector . . . . 400
Carriage and Wagon Inspector Vmomg&l Tmm . . 350,360

OrricE CLERICAL Btarr.

Office Buperintendents . . . . . 400

" SBuperintendent . . . 350

Assistant Supermhndenh and Eud Glarkn . 230

Clerks . . . . . . . 200

Stenographers . . . . . . 160, 140, 130.

Information promised in reply to parts (), (B, (d) and (e) of starred
question No. 47, asked by Mr. H. M. Abdullah, on the 9th February,
1940,

ALLEGATIONS oF CORRUPTION AGAINST A CLERK IN THE Dlvlsmwu. OFFICE,

RAWALPINDI,

(b) So far as Government are aware, .only one emploree, in hia evidence before
the Court of Enquiry, made an allegation against a clerk on the Rawalpindi Division
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of having received an illegal gratification from him, The Court of Enquiry did not
investigate this allegation nor did they make any sauch recommendation as is referred
to by the Honourable Member.

(¢) Yes.

(d) The clerk was reduced as a vesult of certain inquiries into an attempt to

‘bribe him. No gold necklace was accepted the clerk; a necklace said to ha
intended for him was intercepted, pted by e ° ve been

(e) The clerk has not been king i i ' : :
latter part does not arise. working 1n t'ha Establishment Bection nne\a 1638; the

.

Information promised in reply to starred question No. 48, asked by Mr.
Lalchand Navalrai, on the 9th February, 1940.

Invoice TyrisTs oN THE NORTH WESTERN RAILWAY.

{a) and (b). The case for the provision of more highor grade appointments on the
Karachi Division has been reviewed and 5 posts of Invoice Typists in Grade II have
been created in place of 5 posts of Grade L.

(c) The reply to the first part is in the affirmative. With regard to the latter
part, the honourable member is referred to the reply to parts (a) and (b) above.

Information promised in reply to unstarred question No. 24, asked by
Mr. Muhammad Azhar Ali, on the 15th February, 1940.

DuTies oF ASSISTANT OFFICERS AND TRANSPORTATION INSPECTORS ON STATE
RalLwaAYs,

As regards the first part, a statement giving the reiuired information is placed
.on the table of the House. As regards the second part, the answer is in the negative.
The number of Assistant Officers on Railways is under constant scrutiny by the
Railway Board and rimilarly the number of Transportation Inspectors is scrutinised
periodically by the Railway Administrations with a view to economy in administra-
tive charges. The last part does not arise.

Statement of duties of Assistant Officers (Transportation) and Inspectors (Transporta-
tion) on Eastern Bengal, East Indian, Great Indian Peninsula and North Western
Railways.

EASTERN BENGAL RAILWAY.

Duties of Assistant Officers (Transporta-
tion).

1. Bupervision of Control office.
2. E:i[:ply and movement of coaching
t

8 .

3. Punctuality of all trains.

4, Bupply of goods stock.

5. (@) Observance of all daily Head
Office orders regarding interchange
of goods stock with mneighbouring
Railways. and

(b) Control of goods and coal traffic
and supply of necessary empties to
transhipment pointa.

8. Ecnminstionosdnﬂy stock statementa.

7. Control and supply of special type

atock.

8. Control and movement of petrol and

oil tanks,

9. Demurrage and whnrfsge cases.

10. Examination of wagon detention state-
ments.

Duties of Inspectors (Transportation).

1. To conduct half-yearly and quarterly
i tion of stations. .

2. To move constantly over his section
and see that the staff are conversant
with and observe all General, Bubsidiary
or local rules.

3. To check all matters connected with
the punctuality and economiocal working
of trains. .

4. To see to all matters connected with the
comfort and convenience of passengers.
6. To check all registers and records
relating to the movement of trains,
attendance of staff, wagons detentions.

8. To carry out night inspections once
a week.

7. To arrange to attend subordinate and
joint enquiries as ordered.
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EABTERN BENGAL RAILWAY-—qontd.

Duties of Assistant Ofoers (Trasporta-
tion).

11. Scrutiny of ' journals, passenger
trains and freight trains.

12. In the event of any serious pccident,
to proceed at once to the site of the
accident or 40 remain throughout in the
Control office as ordered. .

13, Accident cases and joint Bnguiripq-

14. Berutiny of Traffic Inspectors’ reports.

15. Regular tours of ipspection.

16. Check of station working rules.

17. To attend to public complaints and
questions of the comfort and oconve-
nience of the travelling publio.

Duties of Inspectors (Transpdrtation).

EAST INDIAN RAILWAY.

These officers deal with matters conocern-

ing—
1. Time tables and running of trains
(Passenger and goods). .

2. Check of detentions, including late
starts.

3, Marshalling of trains.

4. Oheck of train registers, Guards’ links,
COontrol charts, Joint Train Reports,
Line Clear irregularitles.

5. Bupply and clearance of ‘goods and
ooac stock.

6. Misdeepatches and ovar-euﬁnfa.
7. Restrictions on movement of trains
and stock.

8. Van goods and Quick Transit services.
9. Periodioal inspection of stations.

10. Public complaints regarding Transpor-
tation matters. .

11. Accidents, enquiries and joint-énquiries.

12. Telegraph irregularities.

13. Statistical reporta.

14. Inspection reports by Transportation
In;fectors.

156. Mela arrangements. .

18. Facilities for passengers at stations.

17. Yard and station operating facilities.

18, Stores. L

19. Station Working Rules. '

20. Check of loads of trains.

21. Relief arrangements for certain classes
of staff.

22. To attend to public complaints and
questions concerning the comfort and
convenience of the travelling public.

1. To make constant journeys over their
sections (20 to 30 stations}.: '
2. To test station staff with special refer-
en;)e to gemeral and Station' 'Working-
rules. i .
3. To interview merchants and make
local enquiries as ordered by Divisional
Office. *

4. Attend sub-joint enquiries into Ao-
cident cases and public complaints.

5. To oonduot quarterly i tions of
stations, station yards and E;Lk‘lmgl
4: To check tools-and plants, muster rolls,
duty rosters, Reference books, circulars,

standing orders and station records.
7. To check arrangemiemts for the safe
custody and protections of goods and

parcels.
8. To check Priority isters and al¥
forms connected with the booking of

goods. .

9. To check Wagon Registers and deten-
tions to stock and consignments.

10. To inspect wharfage and demurrage
registers, Ticket Posting Books, and all
records connected with the booking of

assengers.

lI.p To see that the arrangements for vend-
ing and the supply of drinking water are
satisfactory. :

12. To see that traffic facilities at stations
are adequate.

Note.—These Inspectors are responsible
for both the C ercial and Transpor-
tation work of all stations excepting at
those where the volume of Commercial
work is sufficiently heavy requiring
intensive check and attention of & Com-
mercial Inspector.
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GREAT INDIAN PENINSULA RAILWAY.

"Duties of Assistant Oficers (Transportation).

“These officers deal with matters conoern-

l:n‘g‘nBe control and train running.
2. Time tables.
3. Timing and running of traina.
4. Ordering of trains.
5. Ballast trains.
8. Troop traffic, all arrangements.
1. Special trains.
8. Postal arrangementas.
9. Rolling stock movement matters.
10. ROgulauon of rolling stook.
11. Marshalling of trains.
12. Interchange of rolling stock with
foreign railways.
13. Bheets and .
14. Bhunting engines.
16. Baloons, reserved carriages and resar.
vation of compartments and berths.
-16. Luggage m(f;u'oel traffic.
17. Tranship train arrangements. .
18. Lighting of carriages.
18. Works. . .
20. Cabin, Station and similar worhng
arders.,

Government. lnq:ap

ﬁ General Rules and Block?olos

23, All aocident matters.

24. Muni matters.

25. Miscellaneous matters not dealt with
by any other section.

26. Inspection Reporta othar than Govern-
ment Inspeotors’ repo

.27, Inspection of llsnlln

28. Inspeotion of stations, mtmg rooms,
waiting halls, drinking water arrange-

ments.
26. Public complaints about station faoili-
ties, running of trains, ov
etc.
30. Periodical examination of staff in their
knowledge of the working rules.

Duties of Itspectors (Transportation).

1. To bring to notice all instances where
traffic is bemgnwnrked uneconomically.

2. To rovements.

3. To check loa.ds of trains.

4. To watch carefully all matters con-
nected with the punotuality of trains,
goods and passenger.

5. To check station stook ' reports and
nﬂy them with wagon exchange regis-

6. To investigate wagon detentions.

7. To procelgd. at once to affected area
when oo ion of trafic occurs, and
direst movements under orders from
the Divisional Transportation' O¥ice.

8. To proceed at once to site of accidents.

9. To be responsible for direoting opera-
tions to clear the lines and restore com-
munications in the absence of superior
officer.

10 To inepect station yards, buildings,
publie timetable—Rule books etc.

11. To check station laing orders and

and advise Divisional Trans-

portation Offige of any infringement or
conditions inconsistent with safe work-

l2m%o inspect signal cabins.

13. To inspect signal lights at night.

14. To see that the arrangements for the
supply of drinking water for passengers
ar; satisfactory.

15. To make surprise night inspections.

16. ’{‘.o hold fire parades at regular inter-
Va.

17. To train station inferior staff. .

18. To control station inferior staff, their
leave, relief, tranafer, examination for
promotmn etc.

19. To inveatigate sll,poo.l(hn:ba

20. To test detonators

21. To check dead stock at shtcom and
the schedule of consumable stores.

NORTH WESTERN RAILWAY.

‘Deal with matters relating to :—
1. The runaning of
trains mc[udlng o: k of det.ontmm,

uards links, marshalling.
Gua.rd.l journals and control graphs.
3. The efficient operation and time-keep-
ing of trains.
4. Detailed inspections of seotions.
5. Bupervilmg arrangemente at large faira
or special gatherings.
8. Postings and transfers of certain staff.
7. Conduot of periodical tests of Trans-
portation sta;
8. Berutiny of station working rules and
diagrams.

1. To see that tariffs, rule books, publia
E:ucm, tnno t;blas etc.,, are up to
te

2. To see that correction alips to rule
books are correctly posted.

8. To make enquiries into complaints,
irregularities and any other matters
referred to him by the Divisional Office.

4. To make detailed inspections of each
station on his section once per year and
casual and surprise inspections at
frequent intervals.

6. To attend sub-joint enquiries into
accidents when required.
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NORTH WESTERN RAILWAY —contd.

Daties of Assistant Officers (Transportation).

9. Public complaints on Transportation
i mp!

10. Aocident cases and joint uiries.
11. Prooeeds at onoe to the site of any
2n6ious accident. .

12. Carrying out periodical inspection o
apooiﬁednl.gmponsnt stations.

13. Carrying out investigations as ordered.
. %oh: uct of surprise fire parades.

18.

comfort and oconvenience of
passengers.
16. Meetings with merchants at important
stations.
17. Inspection of vendors' stalls and their

wares.

18. Checking of van trains working.

19. Inapoction of eonsumable stores and
ver ion of new indents.

20. Rall Road competition and the neces-
sity of reduced rates and fares with a
view to inoreasing rail traffic.

21. Bupervision of the work of Commer-

cial Btaff.

22. Cases of disoiplinary action on inferior

23. Perform the duties of the Divisional

tion Officer and Divisional

Oommurcial Officer during their ab-
sence,

Duties of Inspectors (Tranaportation). .

6. To control the grant of leave etp., to
:rlil:fvhg staff under him, and arrange

7. To control the supply of certain stores
to stations on his section. )

8. To carry out other duties incidental
to the generdl working of train..

9. To be constantly on the move over
his section and see that the station staff
are fully acquainted with their duties.

10. To prepare all returns of alt
P. T. O.'s issued during the month.

11. To prepare, the salary bills in duplicate
of all relieving inferior staff.

12. To saoccompany important specials
which run over his section.

13. To attend all melas and fairs which
are hell on the section and submit
detailed reports and comparitive state-
merits of earnings ete. -

14. To inspect the signals on the section
at night.

15. To conduct axaminations of menial
staff for promotion to higher grades.
16. To inspect vendors, wares and shops

at stations.

17. To see that the provision of Hours of

* Employment Regulatfons and Payment

. of Wages Act are observed at all stations
on his section. )

18. To watch rail road competition and
m:‘l‘tle suggestion to bring i additional
traffic.

19. To see that fire fighting arrangements
are adequate.

20. To.dealh\;ith posting and transfer of

91. To prepere d d Tists of

. To pre uty rosters an t8 o

mfancl;- staff. v

22. To report irregularities committed by
the aba£

23. To enquire into complaint cases by the

i public congerning the section.

24. Responasible for the working rules and
yard diagrams of stations on his seotion
being in order.

Information promised in reply to starred question No. 139, asked by Mr.
N. M. Joshi, on the 23rd February, 1940.
CBANNEL oF PROMOTION FoR FIREMEN oON THE GREAT INDIAN PENINSULA
RalLwaAy,

(a) There were three clasées of Firemen up to 1929, since which time recruitment
to only one class of Firemen Class I, is being made. Firemen of classes A, B and C
recruited prior to 1029 all of whom are on the old scales of pay are normaliy promoted
to Driver classes A, B and C, respectively,

(b) Yes, normally this is so, but specially qualified B class Drivers are eligible
for promotion to A class. C class Drivers have not the educational qualifications for
promotion to B Class.
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d (&} G nment are not repﬁ-od to interfere with the service conditions
of [21).&;“ rec(m}itedov;:inr to 1929. Il?l respect of those recruited since 1828 a change
has already been made which provides a single channel of promotion, as under +—

Fireman Class I (which corresponds to the firemen classes A, B and C) or A.-ydﬂ;t
Driver Class I.—Rs. 60—5—80. .

Driver Branch line, or Motorman (Bombay Division only).—Rs. 90
Driver, Goods, Class III.—Ra. 100—10—130 N
Driver, Goods, Claas II.—Rs. 140—20—200. s

Driver, Mail and Papsenger, Crlm I.—Rs. 225, v

Information promised in reply to parts () and (b) of starred gyestiom
No. 143 and parts (e), (f) and (g) of starred question No. 144, asked by
Mr. H. M. Abdullah, on the 23rd Februery, 1940,

Musud Tearric INSPEOTORS ON THE NoORTH WESTERN RAILWAY.

Starred question No. 148.

For long term For short

Community. vacancies. vacancies.
European and Anglo Indians - . 10 (]
Muslims . o 1 4
Hindus . . . . . . 5 10
Other minority communities . 1 g
Total . 20 22

DEARTE oF MUSLIMS IN THE RAWALPINDI Di1visioN oF THE NORTH WESTERN
RatLway.

Starred question No. 1jj.—(e) The reply to the first part is in the negative. As
regards the latter part the Honourable Member is referred to the reply given to part 1‘;;}
of Maulana Zafar Ali’'s starred question No. 244 on the 19th September, 19&. °
figures supplied by the Administration have again been checked and found cofrect.
These are reproduced in the anawer referred to except that by s typographical error
68-8 has been shown in place of 63.3.

(f) A statement giving the required information is placed below.

. The answer, to the first part is in the affirmative. It is not a fact that no
‘.\‘lugfi]'ni \:na recrnited directly during the period between October 1836 and Novem-
her, 1038,
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Statement showing appeintments made in inferior staff and labourers in Electrical

Branch.
No. of staff and period of
Total No. No. of appointment of Muslims.
Year. of appoint- | Muslims Remarks.
ments made.,| appointed.
No. Period.
1938-30 30 19 2 | 81-8-38. to 80.9.38"
1 | 14-7-38 to 13-10-38
1| 9-9-38to0 8.11.38 . .
1 |27-10.38 to 16-12.38
1 | 30-10-38 to 14-11-38
1 | from 27.5-38 Period not
available.
1 |27.6-38 to $6.7-38
3 |15.7.38 to 29-7.38
1 {1-11-38 to 30-11.38
4 |7-11-38 to 13-11.38
2 |21-2-39 to 2-3-39
1 |3-3-30 to 31-3-39
19
1937-38 . 11 5 1 |1-837 te ° Period not
available.
1 {1.12.37 to 16-12.37
1 ]2-12-37 to 17-12-37
1 |5-3-38 to 14-.5-38
1 ]2.1-38 to 4-4-38
5 .
1936-37 . 23 16 10 |6.3.37 to 30-3-37
1 |11/36 to 3/37 .
1 |from 15.7.37 Period not
' available.
1 ]1-5-36 to Do.
2 .. Engaged .
1 .e against leave
"e‘:gmnot
|
l::ra lable.
16

Information promised in reply to parts (a), (d) and (e) of starred question
No. 147 and parts (b) and (c) of starred question No. 149, and unstarred
questions Nos. 26, 27 and 28, asked by Sardar Sant Singh, on the 23rd
February, 1940,

GUARDS ON THE NORTH WESTERN RAILWAY.
Starred gquestion No. 147.—(a) It is based on the interests of the public service,

regard being had to the requirements of traffic, the need for avoiding unnecessar
expenditure and the importance of attracting and retaining a sufficiently qualified staff,

(d
Gr)lde of guard on old Sanctioned strength Actual strength
scales of pay. on 1-1-40. on 1-1-40,
I & IV 204 186
II 838* 814
I 51 50

*Includes one temporary post.



3 LEGISLATIVE ASSEMBLY ‘[5tr Nov. 1940

(¢) Tf by discrimination the Honourable Member means the division of the guards
into grades drawing different pay, he is referred to the reply given to his starred
guestion No. 148 on Zrd February 1690,

GuARDS ON THE NORTH WESTERN RAILWAY.
‘Starred queéstion No. 149.—(b) and (c). The following statement gives the required
information as on 22nd Fébruary 1940.

No. of guards drawing Ras.115. Length of service on Ras. ]15.
Minimum. Maximam.
_ 135 1 year 8 months, 19 years § months.
No. of guards drawing Ra. 68. Length of servioe on Re. 68.
626 5 months 25 days. 19 years.

GuarDps oN THE NoRTH WESTERN RAILWAY

Unstarred question No. 26.—(a) Of the 94 posts of guards Grade IV on 8th Novem-
ber, 1835, 44 have been abolished. There has been no increase in the number of
Grade III posts since 1935.

(b) The Honourable Member is referred to the last part of part (d) of the informa-

tion laid on the table of the House on'.14th, February, 1980 in reply to his starred
question No. 1576 asked on 28th November, 1938, ‘

(c) Nome, for the reasons stated in reply to part (b). But in accordance with an

ofidertakihg given in the House, the block in promotion of guards on the North
Wettern Rhilway is being examined.

GuarDps oN THE NoRTH WESTERN RAILWAY

Unastarred question No. 27.—The classification
scales of pay as equivalent to grades on the old &
existing posts under the revised scales of pay is

of grades of guards on the revised
cales of pay and the allotment of the
under consideration.

Gurarps oN THE NORTH WESTERN RAILWAY

Unstarred question No. 25.—(a) Yes, except the North Western Railway have not
yet classified grades of guards the revised scales of pay 8s equivalent to particular
grades of guards on the old scales of pay, '

(b) 17 in Class T Grade TT, 19 in (lass I Grade I.

(¢) Rule 1 of the Rules for the recruitment and training of nbn-gazatt.ed staff which

are in Ap]perndix XXIT to the State Railway Establishment Code, a copy of which
is in the lib#ary of the House. '

(d) No wsuch ral communication was made or required. . Dirést recruitment
to grades highpe than the lowest is made in the interest of the administration and not
necessarily beomuse those in the lower grades are unfit for advancement.

(e) Direot recrnitment to grades higher than the lowest is permitted under the
rules framed by the Railway Board for the recrnitment of non-gazetted staff, in the
interests of the administration.
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Information promised in reply to a suppki;wm‘ary question to starred
quesiion No. 165, asked by Mr. Muhammad Ashar Ali, on the 24th
February, 1940,

Ly-our oF THE IMPROVEMENT TRUST PLOTS IN OERTAIN AREAS IN DELHI..

The enqu.ilz made has revealed that on 24th April, 1940, no application for land
or for re.building an existing house fo an improved design was pending with the
‘Chairman of the Delhi' Improvement Frust.

Information promised in reply to starred qﬁuta‘om Nos. 189, 190, 191 and
199, asked by Khan Bahadur Nawab Siddique Al Khan, on the 26th
February, 1940.

FIrsT DIVISION- VACANCIBS PILLED IN THE GOVERNMENT oF INDIA OFFicEs.
No. 189. Statement ghowing the number of _fmen: and guasi-permarient vacanoies

and posts in the First Division filled promotion or tramsfer duting the year
ending 31st December 1939, and the communities of the candu}iatu appointed thereto.

Communities of the candidstes
appointed.
Number :
Name of the Department or Office. of -
filled. Hindu. Muslim. Minori-
1. Military Finance Department . . 1 . 1
2. External Affairs Department . . 4 2 2 3 ..
3. Legislative Assembly Department 1 1
4. Defenoce liopa.&ment 2 2 ..
5. Education, Health and Lands Depart- 3 2 1 .
ment, (and its Attached Offices).
6. Oommerce Department (and its 2 2 e .
Attached Offices).
7. Department of Communications (and 5 4 1
its Attached Offices).
8. Department of Labour (and its Atta- 1 1 ..
ched Offices).
9. Director, Intelligence Bureau . . 1 .. 1
10. Maater QGeneral of the Ordnance 5 4 1
Branch.
11. Engineer-in-Chief’s Branch . . 2 2 ..
12, Judge Advocate General's Office . 1 1
13. Railway Department . o . 1 . . 1
20 19 5 5

a2
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TeEMPORARY THIRD D1visioN VACANCIES FILLED IN THE GOVERNMENT OF INDIA
OFFICES,

No. 190, Statement showing the number of temporary vacancies in the 'i"M_rd Division and
the Lower Division (I. A. C. C.) in the vafious Departments of the Goverament of
India and their Attached Offices filled dyring the six months ending the lst Janu-

ary, 1940.

N

Communities of candidntes

appointed.
R i:'_- S . { No.of PER N Rd'
&me o t | vacancies erence.
or w filled. | Other
 Hindus. | Muslims. | Minori-
- ties.
1. Defence Co-ordina- 11 8 3
tion Dopm.
External . Affaire 16 9 3 4
Dept.
3. Finanoe Depart- 2 1 1
ri::lﬁiw .Mum 5 4 1
4. - .
bly Department.
3. Defence Depart- 11 [} 3 2
ment.
Army Headquarters a1* 62 22 ¢ Excluding 42
Y ts filled by
. m:l of 108 73 27 8 {:ﬁ' clerks and
Bupply (including -Indians,
Contracts Anglom are out-
ratos). side the soope
7. Military Finanos 6 5 1 . of the rules re-
. gerding com-
8. Education, Health 29 20 8 3 munal  repre-
and Lands (and its sentation in the
attached offices.) servioes.
‘9. Commeroe Depart- 103 68 27 10
ment and its Atta- -
ched Offices.)
10. Doparhmant of 36 24 8 4
Communications
and its Attached
Offices.)
11. Home Department 14 10 4
12. Department of 11 9 2 .
Labour (and ite
Attached Offices.) _
13. Railway Depart- 25 17 2 6
ment.
14. Federal Pubho 7 5 2 o
ﬂervloe ; OOmm.la
.‘Rafomrﬁﬂioe 2 1 1
8. Central Board of: 1 .. 1
Revenuea s I
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Communities of candidates
appointed.
No. of
Name of ment | vecancies ) Reference.
or . filled. Other
Hindus. | Muslims. | Minori-
. ties.
17. Director Intelli- 10 7 3
g e Su. '
[\ its -
Offices.)
18. Principal Informa- 17 7 6 4
tion Officer's
Office.
Total . 506 334 122 49

OFFICERS DEALING WITH ESTABLISHMENT MATTERs IN THE (GOVERNMENT OF
InDiaA OFFICES.

No, 191, Statement showing the communities of officers and members of the mmutermf
staff who were dealing with establishinent matters in the Government of Indig
Secretariat and its attached offices at headquarters on the Ist February 1940,

Hindus Muslims Other
Name of Departmente or office.
Minis. Minis- Minis-
Officers. | terial | Officers.| terial | Officers. | terial
staff. staff. staff.
1 2 3 4 ] 6 7
1. Home . . 2 4 1 1 1
2. Defence Co-ordination . 1 . . 1 1
. 4 3 .
I‘:ﬂl Publio Bervice
Commission . 4 1 1 ..
5. Intelligence Bureau. 2 .. 1 2 2
6. Finance . . .o 2 .. 3 1
7. Reforms Oﬂoe 2 7 3 e 2
8. Railways (mc]udmg Cen-
tral Standards Office) . 18 .. b 6 2
9. Defence . . . 8 .. 2 2 ..
10. Legislative Assombly 4 3 2 . 1
11. External Affairs . . .. - 1 4 ..
12. Army Headquarters 51 .. 12 18 10
13. Military Finance (mclud-
ing Military Accountant |
General’s ce) . . 10 2 2 2 1
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Hindus. Muslims, Other
Communities.
Name of Department or office.

Officers. | Minis- Minis- Minis-
terial |Officers. | terial | Officer. | terial
staff. staff. staff.

1 2 3 4 5 (] 1
14. Supply (including Con- '
Directorate) . 2 11 1 . 4 2
18. Bumol’ Publie Inform- v
1 2 2 1
16. Edueu.hnn. l:lslth &
Lands (and attached
offices) 5 5 8 2 3
17. Gommﬂu (lnd attnchsd
5 14 8 1 1
18. Beenhry to the Executive
Coumx] of the Governor g
. 1
s Gﬁnlnwm (und at
tached offices) 4 41 4 13 7 1
20. Labour (and attached Off.
ces) 1 8 2 2 4 1
21. Central Boud of Revenue 1 13 4 1 ..
Total . 24 208 13 56 85 32

VacANCIEs oF PEONS FILLED IN THE (GOVERNMENT oF INDIA OFFIOES.

No. 188. Statement showing the strength of the permanent amd temporary wmferior staff
(i.e., Jemadars, Daffadars and Pcons) on the Ist January 1940, in the various Depart-
ments of the Government of India and Attached Offices and the totd number of

vacancies filled during the year 1939.
Vacancies filled during the year 1939,
Hindus, Minority Communities,
Name of Department or Offive. ! l% ! 'é
® © g
& = .
F AP
R R R ]
1 2 3 4 B ] 7 8 ] w0
1. Legialative Ibwtw—-
PerManent 4: } . N
2. () mm Deputmt—- o 5 " s
(i) Omes af%m ‘Accountant n °f - 8 2 - -
General—
PerManent . 22 1 - . o f
Temporary . 1 1| .. . -
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Vacanoles filied during the year 1939,
Hindus. Minority Communities.
Name of Department or Office. ! g é X
®
g |, ; 8| .
Z 1181 |u
1 . 8| «| 5| 6| 7| 8 9] 10
T oy Dot | gy |
AN " D OO T "
.. W Departament— }
Tempoeary . . . .| is! Tie| iy | oo mbo v
5. Reforms Office— l
PerManent . - . - . e e o lae
Temporary . . f 19 2 . - M - .
4. External Affalrs Department— }
PerMapent . . . . 37 .. o - . e
Temporary . . 15, 10 b es - .-
7. ({) Finanos Department— ;
@ Permanent . . . . 48 ... 1| .. - .
Temporary . . . . n[ 12 5| .. . P .
Central Board of Revenue—
) PerManent . . . 2% | .. . " o
TeRparary . . N 4 S 2 .- .
8. ({) Defence Department— ‘
@ Permanent . . N 40 1 1 s ! - -
Temporary . . . 14 10 3 1! . .
(#) General Btaff Branch Army Head- i
quarters—
Permanent . . . 64 1 . .. .
)lm . . . . 17 12 2 3 v -
Fi ) of Ordnance Branch
including A. D. 0. B. Provision—
g:rmtu‘b . . . . g.g zg % } . v
Wfe) Alr Hoadquarters, Indh—' ' '
Pormmllt- 33 .- 1 ' "
. W«n m . ..l e e
13 2 2 1 - .
m)om of the A. Lll’enmal),
to H, E. the commdu-
Permanent . 3 - .-
Temporary . . . - aae
{pit utant ral’s Branch—
4 )A“mﬂ‘.: .l . . 46 e "
Tellporary . . . 8 4 . 2 2 -
{vii{) Meodical Directorate—
Permanent . . . . 22 ‘e . .
TeMporary . . . .l 4 2, . 1 1 -
iz) Quartermaster General ‘s Branoh—
) Permanent . .' . . 46 3
TemWporary . . . 4 8 1 . -
() Jndn Advooate General's Depart-
mn.mnt. . L] . e . . .
mm . . . .- . e
{2i) Milltary Becretary's Branch—
Permanent . . . 15 .
TeMporary . 4 3 . 1 .
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Vacancles filled during the year 1089.

Hindus. ‘

Minority Communitios.

Name of Department of Office. | i I t
k] e
P
g .
1 Eé! E AFRERERNT
| 2 5 |8 | & 1
| 2 8 4 5 [ T |8 9 | 10
1 B | . |
. (4) Vepartment of Education, Health | ’ '
Hrm : t i
snent . . lgl o 1 e 1 " - "as
) OMW 3 . 1 N T RS et
Todian Medioal Servioe— -l |
Permanent . i 2'2}1 g I §ia) 1 .. =
M . . . . () PP P s s ey
(é4) Imperial Council of Agrlwltnnl' X !
’lu-nh— ! ! | ! i
Permanent . . | 81 [ | . -
Tﬂm 1as) : ... I - - e .
(i) RM tlnul General of | |
Permanent . . . o 10 | 1h L
Temporary . . . c e | 2U@) i - - .
10. (§) Department of Bupply— !
Permanent ‘.' . . . | - | | | .
Te .. || T S $1 6| o | o | & .
(if) Direct of Contracte— i :
Permanent . . . g U - e
Temporary . . . Lo |12 2 2
11. (%) Wo{c‘m— 1I . X : \ 2
. o | . -
TeMporary to19 ; 3 8 . -
(%) Offics of the Chief Controller of “‘ ‘
Btores, Indian Stores |
Permanent . . I i‘ls R B B
“mtln Gom:h:lmt d Iﬁ (inolwd | | . . ' ¢ i
ing the Statistioal |l i | '
B }— H 1
Perfanent . . \ |« | - . s
Temporary . ? 1 P f . .
I i
12. (f) Communications Department— | i ) !
Pormanent . . 81 . i o ’ e " .-
w 4 2 - . . e
(i) Civil .h"htlon ﬂloe—
Puumt 8} 1* "1 | - .- . e
(44) OMoe of Y Direotor General, |- A ”
Pom.ndr pha— " . ' L !
‘omn: N B 8 ) ORI RO B
(iv) Bmdmm:.zmw—
'gzgmmt . “io "1 . | I—
) War WB . | e - .- ! s
nent . - - - . e . .
TeMporary = 4 8 1 . . .
|
Dowtmentofhbom— ]
13. “mnont . agi_ ; % “1 .
{#{) Office m Controller, Printing 1| i ) * ’ o
and Stationery, Indis— . ! ]
Permanent . lg i ‘% ?'g - e e
(#6) Mum“r (Rallways) ! A
and Rallway :
w N . . . I R 1 . aer TRy,

?;{W an olllctsﬂ.nx capacity.
t tem

taurmmmu before the 1st January 1940.
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Vacancles filled during the year 1089.
red

; Hindus. Minority Communities.

|
|
i
|

Name of Department or Office. i

Deprossed classes.
Mualims,

Sikhs, o
Indian Christians.
Parsecs.

Otu:lr Communi-
Bemarks.

Hindos other
than DePressed

Total No. of posta,

De Rallway
n.lh.lln: )__parﬂ_ont ( ¥ .

Perfanent .. . e . - .
Tellporary . . . .l [] 5 5 .
(#{) Ofoe of Joint 'I‘illlbel Advllory
Office for Rallways and )
t‘- |
PerManent . . . f 1) .. R T BRI e
P c. Wmomm‘_ e |
| ~y . - g . .

16. Hollla De t (including offices
m General of Informa- |

t.lon and CI:.lefPru-Omor—
TeMporary . . . S ] 17 2 [ ] 1 .. e
(%) ?Iﬂoe of the Cn-l Uullllhhﬂr I

2 . 2 .
(§#) Bureau of Public Information— i
PerManent . .28 . e I
TeMporary . . . o 9 B .. 3 .. 1. wee -
(i9) Intelligence Bureau— : '
Permanent . . . <0126 o ... 5| ...
Temporary . . . ., 23 13 .. ol .. 1| .. s
(v) Foderal Publie Service Commis- | |
slon—

ot . . . NN ‘
Teiporary . . . e e 8 1 1} e -
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Information promised in reply to starred question No. 206, asked by
Sardar Sant Singh, on 'the 27th February, 1940.

SIEE RELIGIOUS PROGRAMMES IN CERTAIN BROADCABTING STATIONS.

(a) The time allotted to Sikh religious items during 1939 was 5 hours 20 minutes:
at Delhi and Peshawar and 22 hours at Lahore. The Jaroporthn of the amounts paid.

to the artists of the 3 communities for religious broadcasts was—Bikhs 16 per oent.,
Muslims 43 per cent., Hindus 41 per cent.

(b) The figures do not suggest that the Sikhs were assigned an unduly small pro--
portion of the time allotted to religious programmes.

w

Information promised in reply to paris (a) and (b) of starred question:
No. 217 and starred question No. 218, asked by Mr. H. M. Abdullah on
the 27th February, 1940.

QUALIFIED MusLiM INSPECTORS OF WORKS NOT ALLOWED TO OFFICIATE AB.
AssisTANT ENGINEERS oN THE NORTH WESTERN RAILWAY.

No, 217.—(a) and (b). As far as Government are aware no I. 0. Ws. have ‘g’uud".
or are required to attend a Refresher Course for P, W. Is. nor have any P. W, Is.
Emed or are required to attend a Refresher Course for I. 0. Ws. From April, 1940,

owever, & training course for P. W. Is. in ordinary Works staff duties is being
introduced. )

ENXGINEERING SUBORDINATES WORKING AS ASSISTANT ENGINEERS ON THE
NorTH WESTERN RAILWAY,

No. 218.—(a) to (f). In February, 1940, there were 2 Hindus and 2 Anglo-Indian:
P. W. Is. officiating as Assistant %nginurn and 2 Hindu and 3 Sikh I. 0. Ws.
officiating as Assistant Engineers. None of these P, W. Ia. have appeared for the
I. O. Wr.' Refresher Courses as they are not required to do so nor have any of these-

I. {3 Ws. appeared for the P. W. Is.' Refresher Courses as they are not required
to do so.

Information promised in reply to part (g) of unstarred question No. 41
and unstarred queationa Nos. 42, 43 and 44, asked by Mr. Muhammad’
Ashar Ali, on the 27th February, 1940

MuTUuAL GUARANTEE Funp oF THE OLD EAST INDIAN RAILWAY CoMPANY.

No. 41.—(g) Under the rules of the East Indian Rasilway Guarantee Momd an-
empolyee on leaving the service ceased immediately to have any interest in the fund.
Members of the staff who were no longer in service on 30th September, 1927 were:
therefore not entitled to any share in the distribution of the assets of the fund, and
the necessity for advising them of its closure did not arise.

IRREGULARITIES IN THE RUNNING OF SpECIAL TRAINS ON THE NORTH
WESTERN Ramway.

No. j2.—I am informed that there have been no irregularities in the running of
these special trdins, Enquiries made by the Ncrth Western Railway into the only
complaint received did not bring to light any case in which private individuals had’
benefited by the purchase of tickets in lots and thein re-sale at a profit, -

Travel Agents and Organisers are encouraged to engage special trains for bona
fide circular tours at concession fares both in through and local booking.
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The ramning of such trains involves the provision of amenities for passen which
are not normally provided by Railways and they are, therefore, particularly suitable
for the employment of Travel Agents or Organizers.

The excursion trains, run by the North Western Railway on special reduced fares
are between fixed points only in local booking, and there wounld appear to
be no advantage in entrusting arrangements for such trains to Travel Agents or
{Organisers. . :

‘RAILWAY PAgsEs ALLOWED. To MEssRB8, THoMas CooK AND SON AND THEIR
STaPP.

No. 43.—On the Clase T Railways (excluding H. E. H. the Nizam's State. Mysore
‘Btate and Jodhpur State Railways) the only passes issmed to Messrs. Thomas Cook and
Son during the financial year 1930-40 were the following which were issued by the
‘North Western Railway :—

Class
Date of Issue. of To whom Btations between | Purpose for which
Paas, issued. which issued. issued.
.4th April 1930 Inter . | One Clerk Bhera to SBimla In oconnection with
1 the opening of Book-
ing Office at Bimla.
27th September 1989 | First . | Manager . | Lahore to Bimla |] In connection with
and back. the taking over of
the Connaught
\6th Ootober 1938 . | First . | Manager Bimla to Delhi Place Booking
and back. Office at New

« 1Ty BooKiING AND PARCEL OFFIoEs WORKED BY MESsSRS. THoMAs COOE AND
Sow.

No. j4.—City Booking and Parcels Offices are being worked by Messrs. Thomas
Cook and Bon, Ltd., at the following offices on the terms and conditions as shown
nunder :—

Serial .
No. Office. Work undertaken. Terms and conditions.
North Western |
(1) | Connaught Place | Booking of all classes of | Lump sum of Ra. 3,800 per
City . Booking in local book- annum paid to the Com.
1 Agenoy, New ing over the N. W. Ry. pany by N. W. Rly.
{ Delhi. and through booking over
. - other Railways.
' Reservation of compart-
. mentes, berths and seats.
Colection, booking and
" delivery of luggage and
patoels. N
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Berial .
No. Office. Work undertaken. Terms and oonditions.
—— - _
* | North W estern
: td, .

(2) | Mall Road City | Booking of all classes of | Lump sum of Rs. 4,800 per
Booking Agency, gers in local book- annum paid to the Com-
Lahore, g over the N. W. Ry. pany by N. W. Rly.

‘ -and through booking over . -
other Railways.
Reservation of compart-
ments, berths and peats.
Collection, booking and-
- delivery of luggege and
parcels.
(3) | Mall City Booking Ditto Lump sum of Rs. 2,100 per
Agency, Simla. annum paid to the Com-
pany by N. W. Rly.
Rastern  Bengal
(4) | Calcutta . Booking of I and II class | 5 per cent. commission is
: ‘passengers and their ser- paid to the Company on
vants in IIT olass in local the E. B. Ry.'s proportion
book‘iﬁ dover the E. B. of the fares on tickets
Ry. through booki sold. The Company pro-
- with other Roilways vides the accommodation
Steamer Coys. Lu and staff.
‘a:d parcels are not book- } '
ed.
Bengal Nagpur
Railway.
(5) Caloutta Booking of all classes of | 5 per cent. commission is
: ' passengers in local and paid to the Company on
through booking (luggage the B. N. Ry.’s proportion
a(:il;l paroels are not book- of the fares on tickets
ed). sold.

Information promised in reply to starred question No. 249, asked by Mr.
H. M. Abdullah, on the 1st March, 1940. o

PromMorioN or CrLERKsS IN THE HEADQUARTERS OFFICE, OF

WESTERN RamLway.

THE NoORTH

(a) (i) and (ii). Statements showing the position on 31st March 1840 are appended.

(b) Promotions of all office clerks including promotions of | clerks, grade II to
grade IIT are as a general rule made in their respective branches on the basis of
seniority. coupled with suitability.

(c) The reply to the firat part is in the affirmative.

It is impracticable to provide

equal chances of promotion in the different branches of the H uarter
because the amount and quality of the work differ widely mdm-dtﬁig reqsuirgnmc:
greater number of jugior {'lerks’to senior clerks in some cases than in others. The
present position in this respect is shown in the last .column of the second statement
attached. As regards the latter part, the North Western Railway Administration is
examining the present distribution of posts with a view to making such adjustment as
is possible in the flow of promotion from grade to grade in each branch but there are
limits beyond which uniformity cannot be achieved.
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Statement showing the number of clerks by commaunities and grades employed in each
branch and percentage of ench rmmnmay m eacb gmdc in each branch on $1st
March, - 1040.

. 1!0. and percentage community-wise,
im\il-nI(JIv,t-Iatin:-;‘i
nglo-Indians a
No. of o mhlu MusHms. Bikhs. Domisiled Euro-
posts. rade. ) peans.
No. Per cent. | No. Per cont. No. | Per oent. No. Per cent..
| o
~r
PERSONNEL BRANCH
1| VIl 1 100 P
1iv1 1 100 .
41V 2 50 2 50 -
11 |1V, 8 72-7 3 ﬂ-s_ . -
21 }l] . 18 a1-p ] ‘8 ] 14-3 .
19 1. 8 421 10 52-8 1 5-3
8|1 1 33-8 2 667 .
GENERAL BBANCH
1| VIIL. . . - - 1 100
2lvl . 1 50 - } . -1 50
bV 2 40 2 40 1 ‘1 20
6 | IV. 4 668" 1 167 1 18-7 [
17 | IIL 4 236 4 236 4 23 B 20-5-
10 | II. 4 40 ] 50 1 10
4|1 1 25 g| 50 1 26 - -
COPYING BRANCH
1| VI . 1 100 .
111V . 1 100
8 | IIT ] 75 2 25 .
80 | II 13 438 10 33-8 1 34 L] 20
31 16 51-8 10 8 b 16-1
MEDICAL BRANCH
1 1 100 .
8 | IIT 8 100 .
3|1 2 687 1 38 B vee
2 1 0 1 50
; CEN!I‘B&I. B.P.‘GI‘.!‘I'BY
1| VIil. . o 1 100 . .
1}V. e - .. . . e 1 100
s 11V, 667 1 83-8:
8 1TIL 1 338 2 68-7 ..
2 | II 12 80 7 36 1 ]
2711 . 11 40-7 13 482 2 74 1 8-7
STORES BRANCH.
1| viln 1 100 .
1| VIL - e L 100
8 | VI 1 88-3 1 83-8 . 1 383
5|V. 1 -2 . 2 40 2 -40
10 | IV. 7 70 3 80 T
10 | I, 18 88-4 b 263 1 58
16 | IL. 11 73-3 3 gg [ 1 67
17 | 1 10 68-8 4 5 3 17-7
TRACK B8UPPLY AND SLEEPBR CONTROL.
1]V . 1 | 100 ‘e
2| IV. 2 100 .
3 | IIL 2 a8-7 1 33-3
10 | IL. 7 70 !‘. 20 1 10
4|1 3 7% 1 26
’ WAY .\ND WORKS.
1| VIIL . : 1 100
3|VI. . . 2 867 1 “88-8 -
v lv. - 3 75 1 25 ‘
B | IV. . 4 50 2 25 2 26
12 | IIL. 7 58-3 b 41-7 "
21 | IL 13 619 8 143 4 19-1 1 47
10 | 1. [] 60 3 30 1 10
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No. and percentage community-wise.
Anglo Indians and
“No. of Grade. Hindus, Muslims, Sikhs. peans and Indian
_posts . Christiana,
No. | Percent. | No. |Percent.| No. | Perocent] No, |Per cent.
OPERATING BRANCH

1| v 1 100 VR B .

2 | VI g 100 : :

5|V, 5 100 DU .

7 | IV. 4 87-1 2 38-8 1 148
23 | TL 17 789 3 18-1 2 88 1 43
a o 30 78-2 7 171 n 97 .
8 | L 25 64-1 10 25-8 ¢ 10-8 -

RELIEF LIST.
28 [ . 1 803 | 14 I 50 1 36 2 71
’ RATES BEGISTER.

1 | 150—16—270 1 100 . w“

1 | 130—8—170 . 1 100 .

7 | 100—5—1 ] 857 1 14-8 -

18 12 1) 2 125 2 125
7 | s6—2—60 3 @8 8 @8 1 48] ..
COMMERCIAL BRANCH

1|vm . . ’ 1 100

1 | 250—50—350 1 100 "

1 | 250 . 1 100 -

2| v 2 100 .

e|v. n 668 . 1 187 1 167
17 | 1V, ) 529 7 a-e 1 59
se | oI 20 625 12 875

121 |1 o2 51-2 52 4 7 58

5| 25 66-8 12 818 1 26

Number of clerks Grade 11 by communities employed in each branch and the mumber
of years completed on the mazimum of this grade.

No. of years completed on the
Total max. of grade II. Ratio
number Gr. II
Branch. |Community.| of - Clerks
each all those
com- | |
ound. |10 6 [ 61010 |11to14 (15018 '3:;?
ty. Grade.
- Operating Hindus 30 14 12 .
Musli 7 1 > 1to00-92
Bikhs 4 1 .
“Btores . | Hindus . 11 3 4 to 9.
t Musli : 3 - R 1to 2.8
glo- *
Indians 1 1 .
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o ‘Total. | No, of years completed on the Ratio
number | ©  ° rnax. of grade II. Gr, II
of - Clerks
Brench. | Community. | each all those
= e
muni- to 5| 64010 |11 to 14| 15 to 18 t
ty- ! Grade,
Track Supply | Hindus . 7 b . .. . 1t00-6
Office. Muslims . 2 1 . . ..
Bikhs . 1 1 . .
Central Regis- | Hindus . 12 2 6 2 e 1t00-4
try. Muslims 7 2 3 . .
Indian
Christians. 1 . 1 . “ed )
Way & Works | Hindus 13 3 5 .o . 1to1-33
: Muslims 3 2. . .. .
Bikhs . 4 2 . .
lo-
Afn!sdisns' . 1 1
Personned . | Hindus . 8 3 2 .. . 1to 2
Muslims . 10 3 .. .
Bikchs 1- .. .
Commerocial Hindus 62 13 21 ] 2 1to 4-96
Muslima 52 9 23 6 1
Sikhs 7 1 3 1 .e
General & Pass | Hindus 4 1 2 1to 3-1
Mu.a}ims 5 2 2
Anglo-
Indians . 1 ..
Medieal Hindus 2 . ‘e 1to1-33
Muslims 1 . r
Copying Hindus 13 2 4 5 . 1t00-33
Muslims . 10 3 [ 1 2 . :
Bikhs 1 .. 1 . ..
Anglo-

Information promised in reply to part (c) of starred question No. 263 asked
by Maulvi Muhammad Abdul Ghani, on the 5th March, 1940.

PrororTION OF DIFFERENT COMMUNITIES IN THE DEPARTMENT OF EDUCATION,

HeALTE AND LANDS,

Statement showing the proportions of the varions communities in the a.lip'douint-
{» T3

ments made either by

Communsities.

Hindus .
Muslims .
Christians .
Others .

promotion or direct recruitment in the Department of
tion, Health and Lands from April 1824 to June 1037.

Percentage.
. 64-17
. 20-83
. 9-17
. 5-83
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Information p_romiied in reply to patis: (a) (i), (b) and (c) oj starred
question No. 280 asked by Mr. J. Rams ( Scott, on behalf of Lieut.-
Colonel Sir Henry (idney, on the 6th Mareh, 1940,

DisaRILIvIES OF THE SUBORDINATES OF.THE BRIDGE ENGINEERING WORKS AT
ManNuAD, GBEAT INDIAN PENINSULA RAILWAY.

(a) (iii). Yes, if a work is estimated to take less than 60 days to complste in
which case Manmad is treated as Headquarters. If the work is estimated to take
more than 60 days the Headquarters of the staff are transferred to the site of the
work and they are then entitled to transfer passes for their families,

(b) For a halt exceeding 20 days at & place other than Hesdquarters, the gramt of
batta to Bridge Inspectors, Bridge Time.Eeepd'a snd Bridge Granemien is restéicted
to & matimum of twenty nights in ahy one month. .

{c) Btanding Order No. 688, dated 31st August, 1830

Information promised in reply to part (h) of starred uestion No. 327
dsked by Mulana Zafar Ali Khan on the 11th March, 1940.

PROMOTIONS TO THE SUPERINTENDENTS' PosTs IN TEB QFFICE OF THE
DieBoror GENERAL OF PoSTs AND TELEGRAPHS,

.

Numibber of vacancies filled during the period
16t6h May, 1939 to kst March, 1940
Ne. Office. ) Permanent. Temporary.
Total No.—bﬁ].led Total No. filled
o . . '
M\&Emu. l H\ﬁm.
1} Intelligence Bureau . . .. .
2 | Féderal Public BService Com:
3 | Btireau of Public Information . 1 .. 2 |
4 tral Board of Revenne i 1 e I .e
5 ce of Director General;
Posts & pha . 4 .. il .
6 | Office of the Directar of Civil
Aviation . . . - e .a s
71 Offive of ths Comntrollerof Broad:- | :
g oe of the I. C. of A. R. . 1 ‘e .. ..
ce of the Dirbbtor Geérdral, '
Offey. ' wology | 1(a) : ' .
10 of the D. G., Arch a. o
11 | Indian Stores Department . .. .. 4 ¥
12 | Office of the Economic Adviser ) .
. to the Government of India . . ‘e o
13 | Office of the Controller of Print- . .
ing & Stationery . . . o 2 1
14 | Central Standards office for
Railway . . . . . 1 ..
15 | Office of thb‘PAmsun' s }t Military
Secretayy (Perso: . . .. .. . ..
16 | Military Secretary’s Branch . .. . 2 ..
17 | Adjutant® General’s Branch, .
AHQ . . . . 1 . ] 1




STATEMENTS LAID ON THE TABLE 51

Number of vacancies filled during the period
16th May, 1939 to 1st March, 1940.
Permanent. Tem .
No. Office. poTaTy
No. filled No. filled
Total. by Total. by
Muslims. Muslims.
18 | Engineer-in-Chief's Branch,
AHQ . ... 1 ..
19 | Air Head Quarters . . 1 .e 1 ..
20 | Medical Directorate . . 1 1 e ..
21 | Quarter Master General's-{.
Branch, A. H. Q. . . 1 .. 1 .-
22 | Genaral Staff Branch, A. H. Q. . . 1 e
23 | Master General of Ordnance 1
g’nnlud.i.ng A D. O. 8. P.)
ranch, A. H. Q. . . 2 .. 9 ‘e
4 {Judge Advocate Genaral's
Brench . .. . ‘e 1(b) 1
25 | Contreots Directorate . . .. . 3

103 oNde.-—_{n} A Muslim officiated in the vacanqy from the 8th May, 193p to the 30th June,

(b) Created for 5 years.

Information promised in reply to starreq questions Nos. 375, 376, 377, 379,
380, 381, 382, 383, 384, 386 and 386 asked by Bhai Parma Nand, on ths
13th March, 1940. '

UNSATISFACTORY CONDITION oF NAIwaLa 1N Karon Baem, DeLmI
_No. 87§—(s) Action is taken the sanitary staff of the Delhi Municipayl Com-

mittee agajnst persons responsible for causing insnitary couditions. Bteps are

taken to remove the dumping ground for dead animals to the Badl Refuse Di

(b) Every effort is made to kmg the area in a sanitery state but owing to the
laying of sewers, pipe lines, etc., by the Delhi Improvement Trust, the stacking of
buitding  material 1~Fi!-raa the area an untidy appearance,

(¢) and (d). No. BSince the Trust haVe developed and serviced the area it is
possible to control . masquito hresding, whioch before development was largely un-
controllable.  Sand-flies have been unusually prevalent in 19030-40. They are not
confined to Karol Bafh but have appeared in New Delhi also. It is probable, there-
fore, that the extensive breeding is due to the dronght and other climatic conditions
favourable to.such beeeding, but it is cerrect that oriental sersa due to sand-fly -bites
have occurred in large numbers in the western suburbs of Delhi including Karol Bagh,
and that the Chief Medical Officer recently opened a clinic in Karol Bagh for the
treatment of these sores. .

{e) in addition to the action referred to in the reply to (a) above the Delhi
Improvement Brust Has-provided the ares with a complete sewage system, including
public latrines, and action is being éaken to enforce commection of the sullage drains to
the sewers. ’ o 1
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BuiLpiNg PLANS RECEIVED BY THE DELH;] IMPROVEMENT TRUST..
Xo. 376

No. of build- No. of build-

Month. ing plans re- ing plans sanc-
ceived. tioned.

January . . . . 61 . 36
Feb . . . . 59 . 35
Mmcr?ry . . . . 65 33
April . . .. 87 56
May . . . . 80 . 63
June . . . . 55 43
July . . 54 36
August . . . . 68 45
September . ' . . 56 40
October . . . . . 62 37
November. . . . . 50 25
December . . . . 76 39

Total 763 486

PROSECUTIONS SANCTIONED BY THE DELH1I IMPROVEMENT TRUST,

No. 377. (a)—(c). I place on the table a statement giving the information required.
Statement 1939.

No. of No. of
No. of prosecu- cases | Na. of Amount | Cases
Name of month. | prosecu- tions discharg- cases reosived with-
tions resulting ed by compro- | a8 com- | drawn.
| lsunched. | in con- the miged. penasa-
viction. oourt. tion fee.
Ras.
Jenuary . . 12 8 1 .. .. 3
February . 2 1 . .. .. 1
March . . 21 20 . 1 25 ..
1‘?:“ . . 4 2 .. . .. .2
¥ . 19 14 .. 2 a5 3
June b 3 .. 2 75 ..
July . . - .. - . e .
August . 10 5 1 1 20 3
September . 4 1 B 1 25 1
October . 3 1 1 1 30 ..
November 1 . .. .. ‘e Pending
December ] 3 . 1 50 - 2
87 58 . 4 0 260 18

INCREASE IN THE RENT oF NazuL Lanp v DEval
No. 879. (a) The Trust provides sites for better-class as well as' for poor-class
housing. Poor-class sites are et apart when schemes are prepared.
(b) A statement is laid ont the table.
¢} The yto_l.hqﬁut.pnrtumtbenﬂmuu In regard to the second
{’llnnt repl not propose to make any distinction. Even after 100 cent. mln::-t

ment the rents payable will not exceed ﬂnamdsrdruoo!mt or newly allotted
poor-class building sites.
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(d) I would refer the Honourable Member to the ly given to Mr. 8 a
Kumar Som's starred question No. 256 on the 20th Beptembr:g )iag' y
Statement.

Vacant plots in Blocks 44, 43, 42, ‘41, 5B, 10-B, 14-B, 16-B, 17-B, 13-B,
e-B, 4.B, 20, 31, 22, 35, 2, 241, 20, 19, 3-B, 8.B, 11-B, 7-B, 2-B, 9, 10, 11, 3, 2, 1,
1-B, 6B, 1-A, ZA, 3A, 5-A, 6-A, T-A, B8-A, 10.A, 11-A, 8-A, 14-A in the Western
Extension area are reserved for allotment to poor-class people.

NOTICES IBBUED FOR CONTRAVENTION OF THE TERMS OF SANCTIONS GRANTED

BY THE DELHI IMPROVEMENT TRUST.

No. 850. (a) Yes.

(b) It may be so but the Trust are under no obligation to enter into correspondence
with uNpernon who is trying to evade the byelaws.

(e) No.

.+ (d) I have no resson to doubt that the Trust consider each case carefully before

sanctioning prosscution. The giving of a further warning does not appear to be neces-
sary.

COMPLAINTS AGAINST THE BuiLDING INSPECTGR OF THE DBLEZ IMPROVEMENT
TRUST. .

No. 381. No formal complaints have been made against the Bujlding Inspector of the

Delhi Improvement Trust. The second part of the question therefore does not

arise.

RESIGRATION OF STAFF OoF THE Dermr ImprovEMENT TRUST.

wiWo, 352. A statement giving the information required by the Honourable Member is
laid on the table.

Statement.
Berial | . Name of Official. I])eaig'nation. Date of Reasonas for reeigning.
No. [ .~ ) reaignation.
1. | Mr. Bri Kishen + | Clerk . 5-8-1937 | Obtained a post in Govern-
. ment of India Prees, New
Delhi. Was employed in
the Trust in a temporary
2. | Mr. V. V. Rao . | Drafsman .|  6-8-1937 | Obtained a better post in
_ his own province.
3. | Mr. Abinash Chandra. |Clerk , .. 3-5-1938 | Resigned for private re-
4. | Mohd. Shafig Ahmed . | Building 8-5-1038 | Resigned for privete ree-
' o ’ Overseer. sons.

5.. | Mr. Jog Dhian . + { Drafteman . 27-7-1038 | Obtained an appointment
. o ’ under U. P. Government.
6. | Mr. A. W. Massey . |Typist . 4-3-1939 | Socured a better post else-
7.'| Mr. Prem Krishen . | Clerk .| 24-11-1939 | Becured a post under Gov-
ernment (Office of D.A.G.,

P.&T.) .
‘8. . Irshad .Ahmed Glu;k .1 41-1940 | Bocured a post in Contracts

-8 urKhm." | T , Direc , A. H. Q.
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"Now-Nauma or CERTAIN Rowps v Kweer, Bags, Deum,

No. 353. (a) and (c) The naming of streets-is a function of Municipal Committees
uhder section 378 of thé Punjab Municipal Xct, 1911, Stteets within the fmilt ‘over
grea of Qarol Bagh thave wajresdy been named by ¢the Delki Munitipal Committes -dad
the .ummamed atreets will ‘be. named im dme:course. (Goverament de¢ not..censiter that
any action on their part is required.

{b) No.

Provision or Lieirs on cErTaiN Roaps 1v 'KaroL BacH, DELAL

No. 384. (a) Electric pelea, otc., have Jboen gensrally .installed as stated by the
Honourable Member. All the roads -pomnally in use are lighted hy the Delhi Municipal
Committee. ’

tb) The tomd referved to has just been completed :and is mot yet open to traffic,
JArrsngements -for dighting 'this road asre in hand sad will be completed shortly.

(c) All the necessary facilities have heen provided by the Trust. The actual li
ing of roads is a municipal function, and I have no reason to think that the Municipal
Corttrittwes ¥re Failing to performs it. ’ '

. Provisior oF Parks 1N KaroL BaeH, DELHIL
No. £85. (a) Yes.

(b) Investigation showed (i) that it would -be difficult to establish grass in this
rather area and (ii) that it would be impomsible to provide an adequate supply
of water. In response to a growing demand for small bungalow sites in t!
neighbourhood, the Trust are considering the alldtment of portions of the land referred
to for bungalows.

(c) There is a large eentral -park -of -about 21 -acres -in front of the Tibbis -Cellege.
Though not included in the original sanctioned layout, open spaces are being pro.
vided in the revised layout in each block in the newly developed area. The size of
these open spaces ‘vitries in different blocks, the average béing about 1,500 eg. ¢ils.
Free space in the Western Exterlion scheme amounts to 44 per cent. of the whole
area, which cannot therefore be desoribed -as ‘“‘congested’’.

SuIFTING oF *HE TUuBERCULOSIs CLINIc FlroM KARor Baam, DELHI

‘Wo. 386. (a) -and (b). The question whether the proximity of such a clinic to an
inhabited sres is hasmful to the health 'of the latter has been referred to an expert
committee. On receipt of its report, the point raised by the Homourable Member will

tbe vonsidered.

Information promissd in veply to unstarved guewtion Ne. B0 wbked by
- Bardar Sant Singh on 15th Murch, 1940.

REoRUITMENT OF ‘Bun-INsPECTORS oF WORKS 'ON THE Nertn Westeiw Rar-
WAY,
~ {a) The :amewer €0 the firt pert is in the sfifemiive. The wmber 'of sandifates
is 'not ‘wvailable. Three ‘men were recruited as Bub-Inkpectors of Works on probation.
_(b) The Honourable Mémber is referred to the .reply given to .the question on
I5th March 18490. The ,t)lltpoﬁ. of the orders was that mo vicancies of Bub-Inspectors
of Works were to be filled permanently pending further orders. As the men treferred
to had not been confirmed against permankent posts, thdy were given temporany appoint-
ments.
(¢) Three.

hﬂld It is not clear what benefits the |Honourable Member has in mind as Funda-
- al \Rules 9 ‘{6) sud © (8) and Supﬁlementurf"’ﬁ*lo B '(12) comsist of ‘Befinftions
while there is no supplemehtary Rule numbered 3 (18).

‘(8) Yes. o



STATEMENIS JAID ON THE FTABLE. &5

(f) The men referred to in cra.rt (e) bave been confirmed as Suob-Inspectors of
‘Works. The three men referred to in (c) were subsequently considered for
confirmation and one was not recomm for confirmation in 1 and the othsr
two were found not fit for confirmation in 1031. One was discharged in 1035, and
two are permanemt Works Mistries at prement officiating as Sub-Inspgtors of Worles.

Information promised in reply to Starred question No. 448 asked by Bhet
Parma Nand on the 19th March, 1940.

InpiaN. OFFIOERS IN THE GOVERNMENT OF INDIA DEPARTMENTS AND ITS
.7 7 ArracEED OFFICES,
(s) to (c). A statement is laid on the Table. _
(d) No communal proportions have been fixed but available officers of all pmmg-
nities having the requisite experience and ability sre considersd in connaction with
appointments to posts in the Departments of the Govermment of India and stfached
offices. The Government 6f JIndia do not -consider that any -ciher action in ‘the

matter is called for,
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Information promised in reply to starred question No. 476 asked by Bhai
Parma Nand on the 20th March, 1940.

‘TONGAS PERMITTED TO RUN FROM THE MEERUT CANTONMENT RAILWAY STATION.

Government understand  there are two tonga sheds near Meerut Cantonment
Station; one situated outside railway premises and under the comtrol of the Executive
Officer, Mgerut Cantonment; the other within the station premises and under the
control of the North Western Railway. On the assumption that the question relates
to the latter, the following are the facts :—

(a) This shed is not leased out on reat; _

(b) No special licenses are issued by the Railway authorities to tongawalas. The
North Western Railway Administration has no information regarding any' syetem of
licensing by the cantonment authorities;

(c) No restriction regarding the number of tongas which may ply for hira to or
from the Meerut Cantonment Railway Btation has been prescribed by the North
‘Western Railway ; K

(d) Does not arise, but no complaints have been made to the Railway authorities
that the number of tongas is inadequate.

Information promised in reply to starred question No. 484 asked by
Mr. H. M. Abdulleh on the 20th March 1940. i

ComuMUNAL COMPOSITION OF JOURNEYMEN APPOINTED IN CERTAIN SHOPS ON
THE Norsa WESTERN RAILway.

The following statement gives the information required :—

Domiciled
Name of shop or shed. Muslims. Hindus. Bikhs. Euorpeans and
Anglo-Tndians.

Looco. Bhops, Moghalpura . . . 23 9 10 7
Carriage & Wagon Bhops, Moghalpura 11 (] 5 4
Mechanical Workshops, Bukkur . .. 1 .
Karachi Division 8heds . . . .. 2 - |
Quetta Division Sheds . . . .. .. .. .
Multan Division S8heds . . . .. .. 1 .
Lahore Division S8heds . . . .. .. .. 1
Ferozepore Division Sheds . . .. e 2 -
Rawalpindi Division S8heds . . e 1 .. ..
Delhi Division Bheds . . . 1

Nore.—Cases of J:\romot.ion from inferior service are excluded from the table, although
these are treated as direct recruitment for the purpose of the regulations regarding com-
munal representation.

Information promised in rephy to pert (d) of unstarred question No. 97
and unstarred question No. 102 asked by Sardar Sant Singh on the
20th March, 1940.

NON-APPLICARILITY OF THE FUNDAMENTAL LZAvE RuLEs To INFERIOR STAPF
orF THE Goops DErorT AT Wapl BUNDER ON THE (GREAT INDIAN PENIN-
SULA RAILWAY.

No. 97, Leave accounts were recast in each case from the date of appointment of the
staff, but payment of arrears of leave salary due to the misapplication of the rules
was made only from 1st January 1837 in accordance with the gemeral policy: of mmking
recovery of overpayments and refunds of underpayments for a period not éxceeding 12
months prior to the date of discowery.

ProMoTION OF FIREMEN ON THE Gmwr Ixpian Pmymsnm RAILIWAY.
No. 102, (a) Yes, as far as those recruited upto 1920 are soposrned.

b) No, they are not being asked to sesk promotion along with B. and C. class
l"il'ill:)an.o The;y are, however.gbaing offered pol::nuon to class ‘C' Driver tompararily
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until & vacancy occurs in their own class. This has been done to ease the block
of promotion among Firemen, the alternative being for the men to remain Firemen,
until a vacuncy in their own class occurs. Those who are thus temporarily promoted
are brought on to a common seniority list of A, B and C class, according to their
date of appointment as Firemen,

() Yes. The ‘A’ class Tiremen in the Bombay ares only, mested that in
virtue of theirs being the highest paid class they should be considered senior to
B!.and ‘C’ claases, but this request was refused as it was detrimental to the legitimate
dnterests of ‘B’ and C' class men. . The order of seniority of ‘A’ class Firemen for
promotion to A class Driver was not disturbed and the most senior, whether temporarily
. gomot.ed to ‘C' class Driver or still remaining as a Fireman, 'is promoted to ‘A’ class

iver ‘as vacancies occut. - o )

(d) Seven. = - '

(e) Three are Indians and four are Anglo-Indians. The three Indians are employed
on the Bombay Division.

(£)- No. IR

(g) The -prospects that were open to them at the time of their engagement, have
not been affected. On the contrary the block in their promotion has been relieved by
the expedient detailed in (b) abovwe.

Information promised in the reply to starred question No. 607 asked by
Sardar Sant Singh on the 21st March, 1940.

ArrARs oF THE DELHI IMPROVEMENT TRUST,

(a) Rs. 65,54,000 (Sixty-five lakhs fifty-four thousand) at 3§ per cent. This includes
Rs. 31,21 000 (Thirty-one lakhs twenty-one thousand) borrowed for anti-malaria and
sewage disposal schemes sanctioned by Government before the ‘formation of the Trust.

(b) The average annual expenditure on establishment for the years 1837-38, 1038-39,
and 1839-40 amounts to Rs. 1,32,600, including salaries, travelling expenses, fees,
law charges, and contingencies.

(c) Rs. 26,000. The functions -of the late Nazul Office were not identical with
those of the Trust. . .

(d) The answer to the first part of the question is in the affirmative and for
the reason indicated in the answer to part (c), the answer to the second part is in
-the negative.

(e) No. When the Trust was established in March 1837 many leases granted by
the Deputy Commissioner to persons moved from Basti Harpul Singh were pending
execution. The old standard Nazul form contained no covenant restricting sub-
division, transfers, etc., and some of the pending leases were excepted in 4his form,
Later, at the instance of the Trust, a restrictive covenant was introduced. The
justification Ffor restrictive covenamts is that without them sites and houses intended

for poor people will pass to others. .
{ﬁm No.

(g) The Trust acquired land near Andha Moghul under the provisions of the
‘Land" Acquisition Act, 1894, as modifled by the schedule to the United Provinces
Town Improvement Act, 1018, and extended to the Province of Delhi. In no case
were the owners awarded a sum less.than the market value of the land according to
the use to which the land was being put at the time of the notification for acquisition.
All persons dispossessed 4y the Trust from Andha Moghul were offarad land elsewhere
ot concemdion tates, &nd some persons availed themselves of the offer. Land near the
Ajmere Gate was aoquired by Goverhmemt '¢n behalf of the Delhi Municipal Com.
mittee under the provisions of the Land Acquisition Act, 1804, and was later bought
by the Trust from the thicﬁ Committes, The Trust have acquired no land in
Ksre Khan Garden 'or Bersi ‘Rehilla. None of the lend wecquired at Andba Moghul
«or near the Ajmere Gale has yei been 'sold or leased, and Govermment are satisfied
+hat there is no guestion of exorbitant profits.

(h) Does not arise.

Information promised in reply to starred questions Nos. 5I7 and 519 asked
by Maulvi Muhammad Abdul Ghani on the 26th March, 1940..
ARBORUITMENT OF RaLATIONS OF EMPLOYEES IN THE INCOME-TAX (IDEPARTMENT,
Puroas, Nowra-WesT Frowrmer sxp Durmr Provinons.

No. 817.'(d) Tt s not a ‘Pudt,
(b) Does not arise.
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{c) Hindus—4.
Muslims—2
Sikha—3.
(d) Promotions were made but they were besed primarily on the merits of the

persous concerned, .

(e), (f), (g) and (h). T attach s statement showing the edwvational qualifications
of the clerks at' present employed in'the department and the communities to which
they belong.

(i) I have no reason to believe that merit and qualifications have beén disregarded
or that undue preference has been given to members of any one communjty..

Assistant Clerks. .
Hindus. Muslims. Sikhs. Others.
Graduoates . . . . . 11 7 3 .
F.A . . L N . 8 5 1 ..
Matriculates . . . . . oé 41 B 1
Non-matriculates . . . .- 2 3 .. 1
75 56 12 2
= ]145.
Head Aassistants.
Gradustea, . . . . . . .. .. .. e
F.A. . . . . . . . 2 1 1 1
.(8emior
Cam-)
bridge).
Matriculates . . . . . 22 8 4 ..
Non-matriculates . < e ] o
29 9 ] 1
=44,
Higher Clerical posts
Graduates . . . . . 3 2 T .
F.A . . . . . . ..
Matriculates . . ‘ . . . ] . 1 1
Non-matriculates . . .. 1 . wis
. 9 -3 1 1
= l“- -

INCOME-TAX OFFICERS AND EXAMINERS IN THE COMPANY Dtsmcrs u
: CALODTTA.

No. 619. (a) 3 Income-tax Officers, 4 Assistant Income-tax Officers and 7. Exagumu.
(b) Hindus 12, Anglo-Indians 2, Muslims and Europeans nil
(c}) The information is mnot readily available and Government consider that its

collection would involve an expenditure of time and trouble that would not be
justified by the value of the results.

(d) and (g). It is not correct to suggest that Muslims as such are kept out of
the Companies Districts or are given shorter periods of service in them.

(e) Yes. '

(f) No. 'The position is that the Compatiies Districts sre the most importent
Income-tax -distriots in the Province and are staffed hy melected men but preference on

the occasion of promotions is not given to persons merely. because they work or ‘have
worked in these districts.
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Information promised in reply to parts (b) (i),

81

(i), (iv) and (v) and

(e) of starred-question No. 5681 ashed by Bhai Parma Nand on the

26th Mqrch 1940

EXAMINATION FOR RECRUITMENT 10 THE INDIAN ARMY ORDNANCE (ORPS.
(b) (I) The Number of vacancies depends on future requirementa.

(i45)

(iv)

(v)

No. of candidates

No. of candidates

No. of candidates

who a&phed to permitted to who actually
Centre. sit for the attend the took the
examination. examination. examination’
Btore- | Clerks. | Store- | Clerks. | Store- | Clerks.
men. men. men.
1 2 3 4 ] 6 7
Headquarters—
Northern Command 29 13 10 5 10 5
Eastern Command . 36 11 10 -] 9 5
Western (Ind.) Diatt. 14 3 10 2 9 2-
Meerut (Ind.) Distt. . 8 ] 6 3 6 2
Deccan (Ind.) Distt. . i 4 [} 3 6 3
Poshawar (Ind.) Distt. 22 13 5 3 5 2
Kohat (Ind.) Distt. . 19 3 .8 3 ] 3
Wagziristan (Ind.) Distt. 11 7 6 3 (] 3
Lahore (Ind.) Distt. . 10 5 6 3 8 3
Madraa (Ind.) Distt. . 18 9 8 3 8 3
P. & A. (Ind.) Distt. . 6 2 6 1 (] 1
Rawalpindi Arsenal . 230 187 88 44 88 43
Ferozepore Arsenal . 454 163 . 14 38 72 36
Quette Arsenal and: Mochemna.l
Transport Worukhops . 160 37 51 21 51 21
Kirkee Arsenal . 286 192 80 40 80 40
Allahabad Arsenal 136 53 59 20 57 29
Lahore Depot . 416 284 82 41 82 37
Drigh Road Depot 38 15 19 10 10 10
Bombay Depot . 23 26 23 12 21 12
Fort William Depot’ 23 ] 18 '] 14 7
Shahjahanpur Depot . 75 16 20 10 17 10
Chief Inspector of Stores and
Clothing, Cawnpore 20 10 20 10 20 7
Chaklala Depot 197 7 94 42 93 42
Bannu Depot . . . 23 10 12 5 12 4
Deolali Depot . 17 8 12 1 12 1
I.A.O.C. Tra.mmg Centre . 100 | 59 58 28 46 22
*“ A" Workshop Company 18 8 ] 3 b 3
“ B " Workshop 3 3 3 3 3 3
* C " Workshop Company 16 5 8 3 6 3
“ B " Workshop Company . 8 27 ] 3 8 3
“ (' Workshop Company . 11 9 8 3 8 3
* H ** Workshop Company . 2 5 1 3 1 3
* 1" Workshop Company . 3 3 2 3 2 3
“J " Workshop Compsny . 3 2 2 1 2 1
“ K " Workshop Company . 10 5 [ 3 5 2
“ L " Workshop Company . 9 5 8 3 ] 3
31 (Indept.) Workshop Bection 5 3 3 2 3 2
a (Indept.) Waorkshop Bection 7 1 3 2 3- 1
Ordnance Bervices,
Army qurs New Dalhi 300 100 105 48 91 34
Total . 2,771 1,401 040 453 887 417

(e) No.
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Information premised in reply to sterred question No. 547 asked
by Mr. Muhammad Ashar Ali on the 28th March, 1940.

LocaTioN oF A TusercuLosis CLiNio 1N KaroL BaeH, DELHI.

(8) Yes. .

(b) No.

(c) Yes. \

(d) to (h). Government are aware that representations were recsived from certain
residents of Karol Bagh. The Tuberculosis Association has been asked to have the
question of the location of tubercmlosis clinics examined b a committee of experts and
on receipt of the report of the committee, Government will consider whether any
action is necessary.

Information promised in reply to starred question No. 560 asked by
Sardar Sant Stngh on the 28th March, 1940.

Btar? or THE DELH1 IMPROVEMENT TRUST.

(a) A statement is placed on t.lu; table.

(b) The orders referred to do nol apply to the Trust which is not & department
of Government but an independent body created by statute.

(c) In 1637-38 21 temporary and permanent appointments were made. QOme of them
went to a Bikh.

In 1838-39 24 temporary and permanment appointmenta were made.

(d) Since Tth May, 1937,

(e) No definite complaints, on the basis of which regular charges could he framed,
have been made.

Statement showing by communitiea the strength of the ministerial and other establish-
ment of the Delhi Improvement Trust !tMl includes gazetted officers, clerical and’
outdoor personnel and inferior personnel.)

Hindus . . . . . » . . . 62
Mohammadans . . . . . . . . 38
Sikhs . . . . . . . . . 2
Others . . . . 2

102

Information promised in reply io starred question No. 561 asked by Pandit
Lakeshmi Kente Maétra on the 28th March, 1940. '

CHARGE OF PRESERVED MONUMENTs 1IN New DErm.

(a) No. Monuments notified under the Ancient Monuments Preservation Act, 1904
as “‘protected monuments’’ are in the charge of the Archmological Department. Other
monuments are supervised by the Land and Development oer, who receives no
remuneration for this work. His office Superintendent receives a special pay of
Rs. 75 per mensem and a conveyance allowande of Rs. 35 per mensem for periodical
inspection of the monuments, ‘ -

(b) No. The Honourable Member presumably refers to a Jetter published in the
“Hindustan Times’, Delhi, en the 28th June, 1938. This letter, which was signed
“Pro Bono Publico’”, suggested that preservation of and repairs to’' a]l mouuments in
New Delhi should be carried oot by the Archaological Department. ’ T

(c) and (d). The comments- made by the Fimancial Adviser were to the effect that
s other work expanded it might be found that the inspection of monuments together
with the charge of his office would be too much for one man. ~ Government.de not
think that position has arisen yet. .
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Information promised in reply to starred question No. 456 asked by Bhai
Parma Nand on the 19th March, 1940 and unstarred gquestion No. 106
asked by Sardar Sant Singh on the 29th March, 1940.

Asoessamnt Varve o Howsss AXp Seops 1v THE Kasaurt CANTONMENT.

(a) and (b). No néw assessment list of houses and shops in the Kasauli Canton-
ment has yet been prepared. Proposals, however, are under consideration of the
Cantonment. Board to increase the assessment of those houses and shops the owners of
which, inr spite of receiving the full year's assessed rent from their tenants, ase
demanding a proportionate refund of the house tax from the Board on the gmund
that the rents realised by them relate only to that porbion of the yesr for which the
buildings were occupied ;

(c) Yes, there has beean s fall to seme exéent;

(d) The proposed inorease i the assessment resulted in certaiti objections in con-
sequence of which the Board are reconsidering the matter;

(¢) and (f). Do not arise. ’

Information promised in reply to starred questiom No. 676 asked by Mr.
Lalchand Navalrai on the 1st April, 1940.

RecrurTMENT OF PostaL CLERES IN THE BIND AND Barvomsrtin Creore.

(b) Yes. Orders were given last year that as a special case 5 unqualified candi-
dates of the Muslim Community and orie Anglo-Indian should be permanently appointed
againat vacancies reserved for those communities in the Sind and Baluchistan Circle.
Of the 5 Muslims, 2 wern hlow 21 years of age; the other 3 and the Anglo-Indian
were above 21 but below 25 vears.

(c) The reply to the first part of this question is in the negative. The second paré
does not arise.

(d) No. Thé comoession was grambed as » special cass snd was based om the con.
sideration that the men in question had beerr aclimg in the appeintments before the
present examinsbion Bystem was indroduoced.

{e) Yes.

(f) Yés. 3 have already been appointsd to permmment posts; 15 are working in
temporary vacancies which are likely to become permanent and 7 in purely tempo-
rary vacancies.

(g) As in the case of other recruiting umits in the Circle, the requisite number of
candidates were selected to fill both existing and anticipated vacancies in ¢
Karachi Geaeral Post Office, and were placed on a waiting list. Subsequently, owimg
to the suspension of the Empire Air Mail Bchomo aftsr the declaration of War,
the anticipated vacancies did not materialise; so that some approved candidates could
not be appointed. QOrdem heve gince been issmed to the Direstor to make pr on
for these candidates in other units by relaxing the condition of domicile, lut]aet, of
course, to the consent of the candidates te ssrve in the other units and subject to the
rules regarding recrnitment on communal basis.

{h) No. The appointment of anqualified candidates has been disoomtinued.

(i) 'The repl¥ to the first part of the question is in the affirmative. As re ards the
gecond putt, candidates from the majotity community were admitted for other units
thin the Karachi General Post Office; in these umits there were unreserved vacancies
at that time. . )

(j) This is. a fact only in the Karachi, Genersl Post Offtce where a8 already
stated in reply to part (f) 22 candidates have still to be provided with permanent
posts. Tha candidates admitted to the examination for other units were intended
for vacancies arising there.

() e T Lalifted dia n" the iting list who have not yet

() 'The position of qualified candidates on the walling 8% WOO o 2 O SO

btain intments is slways teken into consideration before holding a lres
:xmi:fm?ﬁmm? Oii-dl:. Ne examination in being held in the Sind and Baluchistan
Circle during the present year.
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Information promised in 1eply to parts (e), (g). (h) and (i) of unstarred
- "question No. 110 and parts (b), (d) and (e) of unstarred question
No. 112 asked by Mr. N. M. Joshi on the 1st April, 1940.

WorkiNe oF THE BomBaY MuLTiPLE UniT SERVICE ON THE GREAT INDIAN
PeniNsuLA RAlLWAY BY CERTAIN DRIVERS.

No. 110. (¢) Yes; and they have been transferred to the Bombay Division.

(g) and (h). As already explained, the 47 surplus drivers were absorbed in three
o8 .

(1) 24 men (the moet junior) were absorbed from time to time in ‘vacancies of
goods drivers up country, before general retrenchment became necessary;

(2) 15 men, referred to in part (f), were demoted to goods drivers on the Bombay
Division when general retrenchment was undertaken in 1831 on -the diwi-
sional basis then adopted;

(3) 8 men, referred to in part (d), were absorbed up-country as passenger
drivers, when the divisional basis was changed to an all-line basis on the
representation of organised labour.

There has been no discrimination as the drivers were dealt with in the same way as
other stafl surplus at the same time. No orders of the Railway Board have been con-
travened. . R '

(i) Does not arise.

ESTABLISHMENT OF A CENTRAL CoNTROL RooM AT KALYAN.

No. 112. (b) As there are no lower grades in the Traction (Bub-station) group to
which they could be demoted, the Assistant Operators would have to be discharged
when surplus. As an alternative to discharge, they were offered employment as Assistani
Drivers in the Drivers’ p, which they accepted; they were appointed on the
minimum pay of the grade in view of their lack of experience. Their emoluments
have, however, suffered no serious reduction since they draw betwesn Re. 40 and
Bs. 50 as mileage in addition to their substantive pay. '

(d) The instructions referred to in (c¢) do not apply to the staff in question.

{e) Does not .arise,

Information promised in reply to unstarred questions Nos, 119 and 122
asked by Mr. Lalchand Navalrai on the Ist April, 1940.

Vacancies oF Grape IT1 FiremeEN ox THE NOoRTH WESTERN RAlLwaY.

No. 119. (a) The answer to the first part is in the negative, and the second part
does not arise, : ;

(b) The Homourable Member is referred to the Rules: for the recruitment and
training of non-gaszetted staff on State-managed Railways, which are contained in
Appendix XXII to the Btate Railway Eetah%inhment. Code, a ‘copy of which is in
the library of the House. Under these rules, direct recrnmitment to the higher cate-
gories of Firemen is permitted. There is no bar to the appointment of a Cleaner as a
Boy Fireman provided he fulfils the conditions laid down for such recrnitment, but
the normal channel of promotion for a Cleaner Grade II is to Fireman Grade II.

ProMoTION OF BHUNTING BTAFF ON THE NorTH WESTERN RAILWAY.

No. 722. (a) The Honourable Member has not indicated the period to which his
ion refers, but T understand that there was one man on the list in last Beptember,
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none in December, and that thres were placed on the list between 28th January 1840
and the date of his question.

(b) Yes.

(c) I am not aware what period the Hanourable Member refers to, but there was
one recent case in which a Bhunting Jamadar, whose officiating service as a Yard
Foreman had not been satisfactory, was recalled for examination and declared unfit.

(d) This depends on the examination, but an employee who has passed the Yard
Foreman's examination is not ordinarily required to re-appear for it.

Information promised in reply to starred questions Nos. 588 and 589 asked
. by Bhai Parma Nand on the lst April, 1940.

REpuoTION oF WATER CHARGES 1§y NEw DELAL

No. 588.—(a) and (b). The present rates for the metered supply of filtered water for
domestic usa in Delhi and New Delhi are as follows :—

Delhi.—Annas eight per thousand gallons except in certain areas which are fully
metered and in which the rate is Annas five per thousand gallons.

New Delhi.—Annas eight per thousand gallons.

Unmetered supply is charged for in Delhi at a flat rate of Rs. 2 per mensem which
covers three taps; there is an extra charge of Annas four for each additional tap
above three. There is no unmetered supply in New Delhi. _

(c) No. The New Delhi rate has been incressed to meet the liabilities of the
Committee on account of sewage disposal.

RepucTioN oF EELEcTRICITY CHARGES IN NEw DELHI.

No. 589.—~(a) and (b). The rates for the supply of electrical energy for lighting and
%ms are As. 0-3.0 less 0-0-3 per unit in Delhi and Ra. 0-4-0 less 10 per cent in New

elhi.

(c) Delhi and New Delhi are served by different distributing licensees—The Delhi
Electric Supply and Traction Company Limited and the New Delhi Municipal Com-
mittee respectively. The Company have given effect to the recommendations of the
Delhi Electric Supply Enquiry Committee of 1836, but the Municipal Committee have
not vet done so. The reason for the delay on the part of the Municipal Committee
ia that the surplus earned annually by the Electrical undertaking is a part of the
Municipal revenues. The status of the undertaking was considerably changed by
the transfer of the power house from the Committee’s control to that of the Delhi
Central Electric Power Authority, Ltd, and by the operation of the bulk supply licence
granted to the Authority. The Committee wished to study the financial results of the
change before embarking upon a general revision of the rates, which must involve a
corresponding increase in Municipal taxation. There is a justification for higher
rates in New Delhi as compared with Old Delhi, as the distribution system in
New Delhi is underground, and was therefore more costly to instal than the distribu-
tion system in Delhi.

(d) I understand that the question of revising the rates is already receiving the
attention of the New Delhi Municipal Committee. .

Information promised in reply to starred question No. 600 asked by Pandit
Krishna Kant Malaviya on the 1st April, 1940.

DumpiNg oF CAROASES OF ANIMALS NEAR KARoL BaceH, DErml.’

(a) and (b). - The inhabited part of Qarol Bagh is at a distance. of about one
mile from the existing dumping ground for dead amnimals. The ares now under
development is closer to the dumping ground.

" (c) No. .
(d) Steps are being taken to remove the dump to the Badli Refuse Disposal

ground.
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Information promised in reply to starred question No. 606 asked by Sarder
Sant Singh on the 1st April, 1940.

Bumwping INSPECTOR oF TER DErLH1 IMPROVEMENT TRUST.

(a) The Building Inspector of the Delhi Improvement Trust was appointed on the
7th May 1837 in the grade of Rs. 160—10—250 and his present pay is Re. 160. His
qualifications are :—

B.A. (Hons.), C.E. (Roorkee),
{b) Three. One Muslim, one Sikh and one Hindu.

Information promised in reply to starred question No. 608 asked by Mr.
‘Umar Aly Shah on the 2nd April, 1940,

DIFFERENTIAL TREATMENT METED OUT TO THE INDIAN MEDICAL DEPARTMENT.

(8). Yes. The percentage of commissions in the Assistant Burgeons Branch of the
Indian Medical Department was increased from 10 per cent. to 13'5 per cent. in
connection with the scheme for the employment of I.M.D. personnel on duties normally
performed by Indian Medical Bervice Officers. The scheme for various reasons had
to be abandoned and the percentage of commissions has been consequently reduced
from 13-5 per cent. to 10 per cent.

(b) and (c). There is no special promotion in the Indian Medical Department,
sither in peace or war, nor in any other branch of the service, except in the India
TUnattached List, where it takes the place of accelerated promotion.

(d) No.

(e) Members of the Indian Medical Department are not eligible for separation
allowance in any circumstances. In this they are on the same footing as Viceroy's
Commissioned Officers and other ranks of the Indian Army, and like the latter, they
receive expatriation allowance when serving overseas.

(f) The differences which exist to the extent outlined above are part of the condi-
dions of service of the Indian Medical Department. These conditions of service
differ from those of other branches and units owing to the nature of this particular
Department, and are partly equivalent to those of the British, and partly to those of
the Indian Bervice.

Information promised in reply to starred question No. 610 asked by Mr.
Muhammad Azhar Ali on the 8nd Apnl, 1940.

NoN-GRANT OF SEPARATION ALLOWANCE TO THE INDIAXN MEDIOAL DEPARTMENT.

(a) and (b). Beparation allowance is granted to King's Commissioned Officers,
whether of the British Service or of the Indian Army, King's Commissioned Indian
Officers and Indian Commissioned Officers only when the officers are posted at
stations where under Government orders families are not permitted, or in the case
of officers of the Indian#Army, when on field service outside India. The allow-
ance is granted to all the above mentioned officers at the same rates on a sliding scale
in accordance with their rank and service.

British Other Ranks.—Beparation allowance is admissible to British Other Ranks
when seperated from their families owing to :—

(i) Move of families to the hills; .
(ii) residence in non-family stations and during operations conducted under the
Bpecial Procedure Pamphlet;

(iii) absence on duty of instructors from schools of instruction.

There is no rule sanctioning the grant of separation allowsnce to British Other
Ranks on field service ex-India.
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Viceroy’s Commissioned Officers and Indian Other Ranks.—No separation allowance
is admissible in the case of Indian troops, Their conditions of service are totally
-different from those of British troops. .On the other hand they are entitled to ex-
patriation allowance when on service overseas, whilst British troops are not.

(c) No Royasl Army Medical Corps and Indian Medical Service officers are entitled
‘to separation allowance while on field service. Other ranks of the Royal Army Medi-
-cal Corps are treated in the same way as other British Other Ranks. :

(d) Officers of the Indian Medical Department are not entitled to the grant of
separation allowance, but on the other hand they are eligible for expatriation allow-
-ance. L]

(e) Government do not recognize any discrimination.

Anformation promised in reply to part (b) of starred question No. 618 and
starred question No. 619 asked by Pandit Krishna Kant Malaviya on
the 2nd April, 1940, *

GRANT oF ARMS LIOENCEs To SPECIAL Porice OFFICERS IN DELHI.
No, 618. (b) No arms licences were granted to Special Police Officera virtue of
remlm by

‘their position as such during the years 1938 and and the quarter ending 31st
March, 1840, 8 Y 4 ¢

CriMES 1IN DELHI,

No. 619. (a) The figures of heinous crime in Delhi during 1938 are given below :—

1938
(Reported cases)
Murders . . . . . . 22
Dacoities . . . . . 8
Robberies . . . . . . . 17
Burglaries (including lurking house trespass) 603

“The appointment of ap Additional Superintendent of Police has mot resulted in an
immediate reduction of crime. The appointment was created to relieve the Senior

Buperintendent of Police of a part both of his rontine and outdoor duties, and has
‘produced the expected result.

(b) The increase in crime in' Delhi in recent years is due to a variety of causes,
‘such as the increase in population and unfavourable economic conditions,” and not to
any lack of vigilance on the part of the police. Patrolling and preventive action
‘have, however, been intensified and extensive use made of the Goondas Act.

Information promised in reply to starred question No. 626 asked by Sardar
Sant Singh on the 4th April, 1940.

'GRANT OF LEAVE To THE EAST INDIAN RA.wAY EMPLOYEES SERVING.IN THE
VoLUNTEER FORCES WHEN REQUIRED TO JOIN THE ARMY,

(a) Yes; certain non-gazetted employees of the East Indian Railway are members
-of the Auxiliary Force, India, or the Indian Territorial Force.

(b) No. Periods of military service and time spent in training, are treated as
«duty.

B2
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Information promised in reply to parts (a), (b) and (c) of starred question:
No. 698 asked by Mr. H. M. Abdullah on the 4th April, 1940.

CLERES EMPLOYED IN OBRTAIN SECTIONS OF THE RAILWAY DrvisioNaL OFFICE,.
LaAnORE.

(a) (i). Two statements are placed below giving the information required for:
the Acme Bection and the Establishment Section i.ncfnding the Acme BSection of the:
Divisional Office, North Western Railway, Lahore.

(ii) and (fii). No vacancy has occurred in the Acme Bection since 31lst March-
1836. Eight®n vacancies occurred in the Personnel Branch. Of these three were in
grade IV, six in grade III, five in grade II and four In grade I. Eight of these-
vacaficies were filled by promotion within the Branch; eight by transfer from other-
branches, one by absorption of a grade IV clerk working against a sanctioned grade IIL’
post and one by direct recruitment to grade II.

(b) This is a matter of opinion. The honourable member iz referred to the state--
ments in connection with the reply to part (a) (i).

(¢) I am not clear %hat order the Honourable Member has in mind. There has-
been in recent years a substantial increase in the number of Muslims in the Acme-
Section, althopgh there has been no increase in the Personnel Branch as a whole.
Government understand that Muslim representation in the Personnel Branches of allt
Divisional Offices is reviewed periodically by the General Manager.
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DEATHS OF RAJA SIR VASUDEVA RAJAH AND MR. SURYYA
KUMAR SOM.

The Honourable 8ir Muhammad Zatrullah Khan (Leader of the House):
Sir, Honourable Members must have learnt with sorrow of the loss which®
the House has suffered, since it last met, by the deaths of two of its.
Honourable Members, namely, the Rajah of Kollengode and Mr. Suryya
Kumar Som. The Rajah of Kollengode had to his credit a long period of
public activity .and durtng the last ten years, he represented in this House:
the Madras Landholders constituency. He was a very modest and un-
assuming gentleman and though he seldom took any active part.in the-
proceedings of this House, he was a very much respected Member of it.
Mr. Suryya Kumar Som was elected at the ldst general election to repre-
sent the Dacca Division: Non-Muhammadan Rural constituency in this
Assembly and in spite of his years—I believe he was over 70 when he died—
he took & very active part in the proceedings of this House and made very
useful contributions to it. I am certain that the House feels keenly the
loss of these two Honourable Members and would wish you, 8ir, to convey
to the bereaved {amilies its sincere condolences and sympathies and I.
request you accordingly.

Mr, M. 8, Aney (Berar: Non-Muhammadan): Sir, I rise to associate
myself and my Party with the expression of sorrow over the deaths of our
deceased friends and colleagues, the Rajah of Kollengode and Mr. Suryya
Kumar Som. The Reajah of Kollengode was one of the old Members of
this House and although as has been stated by the Honourable the Leader
of the House, he was not seen taking a very active part in the proceedings
of the House, in other respects, he was no doubt & very useful Member
of the society. Particularly, his death will be mourned by the orthodox
section of the Hindu community. He was very keen upon that aspect
of work of this House and in him we could always expect to hear the
opinion of the-orthodox section on many questions of social reformn which
used to be considered in this House. To that extent this House is no
doubt a great loser. Besides, most of us have had a good deal of expe-
rience of the gentleman in him. We found in him a thorough gentleman
of the old aristocratic type, a type which is fast becoming extinct now-a-
days.

Sir, as regarde Mr. Suryya Kumar Som, he was a Member of the Party
which I have the privilege to lead in this House. In spite of his old age,
he was extremely active in the work that was transacted in this House,
particularly whenever he found the cause of the poor at stake, he was am
unusual enthusiast. The contributions that he made particularly on the
Motor Vehicles Bill and the Insurance Bill, mainly in the interest of .the
poor new Insurance companies and the poor motor drivers and lorry drivers.
and owners, will be remembered by this House. I believe that much of the
improvements that were made in those Bills subsgquently were due not to
a small extent to the labours which he took on these matters. It was
really a very encouraging thing to see that in spite of his age, he kept up
the joviality of youth in him which was an example for most of us younger
people to follow and imitate. Besides, he was a staunch nationalist, free
from any communal bias. That is another point which requires to be
noted in these days. Sir, he represented a comstituency and in his own
province he has suffered for the sake of serving the.country in more ways

(70 )
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than one. He had a lucrative practice at the Bar which he gave up at the
call of the country and he devoted himself solely to the service of the
country for a number of years. In Mr. Suryya Kumar Som we are loging
& patriot of a very high order and this House & very useful and experienced
Member. 8ir, I entirely join with the Honourable the Leader of the House
in asking you, Sir, to record the sense of sorrow of this House and also to
convey the same to the anembers of the bereaved family.

Syed Ghulam Bhik Nairang (East Punjab: Mubammadan): Bir, on
behalf of my Party, I associate myself with the motion expressing the deep
sense of loss of this House by reason of the passing away of two of its
prominent Members, the Rajah of Kollengode and Mr. Suryya Kumar
Sori.

The Rajah of Kollengode, a8 has been very rightly remarked, belonged
to the old aristocratic order and also to the old school of thought. He
belonged to the type of man which is now fast disappearing. He was a
most popular Member in this House on account of his genial and sociable
disposition and broad sympathies and he was a very fit representative of
the orthodox Hindu community in the South.

Mr. Suryys Kumar Som was among my personal friends, and we can all
remember how heartily and broad-mindedly he took part in all social func-
tions which were meant to bring together men of different schools ar
thought. He had very broad sympathies, gentlemanly manners and a
loving disposition, and there is no doubt that the very valuable contribu-
tions which he made to the debates of this House will be long remembered
and his services will be long appreciated. 8ir, I associate myself with the
motion to express the sympathy and sense of loss of this House and convey
the sympathy of this House to the members of the bereaved families.

Mr, L. O, Busg (Nominated Non-Official): Sir, I should like to add a
tribute on behalf of the European Group to what has been said by the
Leaders of the other Parties about our late colleagues the Rajah of Kollen-
gode and Mr. Suryya Kumar Som. We knew them both particularly for
their unassuming courtliness and kindliness and their loss to this House is
a great one. Although Mr. Som did not appear in this House very frequent-
ly last Session owing to ill-health, we little thought that-when we re-
assembled we should see neither of these colleagues among us again. 1
would ask you to associate the European Group with any message of con-
dolence that you may be sending to the families of our lost friends.

Mr. President (The Honourable Sir Abdur Rahim): I share with
Honourable Members the sorrow and sense of loss which we all feel at the
deaths of the Rajah of Kollengode whom I had the privilege of knowing for
8 long number of years and of Mr. Suryya Kumar Som who came from my
own province of Bengal. I endorse the very appropriate tributes which
have been paid to their memory by the Leader of the House and by other
Honourable Members and I shall forward the condolence of the House to
the bereaved members of their families.

MOTIONS FOR ADJOURNMENT.
FAILURE OF THE GOVERNMENT OF INDIA TO EVOKE WHOLE-HEARTED ENTHUSIASM
IN THE NATION TO FIGHT THE TOTALITARIAN STATES.

Mr. President (The Honourable Sir Abdur Rahim): I have received
notices of a number of adjournment motions. The first is in the name of
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[Mr. President.]

Mr. G. V. Deshmukh who wants to discuss a definite matter of urgent
public importance, namely, the failure of the Government of India to
resort to steps to evoke whole-hearted enthusiasm in the nation and to
expedite the expansion and equipment of the Indian Army, Navy and Air
Forces to fight the totalitarian States which havesbrought war to Egypt

and raised apprehensions about the external as well as internal security
of India. N

What steps has the Honourable Member got in mind?

Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan): Bir,
1 want to say that the steps which they have taken are not the proper
steps and I want to suggest certain other steps. For instance, I want to
point out that the distinction between martial and non-martial classes has
not vet been eliminated and there is no proper expediting of the expansion
. of the army. The Communiques which are issued from time to time do not

show any progress. 1 want to suggest rome means by which it can be done.
Have I to give details, Sir?

Mr, President (The Honoursble Sir Abdur Rahim): Is there any
objection to this motion being discussed? :

Mr, 0. M. G. Ogilvie (Defence Secretary): S8ir, I fail to see how this
can be described as a definite matter of public importance. The words
of the motion are, ‘‘steps which might evoke the whole-hearted enthusiasm
of the nation”’. No indication is given as to what steps he considers the

Government of India have not taken. It, therefore, seems to be complete-
ly indefinite.

Mr. President (The Honourable Sir Abdur Rahim): It speaks of
failure of the QGovernment of India and is, therefore, worded in the
negative, .

Mr, 0. M, @. Ogllvie: We have yet to know what further and effective
steps the Honourable the Mover has in mind. Agsin, the matter must
be of recent date. Is there any recent failure on the part of Government
or is the Honourable Member condemning the whole course of Govern-
mental aclivity since the beginning of the war? As regards the failure
quickly to expedite the expansion of the Indian Army, Navy and Air
Force, that is a categorical statement which is based upon nothing.

Mr. President (The Honoursble Sir Abdur Rehim): It seems to be

somewhat vague, :

Dr. Sir Ziauddin Abmad (United Provinces Southern Divisions:

Muhammadan Rural): Bir, the Honourable the Mover has clearly
aaid . ... ..

Mr, President (The Honourable Sir Abdur Rahim): Unlese it is & point
of order, the Honourable Member cannot say anything now.

As objection has been taken, I want to know how many Honourable
Members are in support of leave being granted. '

(Less than 25 Honourable Members rose in their seats.)
As'less than 25 Members have risen in their places, leave is refused.
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Dacca MAIL DiIsASTER.

Mr, President (The Honourable Sir Abdur Rahim): The next motion
stands in the name of Pandit Lakshmi Kanta Maitra who wants to discuss
‘the failure of the Government of India to institute a judicial inquiry or
-an enquiry by an impartial tribunal into the Dacca Mail Disaster near
Jairampur oun the Eastern Bengal Railway on the 5th August, 1840.

Is there any objection to that?

The Honourable Sir André®% Olow (Member for Railways and Commu-
nications): Sir, T have no desire to burke discussion on this subject but
‘there is another motion on the same subject which I think is in better form
than this. The actual failure of Government does not occur on any
-gpecific date. There is a motion in the name of Dr. Banerjea which
relates to the specific occurrence itself and I suggest that the Honourable
sthe Mover might withdraw in favour of Dr. Banerjea.

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhamma-
<dan Rural): I have no objection to withdrawing this motion on the under-
standing that the other motion will not be objected to by Government.

Expaxsion or H. E. 18R VICEROY'Ss EXEcUTIVE COUNCIL AND THE CONSTITU-
TION OF WAR ADVISORY COMMITTEE.

Mr, President (The Honourable Sir Abdur Rahim): The next motion
:algo is in the name of Pandit Lakshmi Kanta Maitra who wishes to discuss
‘the fuilure of the Government of India to give an opportunity to this House
ito cousider the declaration made on behalf of His Majesty's Government

by His Excellency the Viceroy in August last regarding the expansion of
‘the Viceroy's Executive Council and the constitution of War Adviso
*Committee. What I should like to know from the Honourable Member
.is how this House can discuss any d mn or failure on the part of His
Excellency the Viceroy in matters in which he acts in his discretion or
‘under orders of His Majesty's (Government in England: that is to say.
.I should like to know what part the Government of India is taking in this
.matter or were expected to take by the Honourable Member.

Pandit Lakshmi Kanta Maitra: Sir, the issue is rather simple. His
.Msjesty’'s Government mude a certain offer regarding constitutional
-changes and that was communicated to the Indian people through the
"Viceroy; in other words, a declaration was made by the Viceroy on
behalf of His Majesty’s Government. This declaration related mainly
to the expansion of the Executive Council of His Excellency the Viceroy,
‘which is connected with this Assembly. Also the formation of the War
.Advisory Committee which is.........

Mr. President (The Honourable Sir Abdur Rashim): Let us confine
-ourselves at present to the Executive Council; the expansion of the Execu-
‘tive Council depends on the discretion of His Majesty.

Pandit Lakshmi Kanta Maitra: I quite see that. I do not challenge
that. All I say is that when such a declaration was made and when it
welated to this Legislature—it certainly does not relate to the Provincial
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Legislatures—the Government should have given an opportunity to this-
Assembly to consider the offer. My point is that the Government failed
in its duty by not advising the Governor General to convene a session of
the Assembly and place the declaration made on behalf of His Majesty's
Government to be considored by the Assembly and get a vote recorded
thereon, because, after all, if the expanded Executive Council came into-
existence they would be functioning here, and we, as popular represen-
tat(;ves, will have to work with them, vote?ﬁeir supplies or reject them
and so on . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honoursble:
Member need not elaborate the point.

Pandit Lakshmi Kanta Maitra: Therefore, the point is the default on-
the part of the advisers of His Excellency the Governor General
to advise His Excellency to convoke a session of the Assembly to-
consider this specific offer, because it was a momentous offer and it is
surprising that instead of giving the Legislative Assembly any chance . . .

Mr. President (The Honourable Sir Abdur Rehim)' The Honourable-
Member is making a speech.

Pandit Lakshmi Kanta Maitra: I am not making a speech. T merely
say that people who are not connected with the Assembly in any way,
outside people, should not have been preferred to the Legislative
Assembly in the matter of the ccnsideration of this offar and we should
have been given a chance. QGovernment has failed to do that.

The Honourable Sir Muhammad Zafrullah XKhan (Leader of the
House): Sir, I object to this motion, as the subject matter of this wmotion-
cannot form the subject of en adjournment motion. To begin with,
what is sought to be discussed is the declaration, and the declaration is.
the declaration of His Majesty's Government made by the Governor
General; and even assuming that this motion could in some manner be
shown to be in order, what is there o be discussed? The subject matter-
of the discussion would be the declaration of His Majesty's Government
through the Governor General . . . .

Mr President (The Honourable 8ir Abdur Rahim): I think what the-
Mover wants to discuss is the failure of the Government of India to-
advise the Governor General.

The Honourable Sir Muhammad Zafrullah Khan: I am coming to-
that. Then the Honourable Member has said that this House should
‘have been tsken into confidence before the public were taken inte-
confidence: that is to say, before the declaration was made, this House:
should have been summoned and the declaration placed befors it . . . .

Mr. M. 8. Aney (Berar: Non-Muhammadan): No, no.

The Honourable Sir Muhammad Zafrullah Khan: The declaration was:
made by the Governor General as Governor (enerasl. The Government-
of India as such need hm.re no knowledge and do not neoessarily have-
knowledge of matters which are entirely within the discretion of the-
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Governor General as such. Therefore, the adoption of any suggestion
that before the public was taken into confidence,—that is what the-
Honourable Member suid—this House should have been taken into confi-
dence, was, so far as the Government of India are concerned, out of.

the question, .

Next, the summoning of the Legislature 18 the business of the-
Governor General, and the Government of India as such have no locus.
standi to advise the Governor (General on such matters. Therefore it.
comes to this, that according to the Honourable Member, either before
the declaration was actually made or immedistely after it was made,
the Government of India should somehow or other have forced the:
Governor General to call a session of the Assembly and forced him to

place the matter before the House.

Mr. President (The Honourable Sir Abdur Rahiin): The Honourable-
Member's point seems to be that they have no duty to advise the.
Governor General to that effect.

The Honourable Sir Muhammad Zafrullah Ehan: Not only ig it not
their duty, they have no business to give advice on such a matter. So
far as the responsibility of the Government of India is coneerned, there
is no obligation laid upon them to give advice in these matters. They
would be exceeding the limits of the constitution if as a matter of right
they insisted upon giving advice to the Governor General in these:

matters.

Mr. President (The Honourable Sir Abdur Rahim): What about the-
oonstitution of War Advisory Committees? Does not that come within.
the scope of this Executive Council?

The Honourable Sir Muhammad Zafrullah Khan: No. The offer was.
made that the Governor Geueral would constitute a War Advisory Com-
tlrrlllépee to advise him: it has nothing to do with the Government of

ia.

Pandit Lakshmi Kanta Maitra: May I say a word by way of reply?"

Mr. President (The Honourable Sir Abdur Rahim): There is no reply.
As objection has been taken, those Honourable Members who are for -
leave being granted will rise in their places. (Less than twenty-five
Honourable Members rose in their seats.) As less than twenty-five:
Members are for leave being granted, leave is refused.

NonN-As8001ATION OF NON-OFFICIAL REPRESENTATIVE INDIANS WITH THE .
EASTERN GRoup CONFERENCE.

. Mr. President (The Honourable Sir Abdur Rahim): The next motion
is also in the name of Pandit Lakshmi Kanta Maitra, who wishes to -
discuss a definite matter of urgent public importance, viz., the failure
of the Government of India to impress on His Majesty’s Government at
Home, the necessity of associating Non-official Representative Indians
with the Eastern Group Conference held in Delhi towards the end of -
Oct&be? last. Can the Leader of the Honse throw any light on this
matter '
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The Honourable Sir Muhammad Zafrullah Khan: In the first place,
‘Sir, this is put the other way about. Tt is not the business of His
Majesty's Government. But actually there are quite a substantial
number of representative Indians associated with the Eastern Group
Conference as Advifers in exactly the same way us advisers of the other
~delegations.

Pandit Lakshmi Kanta Maitra: It does not meet my point at all. My
motion is based on the fact that they had no character of delegates. It
-is not a question of giving advice. The Conference had representative
-delegates from all these cdountries, except India . . . ..

Mr. President (The Honourable Sir Abdur Rahim): The Honoursble
‘Member has worded his motion us ‘‘the necessity of associating non-
-official representative Indians'' . .

Pandit Lakshmi Kanta Maitra: Certainly it means in the capacity of
-delegates, not as advisers.

Mr. President (The Honourable 8ir Ahdur Rahim): It does not say so.

The Honourable Sir Muhammad Zafrullah Khan: May 1 explain, Sir?
"The Eastern Group Conference, so far as the Visiting Delegaticns from
-countries in the Eastern Group are concerned, consists of delegates who
‘represent their Governments and Advisers to delegations. The Indian
“representation also consists of delegates who represent the Government
-of India and non-official as well as official ndvisers in the same way as
- there are advisers to other delegations. There is no distinction whatever
"between the two arrangements, and, as I have said, there are a
-substantial number of official as well as non-official Indian advisers; as
-& matter of fact, their number is so large that it has been freely referred

“to as the army of Indian advisers which the Government have associated
~with this conference.

Mr. President (The Homnourable Sir Abdur Rahim): In view of the
facts the Leader of the House has stated, this motion is disallowed as
“not being in order.

RerusaL oF PErMISsION To MR. BRuLABHAI DEsSAI AND To MR. ASAF ALl
TO VISIT WAZIRISTAN.,

Mr, President (The Honourable Sir Abdur Rahim): The next one is also
in the name of Pandit Lakshmi Kanta Maitra in which he wants to
discuss a definite matter of urgent public importance, namely, the
-refusal of permission to Mr. Bhulabhai Desai. Leader of the Opposition,
and to Mr. Asaf Ali, another Member of this House, to visit Waziristan on a
goodwill mission. . . . Refusal by whom?

Pandit Lakshmi Kanta Maitra: By the Government of the Frontier
‘in consultation with the Government of India.

Mr. President (The Honqurable Sir Abdur Rshim): In consultation
~with the Government of India?
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Pandit Lakshmi Kants Maitra; Yes, as we read in the press reports, .
that these two gentlemen who are Members of this House were under-
the Defence of India Act prevented from entering Warziristan; the -
Defence of India Act has been passed by this House; and this action:
on the part of the Government means the curtailment of the liberties of
Members of this House . . .

Mr. President (The Honourable Sir Abdur Rshim): The Honourable -
Member need not make a speech. I want to know the facts.

Mr, 0. K. Oaroe (Secretary, External Affairs Department): With your -
permission, Sir, I wish to teke the point about refusal of permission to -
visit Waziristan. This is a matter connected with the tribal areas, and .
Waziristan being a part of tribal areas, under the Legislative Rules &
motion of adjournment cannot be moved without the consent of the-
Governor General on any matter connected with the tribal areas. The -
same rule which applies to Resolutions applies to adjournment motions .
also.

Mr. President (The Honourahle Sir Abdur Rahim): Then. T suppose
the Honourable Member can move it if he can get the consent of the
Governor General. Does the Honourable Member object o this motion?

Mr. 0. K. Oaroe: Yes, Sir, unless consent of the Governor General is -
obtained, it is out of order. The rule is sub-clause (b) of clanse 2 of
sub-rule (2) of rule 23, page 111, read with clause 5 of rule 12 at page 107.

Mr. President (The Honourable Sir Abdur Rahim): That applies to -
adjournment otions also.

Mr, 0. K. Caroe: Under rule 12, clause 5, that rule applies to adjourn.
ment motions also.

Mr. President (The Honourable Sir Abdur Rahim): As obj'action has
been taken to this motion being moved, Honourable Members who are
in support of this motion will rise in their seats.

(Less than 25 Honourable Members stood up.)
As less than 25 Honourable Members are in support of this motion,
leave is refused.

Then, the next one, No. 8, is also in the name of Pandit Lakshmi .
Kanta Maitra.

Dacoa Main DisAsTER.

Mr. President (The Honourable Sir Abdur Rahim): Then, we come
to No. 6, which is in the name of Dr, P. N. Banerjea. He wishes to-
move that the business of the House be adjourned to consider a definite
matter of urgent public importance, namely, the Dacca Mail disaster on.
the Eastern Bengal Railway on the 6th August, 1940, resulting in heavy -
loss of life. I understand there is no objection to thjs motion.

The Honourable 8ir Andrew Olow: I have no objection, Bir.
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Mr. President (The Honourable Sir Abdur Rahim): The motion will

be taken up either at 4 O’clock or before that, as soon as the business of
the House is finished.

H. X. THE GOVERNOR GENERAL’'S ASSENT TO BILLS.

Secretary of the Assembly: Sir, information has been received that

the following Bills which were passed by both Chambers of the Indian
Legislature, during the Budget Session, 1940, have been assented to by
His Excellency the Governor General under the provision of sub-section
(1) of section 8 of the Government of India Act, as continued by sec-
tion 817 of the Government of India Act, 1985: —

(1) The Registration (Emergency Powers) Act, 1040,

(2) The Foreigners Act, 1940,

(8) The Royal Indian Navy (Extension of Service) Act, 1940,

(4) The Offences on Ships and Aircraft Act, 1940,

(56) The Trade Marks Act, 1940,

(6) The Indian Coinage (Amendment) Act, 1940,

{7) The Reserve Bank of India (Closing of Annual Accounts) Act,

1940,
{8) The Indian Emigration (Amendment) Act, 1940,

(9) The Reserve Bank of India (Amendment) Act, 1940,

(10) The Indian Arbitration Act, 1940, .

(11) The Coal Mines Safety (Stowing) Amendment Act, 1940,
(12) The Income-tax Law Amendment Act, 1940,

(18) The Reserve Bank of India (Second Amendment) Act, 1940,
(14) The Parsi Marriage and Divorce (Amendment) Act, 1940,
(15) The Exocess Profits Tax Act, 1940,

(16) The Indian Finance Act, 1940,

(17) The Factories (Amendment) Act, 1940,

(18) The National Service (European British Bubjects) Act, 1940,
(19) The Defence of India (Amendment) Act, 1940,

{20) The Insurance (Amendment) Act, 1940,

(21) The Indian Tariff (Amendment) Act, 1940,

{22) The Indian Tariff (Second Amendment) Act, 1940,

(28) The Drugs Act, 1940,

(24) The Indian Mines (Amendment) Act, 1940,

(25) The Petroleun (Amendment) Act, 1940,

(26) The Motor Vehicles (Amendment) Aect, 1940, and

(27) The Agricultural Produce Cess Act, 1940.



CERTAIN HOME DEPARTMENT DOCUMENTS LAID ON THE
TABLE.

The Honourable Sir Reginald Maxwell (Home Member): 8ir, I lay on
the table copies of the nine documents* named under item 1 in the list of
business. I think I need not read them out,

«GoverNMiNT OF INDIA, Home DrearTuEnT, DECrARATION OF Exsmerion, No. 21/68/39-
PouiTicaL, DATED New Dximz, TR 18rm Arem 1940.

In exercise of the powers conferred by section 6 of the Registration of Foreigners
Act, 1939 (XVI of 1839), the Central Government is pleased to declare that the
provisions of the Registration of Foreigners Rules, 1938, except rule 8 and such of
the provisions of rules 4, 14, 15 and 16 as apply to, or in relation to, passengers and
visitors who are not foreigners, shall noi apply to, or in relation to, the officials
-attached to the Japanese Consulate in India, mentioned in .the annexed list and their
families so long as they hold the posts noted against their names.

Last.
1. Mr, T. Inui, Chancellor, Consulate General for Japan at Karachi.
2. Mr. T. Ishidia, Chancellor, Consulate General for Japan at Calcutta.

“GoverNMENT oF Inpin, Home DeearTMENT, PxcLABATION OoF Exzmrerion, No. 21/68/38-
PourricaL (W), paTEp Bimra, THE lst JUNE, 1940.

In exercise of the powers conferred by section 6 of the Registration of Foreigners
Act, 1839 (XVI of 1839), the Central Government is pleased to declare that the
provisions of the Registration of Foreigners Rules, 1930, except rule 8 and such of
the provisions of rules 4, 14, 15 and 16 as apply to, or in relation to, passengers and
visitors who are not foreigners, shall not appry to, or in relation to, Mr. Josef Luley,
-and his family so long as the said Mr. Josef Luley, holds the post of Secretary of the
<Consulate for Czechoslovakia at Bombay.

L]

‘GoveRNMENT oF INmia, Home DepartMENT, NoTiFication, No. 21/15/40-Pourricar (W.),
DATED SiMLA, THE 6fH June 1840,

In exercise of the powers conferred by section 6 of the Registration of Foreigners
Act, 1930 (XVI of 1839), the Central Government is pleased to direct that the follow-
ing further amendment shall be made in the Declarations published with the notifica-

*(i) a copy of the Home Department Declaration of Exemption No. 21/68/30-
Political, dated the 18th April, 1840;

(ii) a copy of the Home Department Daclaration of Exemption No. 21/68/30-
Political (W), dated the 1st June, 1840;

(iii) & copy of the Home Department Notification No. 21/15/40-Political (W),
-dated the Gt.E June, 1040; .

(iv) & copy of the Home Depariment Order of Exemption No. 21/2/40-Political
{W), dated the 15th June, 1840;

(v) a copy of the Home Department Exemption Order No. 21/75/38-Political (W),
-dated the 27th June, 1840;

(vi) & copy of the Home Department Declaration of Exemption No. 21/68/39-III-
‘Political (W), dated the 28th Jume, 1840; '

(vii) a copy of the Home Department Declaration of Exemption No. 21/18/40-
Political (W), dated the 3rd July, 1840;

(viii) & copy of the Home Department Order of Exemption No. 21/2/4D-Politioal
(E), dated the 4th September, 1840; and ‘

(ix) & copy of the Home Department Declaration of Exemption No. 21/18/40-Poli-
tical (E), dated the Tth October, 1940,

(79 )
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tion of the Government of India in the Home Department, No. 231/32/30-Political,
dated the 21st June 1839, namely :— -
In declaration 3 of the said Declarations, after clause (d) the following clause aball
be inserted, mamely :— .
" *{dd) any Fremch subject of non-Asiatic birth ordinarily resident in any of the-
French Settlements bounded by India;"

GoverxmenT or INpiA, Home DeparT™ENT. OmDER, “No. 21/2/40-Pourricar (W), DatED -
. Stwra, THE 15™H June, 1840.

In exercise of the powers conferred by section 6 of the Registration of Foreigners
Act, 1839 (XVI of 1839), the Central Government is pleased to d that the -
provisions of sub-rule (8) of rule 7 and of sub-rules (I) and (I-4) of rile 15 of the-
Registration of Foreigners Rules, 1830, shall not apply to, or in rel to, Mr.
Philip William Bwan and Mrs. Margaret Nansen Swan, American subjects, on any
occasion on which they depart from British India with the object of proceeding only-
to Portuguese Indis.

- GoverNMENT or INDIA, Home DrparTMENT, ExEMpTioN QRDER, No. 21/75/39-POLITICAL .
(W), patep SmmMra, tHE 27TH JUNE, 1940.

In exercise of the powers conferred by section 6 of the Registration of Foreigners-
Act, 1938 (XVI of 1030), the Central Government is pleased to declare that the
provigions of sub-rule ($) of rule 7 and of sub-rules (7) and (7-4) of rule 15 of the:
Registration of Foreigners Rules, 1938, shall not apply to, or in relation to, any-
French subject registered in British Ingia on any occasion on which. he departs:
from British India with the object of proceeding only to a place in the French posses--
sions bounded by India.

GoverNMENT oF InpiA, Home DrparTMENT, DEcramamion or Exemprion, No. 21/
68/30-TII-Porrricat (W), paTED Simra, Tre 28tH Juwne, 1940,

In exercise of the powers conférred by section 6 of the Registration of Foreigners
Act, 1938 (XVI of 1939), the Central Government is pleased to declare that the-
provisions of the Registration of Foreigners Rules, 1938. shall ngt apply to, or in
relation to, the Administrator of French Chandernagore, or to members of his family
or staff accompanying him.

-

GovernMENT OF INDIA, HoMr DerarTMENT, DrcLABATION or ExmmerioNn, No. 21/
18/40-PorrricaL (W), DATED Simra, THE 3mD JULY, 18940,

In exercise of the powers conferred by’ section 6 of the Registration of Foreigners:
Act, 1830 (XVI of 1930), the Central Government is pleased to declare that the-
provisions of rule 10 (2) of the Registration of Foreigners Rule, 1838, shall not apply:
to, or in relation to, the persons mentioned in the annexed list.

List,

1. Dr. Galen Fisher Bcudder, Head of the Scudder Memorial Hospital, Ranipet.

2. Dr. Paul Farr Rumeell, attached to the Rockfeller foundati .
Health Division, New York. 0 the ion, International

3. The Most Rev. Louis Mathias, 8. C. Roman Catholic Archbishop of Madras.

Goverrnuext or Inom, Home DeearTmENT, OmDER, No. £1/2/40-PoLrrioAt (E),
DATED SIMLA, THE 41H B .

In exercise of the powers conferred by section 6 of the Re r;t.ion of Foreigners-
Act, 1838 (XVI of 1938), the Central ernment is ploandg::t declare that-gnt.he
E::\jmong of sub-rule (3) of rule 7 and of sub-rules (1) and (1-4) of rule 156 of the-

stration of Foreigners Rules, 1030, shall not apply to, or in relation to Mr.
Richard Rhea Patton Gphoeg, an American subject, on any occasion on which her
depm.g from British India with the object of proceeding only to Portuguess India.
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GoveeNMENT or InDia Homr DzparTMENT, DxcLARATION or ExmMrerion, No. 21/
18/40-PourricaL (E), patep 8imva, tes 7rH Ooromxm, 1940,

In exercise of the powers conferred by section 6 of the Registration of Foreigners
Act, 18030 (XVI of 1939), the Central Government is pleased to declare that the
provisions of rule 10 (2) of the Registration of Foreigners Rules, 1932, sball not apply
to, or in relation to the Very Revkrend Monseigneur L. P. Kierkels, Apostolic Delegate
to the East Indies.

STATEMENT 'RE NET EARNINGS OF NEW RAILWAY LINES.

The Honourable Sir Andrew Olow (Member for Railways and Commu-
nications): Bir, I lay on the table a copy of the statement showing the net
earnings for the financial year 1938-39 of recently const.ruct;ie railway

lines.
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CERTAIN PAPERS RE THE AGRIOCULTURAL PRODUCE :CESS
ACT LAID ON THE TABLE.

Mr. J. D. Tyson (Secretary, Department of Educstlon. Heslth and

Lands): Bir, I lay on the table:
(i) & copy of the rules framed by the Central Board oi Revenue
under section 5 of the Agricultural Produce Cess Act, 1940;

" (ii) & copy of the Central Board .of Revenue notification No. 35-
Customs, dated the 8rd Auguat, 1940, embodying an amend-
_ment. to the ryles framed by the Board under sec.tlon 5 of the

Agncultural Produce Cess Act, 1940

(iii) & copy of the rules framed under section 9 of the. Agncultural
-Produce Cess Act, 1940; and

(iv) a copy of the Regulations made under sechon 7.(2) of the
Agnoult.\uaLIProduce Cesa Act, 1940. . i

CENTRAL. BOARD OF REVENTUE.: @

v .. NOTIFRCATION.

CusTous.
New Delki, the 0th April, 1940.

No. 81.—In exercise of the powers conferred by section 5 of the Acrmlltunl Pro-
duce Cess Act, 1840 (XXVII of 1840), the Central Board of Revenue makes the
following rules :— Pul

es. -

1. When cess has been levied on any articlé specified in the Bcheduls to the said
Act exported by land, and the exporter within two months from the date on which the
cess was paid applies for a refund and presents to the Land Customs Officer in
charge.of, the land .customs station at which the cess was paid, a re-importation certi-
ficate granted by the proper customs officer at the land customs station or customs port
through which the article was subsequently reimported into India, the Land Customs
Officer shall, if he ia satisfied of the identity of the sarticle referred to in the
certificate with the article in respect of which -the refund is claimed, refund the whole
amount of the cess so levied.

2. If any -person exporting by land any of the articles specified in the Schedule to
the said Act declares that fle article is subsequently to’be imported into India, the
Land Customs Officer may, subject to any general or special orders of the Collector
of Land Customs, permit him to .export rthe 'article without payment of the cess
leviable thereon :

Provided that a person i:vemﬂ.ted to export any such article without payment of
the cess leviable thereon shall, if the raticle is not re-imported into India within such
period as may be fixed by the Colleetor of 'Land Customs, pay the duty on demand,
and the Land Customs Officer shall refuse to pass any goods nbelongmg to such person
until the said -duty has been paid.

K G. JAGOB,

" Becond Seoy., Central Board of Revenus.

No. 21.—C. No. 231-Cus. 1/40.
Copy forwarded to—
All Collectors of Customs (including the Collector of Customs, Chittagong and
‘the Collectors of Salt Revenue, Bombay and Madras.)
The Director of Inspection, Customs and Central Excises.

(8 )
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| The fecretary to the Financial Oommtmmot, B'am

The Collector of Customs, Rangoon.

The Education, Health and Lands Deputmont. .
The Commeroce Department. '

The Political Department.

The External Affairs Department.

The Director General of Commercial Int.alh.genoo and Btltmhu for publication
in the Indian Trade Journal.

The Indian Trade Commissioner, London.

*The Indian Govarnment Trada Commissionar, Hamburg, Garmany.
*The Indian Government Trade Commissioner, Milan, Italy

The Indian Government Trade Commissioner, Japan. _

The Indian Government Trade' Commiissioner, Mombasa (East Africa).
The Indian Government Trade Commissioner, New York..

The Indian Government Trade Commissioner at Alexandria,

The Canadian Government Trade Commissioner, Calcutta.

The American Trade' Commissioner, Calcatéta.

The British Trade Commissioners in-India, Calcutta and Bombay.
The Director, Federation of British Industries, London.

The Hon'ble the Resident for the States of Western India.

The Resident for Baroda and the Gujerat Btates.

The Resident for the Madras States.

The Resident -for Kolhapur and the Deccan States,

The Chief Customs Officer, Okha (Kathiawar).

The Principal Collector of Customs, Colombo.

The Excise Inspector, Bea Customs, Alleppy.

V

By order, etc,,
W. A. ROSE,
for Serond Secretary, Central Board of Revenue.

CENTRAL BOARD OF REVENUE.

NOTIFICATION,
CusToMs,

Simla, the Srd August, 1940.

No. 35.—In exercise of the powers con%erred by section 5 of the Agricultural

Produce Tess Act, 190 (XXVII of 1940), the Central Board of Revenue directs that
the following amendmend shall be made in the Rules published with its notification
No. 21-Customs, dated the 20th April' 1640, namely :—

In rule 1 of the said Rulen, for t.he word “‘two' the word ‘‘six’’ shall be sub-
stituted.

K. G. JACOB,
8econd Secy., Oentral Board of Revenue.

*c/o The High Commissioner for India, London,
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C. No. 35/638-Cus. 1/40.

-i Oopy forwarded to—
All Collectars of Customs (including the Collector of Customs, Chittagong and

The
The
The
The

the Collectors of Salt Revehue, Bombay and Madras).
Director of Inspection, Customs and Central Excises.
Secretary to the Financial Commissioner, Burma.
Collector of Customs, Rangoon.

Education, Health and Lands Department.

The Commerce Department.

The
The
The

The
The
The
The
The
The
The
The
The
The
The
The
The
The
The
The

Political Department.

External Affairs Department.

Director General of Commercial Intelligence and Statistics for publication
in the Indian Trade Journal.

Indian Trade Commissioner, London.

Indian Government Trade Commissioner, Japan.
Indian Government Trade Commissioner, Mombasa (East Africa).
Indian Government Trade Commissioner, New York.

Indian Government Trade Commissioner at Alexandria.

Canadian Government Trade Commissioner, Calcutta.

American Trade Commissioner, Caleutta.

British Trade Commissioners in India, Calcutta and -Bombay.
Director, Federation of British Industries, London,

Hon'ble the Resident for the States of Western India.

Resident for Baroda and the Gujerat States.

Resident for the Madras States.

Resident for Kolhapur and the Deccan States,

Chief Customs Officer, Okha (Kathiawar).

Principal Collector of Customs, Colombo.

Excise Inspector, Sea Customs, Alleppy.

By order, etc.,
KISHORI LAL,
for Second Secy., Cenmtral Board of Revenus.

DEPARTMENT OF EDUCATION, HEALTH‘ AND LANDS.

NOTIFICATION,
AGRICULTURE.
New Delhi, the 15th September, 1940.

No. F. 8/40.—In exercise of the powers conferred by section 9 of the icultaral
Produce Cess Aet, 1940 (XXVII of 1940), the Central Government, after tos;nlhﬁm
with the Imperial Council of Agricultural Research, is pleased to make the following
Tules, namely :— -

_The Imperial Council of Agricultural Research Reserve Fund and Regulation of

Ezxpenditure Rules, 1540.

1. These Rules may be called the Imperial Council of Agricultural Research Reserve

Fund and

Regylation of Expenditure Rules, 1940.

2. In these Rules, unless there is anything repugmant in the subject or context,—
() ‘Act’ means the Agricultural Produce Cess Act, 1840 (XXVII of 1940) ;
(b) ‘Committee’ means the Standing Finance Committee constituted under sec-

tion 7 of the Act;
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(¢) ‘Council’ means the Imperial Council of Agricultural Research;

{(d) ‘Financial Adviser' means the officer appointed by the Centnl_G_outmmt
as & member of the Committee under sub-section (1)’ of: section 7 of the
Ack; ) .

(¢) ‘Fund’ means the reserve fnrd crested under sectién 8 of the Act.

3. The Council shall contribute annually to the Fund such amount of the net
proceeds of the duty received during the financial year under section 6 of the Act as
may be in excess of Rs. 14 lakhs :

Provided that the annual contribution—

(a) need not be greater than the amount necessary to 'hrih[ the sccumulated
balance in the Fund up to Rs. 20 lakhs;

(b) shall not exceed Rs. 24 lakhs except on the recommendatiom of tiw Com-
mittee.

4. The Fund may be invested wholly or in part in the same manner as the other
lands of the Council.

5. The uninvested balances of the Fund shall be kept with the Imperial Bank of
India separately from the other funds of the Council.

6. All interest accruing on investments of the Fund shall until the accumulated
balance thérein amounts to Rs. 20 lakhs, be credited to the Fund, and shall thereafter
be available for expenditure for the purposes of the Coummcil.

7. (1) If in any yesr the net proceeds of the duty received under section 6 of the
Act fall short of Rs. 14 lakhs, the Council may, on the recommendation of the Com-
mittee and with the approval of the Governing Body, draw upon the Fund to make
good the deficiency.

(2) S8ave as provided in sub-rule (1), no money shall be withdrawn from the Fund
without the previous approval of the Central Government.

8. The Council shall refer to the Financial Adviser for his advice—
(i) the annual statement of income and expeuditure of the Council, and

(ii) such matters relating to the expemditure of the money paid to the Coun-
cil under section 6 of the Act as the Central Government may by general
or special order specify.

9. The Financial Adviser shall be given access to all such records of the Council as
may be required by him for the purpose of advising on the matters referred to him:
under rule B.

10. In the event of disagreement between the Coumcil and the Financial Adviser
in respect of any mmtter referred to him under rule 8, the Financial Adviser may ask
the Council to bring the matter to the notice of the Central Government, and the
Council shall comply with the request.

11. Bave as otherwise expressly provided in these Rules, all transactions relating
to the Fund shall penerally be mubject .to such provisions of the rhlés and regula-

tions and bye-laws of the Council as are applicable to the financial transactions of
the Council.

G. B. BOZMAN,
Joint Secy., to the Govt. of India.

IMPERIAL COUNCIL OF AGRICULTURAL RESEARCH.

NOTIFICATION,

New Delhi, the 10th September, 1940.

No. F. 46 (10)/50-G.—The following Regulations, made by the Imperial Council of
Agricultural Research under Section 7 (2) of the Agricultural Produce Oers, Act, 1940,
are’ published for general informatior :—

STANDING FINANCE COMMITTEE REGULATIONS,

(ni-.dé' /by the Imperial Council of Agricultural Research. with the previous approval
of the Central Government under Section 7 (2) of the Agricultural Produce Cess Act,
1840.)
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1. In these Regulstions,
() ‘Committee’ means the Standing Finance Committes stituted Bection
7 of t.hol Agricultural Pmdngce Cess Act, 1940, (xc;.hlnof Igzlﬂdle: Be
(i) ‘Council’ means the Imperisl Council of Agricultural Resesrch.

Constitution of the Committee.

2 The Committee shall consist of the following members :—
(i) the Vice-Chairman of the Council ez-officio,
(ii) one member appoiated by the Central Government (hereinafter referred to
as the Finamcial Adviser),
(iii) three members elected annually by the Governing Body of the Council, two
from among themselves and one from among the representatives of the
Central Legislature on that Body.

3. The elected members shall hold office for 12 months commencing on the lst
Beptember, but shall be eligible for re-election.
4.. Anv casual vacamey in. the Commibtée shail bie fllled by election or appointmeat,
as the case may be, in accordance with the provisions of regulation 2.
5. The term of office of o member elected to a casual vacancy shall commence from
the date of election and shall continue to the 31st August next.
6. No act or proceeding of the Committee shall be invalid by reason only of the
existence of a vacancy in the Committes.
7. The Committes shall elect annually, as soon after the 1st September, as may be
practicable, a President from among its members,
8. The Becretary of the Council sha]l ez-officio be the Bacretary of the Committes.

FPunctions of the Committee.

9. The functions of the Committee are—
(i) to scrutinise the annual statement of income and expenditure of the Council
and submit it to the Governing Body with its recommendations;
(ii) to examine tRe estimates of all schemes involving—
(a) an annual expenditure of not less than Rs. 10,000 or
(b) a total expenditure of Ra. 50,000 or more.
(iii) to scrutinise all proposals for the creation of Class I posts;

(iv) to scrutinise all proposals for amendment of the bye-laws of the Council
affecting delegation of financial powers by the Governing Body; and
(v)-such other functions in respect of financial matters as may be assigned to

the Committee by the Governing Body of the Céumeil.

Procedure of the Committee.

10. (1). The President of the Committee shall preside at all meetings of the
Committee.

{2) In the absence of the President the members present shall elect & member of the
Committes to preside at the meetinga.

11, Three members of the Committee shall constitute s quorum.

12. (1) Meetings of the Committee shall ordinarily be convened by the Becretary
a8 occasion may require, and at least once & year.

(2) A mesting shall also be convened if not leas than three members of the
Committes make a written request to thne effect.

13. Ten clear days’ notice of every meeting of the Committee shall be given to

member.

14. In the case of a difference of opinion among the members of the Finance Com-

mittee the opinion of the majority shall prevail :
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4 Provided that the dissenting members lil-l]l have the right to record minutes of
issent. .- )

-15. In case of.an equality of votes on any question, the President of the meeting
shall have a, essting vote. . -

16. Notwithstanding anything contained in regulations 14 and 15, the Financial
Adviser may in the event of his disagreement with the other members of the Com.
mittee in respect of any matter, require a reference to be made by the Committes to
the Governing Body, and by the Governing Body to the Central Government.

17. Any business, except such as the Committes may general or special order
direct to be placed before a meeting, may be transacted ll:;\circnhting papers to all
members and by obtaining in writing the views of at least "three of them.

18. The Secretary shall keep a record of all proceedings of the Committes and
discharge such other functions as the Committee may assign to him.

" 8. BABU,
Secretary.

CERTAIN PAPBRS RE MOTOR VEHIOLES RULES LAID ON THE
TABLE.

The Honourable Sir Andrew Clow (Member for Railways and Com-
12 Noon. munications): Sir, I lay* on the table:

(a) The Motor Vehicles Rules, 1940, for British Baluchistan and

two notifications, dated 24th June 1940 and 7th September
1940 amending them;

(b) The Motor Vehicles Rules, 1940, for Ajmer-Merwara;

(¢) The Motor Vehicles Rules, 1940, for Delhi and two notifications,
dated 20th May 1940, and 3rd October 1940, amending them;

(d) The Motor Vehicles Rules, 1940, for Coorg and two notifications,
dated 15th June 1840, amending them;

(e) The Motor Vehicles Rules, 1940 for the Andaman and Nicobar
Islands; and

(f) Two notifications, dated 9th April 1940, and 9th August 1940,
amending the Motor Vehicles International Circulation Rules,
1988.

MOTION RE ELECTION OF A MEMBER ON THE COUNCIL OF THE
INDIAN INSTITUTE OF SBCIENCE, BANGALORE.

Mr. ‘7. D. Tyson (Secretary, Department of Education, Heulth and
Lands): 8ir, I move:

“That this Assembly do proceed to elect, in such manner as may be approved by
the Honourable the President, a member to represent this House on the Council of the
Indian Institute of Science, Bangalore, for the period 1941—43 (both years inclusive)
in pursuance of the provisions of clause 11 (8econdly) of the Bcheme for the Adminis-
tration and Management of the Properties and Funds of the Institute, which was

ublished in the G'azette of India, with the notification of the Department of Education,
oalt;a dsyd Lands, No. F. 53:1/37, dated the 2nd December 1037 as subsequently
amended."

*Not included in these debates, but copies have been placed in the Library of the
House—Ed. of D. :



MOTIOR re BLECTION OF A MEMBER ON THE COUNCIL OF THE INDIAN 89
INBTITUTE OF BCIENCE, BANGALORE

' Mr, President (The Honourable 8ir Abdur Rahim): The question is:

““That this Assembly do proceed to elect, in such manner as may be approved by
the Honourable the President, a member to represent this House on the Council of the
Indian Institute of Science, Bangalore, for the period 1841—43 (both years inclusive)
in pursuance of the provisions of clause 11 (Becondly) of the Scheme for the Adminis-
tration and Management of the Properties and Funds of the Institute, which was pub-
lished in the (azette of India, with the notification of the Department of Fducation,
Eeﬂt‘;aedand Lands, No. F. 531/37, dated the 2nd December 1937 as subsequently
amended."

The motion was adopted.

Mr. President (The Honourable Bir Abdur Rahim): I may inform Hon-
ourable Members that for the purpose of election of a Member to the
Council of the Indian Institute of Science, Bangalore, the Notice Office
will be open to receive nominations up to 12 noon on Friday the 8th
November, 1940, and that the election, if necessary, will be held in the
Assistant Secretary’s room in the Council House, New Delhi, between
the hours of 10-80 A.M. and 1 p.M. on Monday the 11th November, 1940.
The election will be conducted in accordance with the principle of propor-
tional representation by means of the single transferable vote.

THE REPEALING AND AMENDING BILL.

The Honourable Sir Muhammad Zafrullah Khan (Law Member): Sir,
T beg to move for leave to introduce a Bill to repeal certain enactments
and to amend certain other enactments.

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

“That leave be granted to introduce a Bill to repeal certain enactments and to
amend certain other enactments.’ ,

The motion was adopted.

B_H'.rha Honourable Sir Muhammad Zafrullah Khan: Sir, 1 introduce the
111,

THE INDIAN REGISTRATION (AMENDMENT) BILL.

The Honourable 8ir Reginald Maxwell (Home Member): Sir, 1 beg to
move for leave to introduce a Bill further to amend the Indian Registra-
tion Act, 1908, for certain purposes.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That leave be granted to introduce a Bill further to amend the Indian Regis-
tration Act, 1908, for certain purposes.'’

The motion was adopted.

The Honoursble Sir Reginald Maxwell: Sir, I introduce the Bill.

THE CODE OF CIVIL PROCEDURE (AMENDMENT) BILL.

The Honourable Sir Reginald Maxwell (Home Member): Sir, I beg
to move for leave to introduce a Bill further to amend the Code of Civil
Procedure, 1908.
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Mr. President (Tﬁe Honourable Sir Abdur Rahim): The question is:

“That leave be granted to introduce a Bill further to amend the Codb of Civil
Procedure, 1908."

The motion was adopted.

The Hounourable Sir Reginald Maxwell; Sir, I introduce the Bill.

THE CODE OF CRIMINAL PROCEDURE (AMENDMEN’HI‘).BI'LL.

The Honourable Sir Reginald Maxwell (Home Member): Sir, T beg to

move for leave to introduce a Bill further to amend the Code of Criminal
Procedure, 1898.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That leave be granted to introduce a Bill further to amend the Code of Crimimal
Procedure, 1898.""

.The motion was adopted.

The Honourable Sir Reginald Maxwell: Sir, T introduce the Bill.

THE INDIAN WORKS OF DEFENCE (AMENDMENT) BILL.

Mr. 0. M, @. Ogilvie (Defenee Secretary): Sir, I beg to move for leave

tcé(;ntroduce a Bill further to amend the Indian Works of Defence Act,
1908.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

‘“That ienve be granted to introduce a Bill further to amend the Indian Works of
Defence Act, 1903.”’

The motion was adopted.

Mr. 0. M. G. Ogilvie: Sir, I introduce the Bill.

THE INDIAN NAVY (DISCIPLINE) AMENDMENT BILL.

Mr. 0. M. @. Ogilvie, (Defence Secretary): Sir, I beg to move for leave
to introduce a Bill further to amend the Indian Navy (Discipline) Act,
1934, for certain purposes.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

‘'That leave be granted to introduce a Bill further to smend the Indian Navy
(Discipline) ‘Act, 1934, for certain purposes.”

The motioh was adopted.
Mr. 0. M. @, Ogilvie: Sir, I introduce the Bill.

THE INDIAN NAVY (DISCIPLINE) SECOND AMENDMENT BILL.

Mr. 0. M. G. Ogilvie (Defence Secretary): Sir, I beg to move for leave
to introduce a Bill further to amend the Indian Navy (Discipline) Act,
1934. (Second Amendment.)
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Mr. Presidenit (The Honourable Sir Abdur Rahim): The question is:

“That leave bs granted to introduce s Bill further to amend the Indian Navy
(Discipline)  Aet, 1834. (Becond Amendment.)" g

The motion was adopted.
Mr. 0. M. @. Ogilvie: Sir, I introduce the Bill.

THE INDIAN MERCHANDISE MARKS (AMENDMENT) BILL.

The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar (Mem-
ber for Commerce and Labour): Sir, I beg to move for leave to introduce &
Bill further to amend the law relating to fraudulent marks:on merchandise.

Mr. President (The Honourable Sir Abdur Rahim): The question ie:

“That leave be granted to introduce a Bill further to amend the law relating to
fraudulent marks on merchandise.’

The motion was adopted.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: Sir, I
introduce the Bill.

THE INDIAN COMPANIES (AMENDMENT) BILL.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudallar (Mem-
ber for Commerce and Labour): Sir, I beg to move for leave to introduce a.
Bill further to amend the Indian Companies Act, 1918.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

*“That leave be granted to introduce a Bill further to amend the Indian Com-
panies Act, 1813,

The motion was adopted.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: Sir, I
introduce the Bill.

THE WAR DONATIONS AND INVESTMENTS (COMPANIES) BILL.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar (Member
for Commerce and Labour): 8ir, I beg to move for leave to introduce a.
Bill to enable companies in British India to make donations to publie
funds formed, and to make investments in Government loans floated, for
the purpose of assisting the prosecution of the present war.

Mr; Paesident (The Honourable Sir Abdur  Rahim): The question is:

“That leave be granted to introduce a Bill to enable companies in British India te
make donations to public funds formed, and to make investments in (Government loans
floated for he purpose of essisting the prosecution of the present war.”

The motion was adopted,

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: Sir T
introduce the Bill.
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THE CANTONMENTS (AMENDMENT) BILL.

Mr. 0. M. @. Oglivie (Defence Secretary): Sir, I beg to move for leave
to introduce a Bill further to amend the Cantonments Act, 1924.

Mr. President (The Honoursble Sir Abdur Rahim): The question is:

193:"1:1,“ leave be granted to introduce a Bill further to amend the Cantonments Act,

The motion was adopted.
Mr. 0. M. @. Ogilvie: Sir, I introduce the Bill.

THE RESERVE BANK OF INDIA (THIRD AMENDMENT) BILL.

The Honourable Sir Jeremy Raisman (Finance Member): -8ir, T move
for leave to introduece a Bill further to amend the Reserve Bank of India

Act, 1934.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That leave be granted to introduce b Bill further to amend the Reserve Bank of
India Act, 1934."" '

The motion was adopted.
The Honourable Sir Jeremy Raisman: Sir, I introduce the Bill.

THE MOTOR BSPIRIT (DUTIES) AMENDMENT BILL.

The Honourable Sir Jeremy Raisman (Finance Member): Sir, I move
for leave to introduce a Bill further to amend the Motor Bpirit (Duties)
Act, 1917,

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That leave be granted to introduce s Bill further to amend the Motor Bpirit
(Duties) Act, 1017.”.

The motion was adopted.
The Honourable 8ir Jeremy Raisman: Bir, I introduce the Bill.

THE INDIAN INCOME-TAX (AMENDMENT) BILL.

The Honhourable SBir Jeremy Raisman (Finance Member): Sir, I move
for leave to introduce a Bill further t¢ amend the Indian lncome-tax Act,
1922, and to make certain transitory provisions with respect to the opera-
tion of that Act on the coming into force of Part II of the Indian Income-
tax (Amendment) Act, 1939.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That leave be granted to introduce a Bill further to amend the Indian Income-
sax Act, 1922, and to make certain transitory provisions with respect to the operation

( 92 )
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of that Act on the coming into force of Part II of the Indian Income-tax (Amend.
ment) Act, 1939."

The motion was adopted.

The Honourable Bir Jeremy Raisman: Sir, I introduce the Bill.

FINANCE MEMBER'S STATEMENT .ON THE FINANCIAL
POBITION.

Mr. President (The Honourable Sir Abdur Rahim): The Chair under-
stands that the Honourablg Bir Jeremy Raisman wishes to make a state-
ment.

.. The Honourable Sir Jeremy Raigman (Finance Member): Sir, in the
course of my Budget speech, 1 emphasised the impossibility of foreseeing
the future course pf the War and the highly conjectural nature of many
of the assumptions underlying our Estimates for the current year. In
particular, 1 made it clear vhat the Budget Estimates of Defence Expendi-
ture provided for only. such emergency measures chargeable to Indian
Revenues as had either ulready been put into force or were in train, and
1 also drew attention to the precarious nature under War conditions of
our revenue, particularly our revenue from Customs duties.

The tremendous events of the last six months have justified these
premonitions to an extent which no one could foresee last February. The
overrunning by the Germans of Norway, Denmark, Holland, and Belgium,
the entry of ltaly into the war, and finally the catastrophic coliapse of
France, all within a space of less than four months, are developments of
such immensity that no ecuntry, however far removed from the actual
arena of war, can have escaped their disturbing influence. Their effect
on the genersl economy of India is twofold, for apart from the wide
resultant dislocation of +trading activities, the sense of insecurity
that these happenings engendered has eompelled us to review the whole
question of India’'s needs in the matter of defence. The threats to India's
security from land, sea and air have, in the changed world conditions,

become infinitely more menacing, and clearly necessitated the taking of
further measures.

2. So far as the economio aspect of these developments is concerned,
it is clear that the passing under German domination of many of those
European countries with which India had flourishing trade relations must,
for the time being, exercise a serious adverse effect or India's export and
import activities. Moreovar, for the purpose of conserving dollar exchange,
we have had fo impose certain restrictions on the import of non-essential
goods from outside the sterling area. These factors, together with the
dislocation in shipping caused by the entry of Italy into the war, have
resulted in-a marked decline in our Customs receipts. On present indi-
cations the current yesr's revenue.from Custorns and Central Excise taken
together is likely to be’considerably below even our conservative Budget
estimates, and we now expect a decrease of Rs. 2} crores on this account.
At the same time owing to the piling up of stocks of Salt last winter, which
inflated the receipts of last year, our revenue from this source in the
current year is expected to be a crore less than the budget estimate.
Railway receipts have continued to be satisfactory; it is now expected that
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| Bir Jeremy Raisman.] .
they will pay to Central Kevenues under the Railway convention mot only
their full contribution of Rs. 463 lakhs, based on 1 per cent. of the
capital at charge, but also & further Rs. 79 lakhs as onethird of the
excess over the first Re, 3 crores transferred to the Railway: lieserve Fund.
But as the arrears in the contribution due on account of last year are
smaller than anticipated, the actusl increase in the Railway contribution
this yesr is estimated at only Iis. 41 lakhs morne. than the budget figure.
At the same time the share of. Provinces in the divisible pool of
income-tax for last year has worked out at Rs. 2,81 lakhs as compared
with our rrevised estimate of Rs. 2,88 lakhe. Rs. 80 lakhs were due as
arrears from the previous year and the sum actually distributed last March
was Rs. 2,79 lakhs, There will thus be & further Rs, 41 lakhs to be pad to
the Provinces along with the provisional payment for the current year.
The only other apprecidble change is an increase of Rs. 70 lakhs under
Currency and Mint from the larger ‘profits from ithe cir¢ulation of coin
and motes; this provides a set-off ‘to the''heavy expenditure that has had
to be incurred in the Mints und ‘the Security Prihting Press. The total
restlt is a drop of nearly ‘Rs. 8 crares in rédvenue‘in the current year. We
are, ‘however, fortunate in "having. -an :additional- Rs. 6.86 ldkhs uvailable
in ‘the ‘Revénue Reservé Fund from  the iinexpectedly large surplus of
lastyear. 'This was ‘mainly due to the lawing in of stocks in the closing
months of the‘last financial year so that the abnormal receipts which then
accrued from Customs, Salt and Railways, were not only temporary, but
have been the cause of corresponding decreases under these same revenue

heads this year. - ,
Against this additional balance in the Revenue Reserve Fund we have to
set off not only the current year's drop in revenuse but also the additional
civil expenditure estimated at approximately Rs. 230 lakhs which has had to
be incurred this year. The greater part of this has been directly or in-
directly due to the war and the schemes in question have been approved
by the Standing Finance Committee or sanctioned by Government on this
account. Thus there is the scheme for, the teeining of 300 pilots and 2,000
mechanics .each year for the Air Foroce Reserve; 13s. 80 lakhs are to be
expendgd this year on the purchase of aeroplanes and equipment for train-
ing .centres. and -for the payment of allowances and iees for the trainees.

Then there is the scheme for the training of war technicians designed
to ensure a constantly growing supply of skilled personnel for munitions
factories and other war industries. The arrangements for obtaining addi-
tional equipment for the institutions already selected for training purposes
and for the calling up of volunteers are now neuring completion and there
is every reason to hope that the training courses will be in operation by
January and that within 6 months trainees who have had ptevious ex-
perience will be passing cut into the technical branches of the defence
services as well as into ordnance factories and civil industry. Within the
next 3 months many more institutions will have been selected for training
purposes and the number of trainees greatly increased, while by the
end of next year it is expected to have 15,000 men, trained or under train-
ing. A very large expenditure is involved, estimated at about Rs. 93
lakhs but as the bulk of this will have to be met in the financial year
1941-42, only initial payments amounting to Rs. 10 lakhs fall to .be
provided in the current yesar. '

:Expenditure on Air Raid Precautions, though occurring largely in the
Provincial field, is to be met by the Centre through grants-in-aid to the
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Provincial Governments and this is expected to cost Rs. 25 lakhs in the
ourrent yeasr. Payments amounting to 1is. 25 lakhs are algo being made
to the Provinces to cover the cost of extra police employed as the result
of the war for agency functions and for protective duties. The Centre
has also agreed to pay one-third of the cost.of the training of Civic Guards
which is expected to involve payments amounting to Rs. 10 lakhs this
year. The strengthening of the Frontier Constabulary in the Tribal Areas
has cost Rs. 8 lakhs. A scheme for the improvement of the road from
Multan to Quetta to ensure the maintenance of through communications
for heavy motor transport has been sanctioned by the Standing Finance
Committee; on this Rs. 20 lakhs are expected to be spent this year. In
view ,of the danger of the interruption of supplies of quinine from abroad,
the (entral Government agreed to finance a large-scale purchase on behalf
of the pooled requirements of the Provinces and States in India and of
the Defence Bervices. The amount to be charged to revenue on account
of the Central Civil Reserve is Rs. 15 lakhs. = Another large sum has to be
provided for the additional expenditure on metal, paper and machinery for
the Mints and the Currency Note and Security Presses to meet the
wide-spread demand for coin and notes. Of this sum, Rs. 29 lakhs is
expected to be spent in the current year. Other items approved by the
Standing Finance Committee include & grant of Rs. 8} lakhs to the
Tuberculosis Association of India towards the cost of ;establishing and
maintaining & Tuberculogis Sanatorium at Kasauli, of which Rs. 2 lakhs
are to be paid this year. Then in addition to & number of self-balancing
items, the cost of which will be recovered later, there is the grant of Rs. 5§
lakhs to the Board of Scientific und Industrial Research promised at the
time of the last Budget and not proviled in the grants then voted.
Finally, a further Rs. 15 lakhs have had to be spent on Famine Relief
wotks and on Medical Establishment for Famine Camps in Ajmer-
Merwara whick owing to the failure of the winter crops had to be extended
till September of this year.

8. But it is in the field of defence expenditure that our budget has been
most seriously disturbed. The increase in such expenditure over the pre-
war level was estimated at Rs. 884 lakhs. The opinion has, I know, been
held in many quarters that this represented a remarkably modest addition
to Indi.a’s defence expenditure; and if it had been intended as the measure
of Indlab's war effort for the current year, it would clearly have been
grossly inadequate. But ag I explained at the time it represented only
80 much of the cost of the commitments already undertaken as was charge-
able to Indian, revenues under the financial settlement with His Majesty's
Government. Moreover, India's war effort was at the time very severely
restricted by supply difficulties. The position in this respect has since
improved enormously and it will perhaps not be out of place here to give
the House a conspectus of the present situation and some indication of
our future plans.

Owing to a variety of factors into which I need not enter, the provision
of certain forms of equipment for which India is dependent upon overseas
sources has been unavoidably delayed. The position is, however, now
steadily improving and regular consignments of some of thése supplies are
now beginning to reach India. There are still difficulties in the way of
India procuring certain types of machinery, aircraft, and some of the more
specialised forms of equipment. Every possibility has been explored in our
efforts to make good these deficiencies and there is no doubt that as soon
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as the over-riding requirements of the United Kingdom and other active
war fronts have been met, our wants can and will be supplied. As soon
as this happens, and I do not think that we shall have to wait long, much
heavier charges than hitherto will have to be undertaken.

Meanwhile the financial settlement with His Majesty’s Government has
enabled the mobilization and development of India's resources for war to
be expended with the utmost rapidity at a cost to the Indian taxpayer
which represents no more than a fair charge to India for her own require-
ments. Indeed it is not too much to say that apart from having made
invaluable contributions to the conduct of the war on many fronte, Indis
has reached the stage when virtual self-sufficiency in matters pertaining
to her local defence is no longer a distant dream. “When the war began
India’s main assets were an enormous supply of man power and an
abundance of raw materials. She has now become, in addition, a producer
of a great range of manufactured stores. Starting as she did with small,
though highly organised Ordnance factories, she has been enabled owing
to careful pre-war planning, not only vastly to increase the output of
those articles which she was alrocady producing, but to develop new lines
with ‘success and rapidity. This progress could not possibly have been
achieved 'had it not been for the completeness of this pre-war planning.

For reasons which I trust will be generally appreciated, we have not
hitherto felt justified in describing in any detail the progress and dimen-
sions of our war effort. The time has, however, come when we can lift
the veil a little more than we have done in the past, though there’is, of
course, still a good deal which in the interests of security I am unable to
mention, '

Our schemes for the expansion of our armed forces have, of course,
-depended on the availability of supply both from the United Kingdom and
other overseas sources and from the development of Indian industries. We
are now actually engaged in producing as a first step and in a comparatively
short time an army which will amcunt in all to close upon half a million men
of all arms, properly trained, equipped a&nd mechanised according to
modern standards. On completion of this we shall proceed to whatever
degree of further expansion the circumstances may dictate.

Schools for advanced training in all branches of military knowledge and
in the use of the new weapons which modern armies are called upon to
employ have been vastly increased. For example, the number of those
undergoing instruction at the Armoured Fighting Vehicles School is more
than five times what it was in August, 1989. Three quarters of these are
Indians. The Signals School has more than trebled its numbers. New
officers’ training institutions have been formed, the maximum output of
which amounts to about five thousand a year at the present rate.
Mechanical transport schools have been developed and increased on a
tremendous scale for the production of the necessary numbers of men
capable of driving and maintaining motor vehicles. Apart from mechanis-
ed cavalry and artillery, who train their own men, the output of drivers is
now about sixteen times what it was in August last year and will within a
few months undergo a further spectacular increase. The increases in the
training of Sapper and . Miner and other technical froops are equally
striking, _

Recruitment for all arms has gone on steadily and at a rapidly increas-
ing tempo as the facilities for training and equipping the men have increas-
ed. Up to date over 60,000 troops from this country have proceeded
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overseas to assist in defending what have been deseribed as the outer
bastions of India and over 100,000 men of all arms, a large proportion of
whom are already fully trained, have joined the colours. A modern army
is a most intricate and complicated mechanism; apart from infantry,
mechanised cavalry and artillery, no foymation is fit to take the field
without & large number of specialised ancillary troops. There are, for
example, railway construction companies, railway operating companies,
engineering workshops, base depots for stores, field survey companies,
bridging sections, excavating machinery establishments, signals units of all
kinds, ordnance workshop companies and many other units to be provided.
Mechanical transport has, of course, increased enormously and, apart from
existing strengths, there are now 85 new M. T. sections in process of
formation. The expansion of the medical services has been planned on
the fullest scale. Provision has been made for no less than 19 new general
hospitals consisting of no less than 290 sections. In addition, casualty
clearing stations, field ambulances, ambulance trains and hospital ships
have been provided and equipped.

The Royal Indian Navy started from very much smaller beginnings
than the Army and proportionately its growth and development has per-
haps been even more striking. A little over a year ago, provision for lceal
naval defence was purely on a peace-time basis; now, not only are sloops
of the Royal Indian Navy assisting the Royal Navy in Indian waters, but
Indian ports and harbours are watched over by a large and growing fleet
of minesweepers and anti-submarine patrol boats. More new sloops of
the, latest pattern are being completed in the United Kingdom and will be
ready for ‘delivery in a few months. Powerful and well-armed mine-
sweeping craft, corvettes and patrol boats are being constructed in Indian
yards and also overseas. Every slip in India which is capable of accom-
modating the hulls of these craft, some of which are of considerable size,
is occupied.

With this expansion in the scale and activities of the Royal Indian
Navy there has been a concomittant notable increase in the number of
ratings of all classes, officers and warrant officers.

As I have already pointed out, the difficulties to be overcome with
regard to the expansion of the air force have been much grester than in
the case of the other services, though in their case fco they were far from
inconsiderable. Much progress has, however, been made and we have
pressed on in every possible way with our preparations so that, when
machines become available, we shall be able to go straight ahead. The
expansion of the Indian Air Force, of which Honourable Members are
aware, is wel]l under weigh, and Coast Defence flights of the I. A. F.
Volunteer Reserve are now actually operating. I have already mentioned
the scheme, which is now being actively carried out, for the training of 300
pilots and 2,000 mechanics to form a reserve for the air forces in India.
The personnel of this reserve will receive their elementarv training under
the auspices of the Director of Civil Aviation before entering schools for
intermediate and advanced training. A training school for officers has
recently been opened and will provide initial flying and ground training
for fifty officers at a time. One of the schools of Air Force Technical
Training has been expanded to train 850 Indian airmen at a time. The
work in connection with the enlargement of aerodromes for the most
modern types of sircraft is proceeding rapidly and buildings to accom-
modate squadrons equipped with such aeroplanes have been and are being
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constructed. A new Flying Training School is in process of formation
and training in it will begin in a month’s time. A large number of service
aircraft for training purposes are being supplied by the United Kingdom
and, as soon as further supplies of aircraft are received, we shall be in a
position to make immediate use of them. In this connection, I may say
that the scheme for establishing aeroplane factories in India has by no
means been abandoned. On the contrary, it is our intention to proceed
with it as soon as the necessary plant and materials bégome available.
Steps to increase our reserve of aviation spirit and to introduce the manu-
facture of aircraft lubricating oil in this country have been taken.

As far as the land forces are concerned, the development of the
equipment position has been phenomenally rapid; in fact the last few
months have witnessed a radical change in the position. The basically
important article in a mechanised army is the motor vehicle of various
types, planned and adapted for military needs. Before the war we had
something like 5,000. Now we have actually in service or on the way
approximately 80,000 and by next year these numbers will have doubled.
The most complicated and formidable motor vehicle is, of course, the
tank or armoured fighting vehicle. Most of the difficulties, and these were
many, in the way of producing a suitable armoured fighting vehicle in India
have now been successfully surmounted. Armour plate, which has never
been produced in India before, is now after an exhaustive series of tests,
being successfully manufactured and will shortly be produced at the rate
of hundreds of tons a month. A suitable type of chassis has been selected
by our experts here and is being imported in the necessary quantities.
Plans exist for an output of something like 3,000 armoured fighting vehicles
within the next year for India's own requirements and ‘manufacture will
shortly begin.

As regards the remainder of the supply position, I will not attempt to
go into the details of the vast number of items of ordnance stores, apart
from the M. T. stores, which are now produced in India. With the success-
ful harnessing of civil industry to the task of war production, not only is
the output being very greatly and steadily increased but new items in an
ever-increasing quantity, which had previously been imported from over-
seds, are being produoed in this country. India is already in a position
to I;rodlme far more than she at present requires for herself of many classes
of lethal and ordnance stores as well as of clothing and other military
aquipment, and the requirements of His Majesty’s Government have not
orly enabled Indian drdnance factories to be maintained at full blast, but
have enabled us to émbark 6n a programme of greatly expanded production,
¥ will give a few exs'mugles of what we have already beén able to do in
addition 'to fulfilling ovr own local requirements. BSince the war bagan
ovér 100 million rounds of small arms ammunition have been sent overseas
and hearly 400,000 rounds of gun ammunition of various kinds. Large
quantities of explosives have also been despatched including 100 tons of
eotdite and a quarter of million detonators. The clothing figures are also
striking, for soldiers must be clad and shod as well as armed. We have
sent overseas over 1} million pairs of boots; 13 million blankets; more
than 10 million vards of khaki drill; 12 million cotton shirts and 2} million
pairs of socks. Our production of military uniforms and made-up clothing
is alrendy seventeen times the average pre-war production and our eventusl
target will be more than double this. h

M
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Much remains to be done and there is still a considerable field of
Defence equipment in which the rate of our expenditure is for the present
determined, not by our readiness to incur it, but by the limits of the avail-
able supplies. But considering the difficulties with which we have had to
contend—the uncertainties of the early period of the war; the scarcity
both of certain types of equipment and of the wherewithal to make them;
and finally the events in May and June last which no one could have fore-
told, we can, I think, fairly claim that the results achieved and in process
of achievement have been surprising. I have of course made no mention
of the Eastern Group Conference, which has just commenced its delibera-
tions. These proceedings are bound to have an important bearing on the
further production of war supplies in India, but it would be beyond the
scope of this statement to desl with thode possibilities of the future.

4. I return now to the more imnmediate purpose of my speech. For that
purpose it is only necessary to consider the effect of all these activities on
the amounts that India has herself to provide for defence. As a result
of the review of India’s own defence needs to which I have already referred,
a general expamsion of all three Branches of the- Service—Army, Air
Force and Navy—was decided upon and some indication of the measures
contemplated has already been given to the public from time to time in
the form of press communiqués and broadcasts. These measures comprise
a large expansion of the Army in India on a fully mechanised basis and
equipped according to modern standards, the raising and embodiment of
additional I. T. F. battalions, garrison companies and coastal defence
hatteries, the special training, equipment, and employment outside ‘their
Btates of additional I. 8. F. units, measures to ensure the protestion of
serodromes and raising of anti-parachute troops, the creation of an Indian
Observer Corps, and the strengthening of the defences on India’s land
frontiers. In the R. I, N., as already indicated, an extensive programme
of ship-buildine has been embarked upon for the provision of additional
trawlers and other vessels required for local naval defence purposes, while
numerous measures connected with the defensive armament and equipment
of merchant vessels on the Indian register against submarines and mines
have been undertaken. Lastly, there 13 the expansion of the Indiem Air-
Force strength and the creation of & reserve of trained pilots and airmen
to which I have referred above. All these measures, constituting tbat
portion of India's total war effart whieh under the ‘settlement with His
Majesty’s Government is chargeable to Indian revenues, involve heavy
expenditure. The total initial outlay cannot be estimated at this stage
with any accuracy but a very rough assessniént indicates that it may amount
to as much as Ra. 88 crares. Other Jarge measures are under consideration
and will probably come forward in the very near future.

The extra recurring expenditure involved wilk also be very large,
that on the Army expansion scheme alone being now estimated at approxi-
mately Rs. 12 crores per annum while the remaining schemes will add
a further Rs. 4 crores per annim, making Rs. 16 crores per annum in all.

Of these total commitments the amount that will come forward during
1940-41 must depead on & number of uncertain fsctors, and this makes it
extremely difficult to frame a close esfimate of such expenditure at this
stage. Talimg all the availeble informatidnl however i seems fuifly edrtain
that the total will amount to not less than Rs. 14} crores and may possibly
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be even greater; our defence expenditure for the year is thus likely to reach
at least Ra. 68 crores against the budget estimate of Rs. 58} crores.

We are therefore in the position of having to meet an increase of at
least Rs. 141 crores in defence expenditure and nearly Rs. 2% crores in Civil
expenditure, while against the extra balance of nearly Rs. 7 crores available
in the Revenue Reserve Fund has to be set off the drop of Rs. 3 crores
in revenue this year. In the result we are faced with a prospective deficit
of roughly Rs. 18 crores in the current year, which might easily expand
to Rs. 15 crores. But a more important aspect of the matter is that we
have entered into commitments in regard to defence measures involving
8 recurring increate of Rs. 16 crores in a full year and non-recurring
expenditure of well over Ra, 80 crores to be spread over the next year or
two. While I do not propose that this should be met entirely from
taxation, it is obvious that with defence expenditure now running at the
rate of over Rs. 20 lakhs a day, we must begin at once to raise extra
revenue to cover at least a portion of the additional expenditure, the
remainder being met from the proceeds of our Defence Loans.

5. I therefore propose that the provisions of the Finance Act, 1940,
should now be supplemented by two simple measures of fresh taxation
designed to bring in Rs. 6 crores in a full year, leaving the position to be
fully surveyed at the time of the Budget next February when we shall be
better able to gauge our financial position.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is going to introduce a Bill. This is only a statement on the
financial position and, therefore, the provisions of the Bill cannot be dis-
cussed now. The Bill will speak for itself as to what provisions it contains.

The Honourable Sir Jeremy Raisman: With all due deference, Bir, I
submit it has been the practice when making a statement on the financial
position which is subsequently followed by legislative proposals to indicate
how these fit in with the financial statement which has just been made.

Mr. President (The Honourable Bir Abdur Rahim): The Honourable
Member has already said that so much deficit has to be met and so much
expenditure will be incurred which has also to be met and so to discuss the
provisions of the Bill will not be in order now.

8ir Oowasjl Jehangir (Bombay City: Non-Muhammadan Urban): Do
I understand the Honourable Member is going to introduce his Bill now?

The Honourable Sir Jeremy Ralsman: I shall be introducing the Bill
immediately after the statement which I am making.

8ir Oowasji Jehangir: Why not introduce it now and then continue the
statement. '

Mr. Pregident (The Honourable Sir Abdur Railim): That must be on &
separate motion.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban):
This is in the nature of a supplementary financial statement and both

revenue and expenditure should be explained in connection with this state-
ment. : )
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Dt. 8ir Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): That should be done when the Bill is under discussion and
not now, ' -

Mr. President (The Honourable Sir Abdur Rahim): If the Honourable
the Finance Member discusses the provisions of the Bill now, other Hon-
oursble Members will have no opportunity at this stage to diseuss them.

Mr. M. 8. Aney (Berar Non-Muhammadan): Sir, may I just point out
that in this House, whenever a Finance Bill has to be introduced a general
statement is made before its introduction by the Honourable the Finance
Member, which not only gives us an idea of the genmeral revenue and
expenditure position for the'year, but also explanations relating to parti-
cular items on which taxation is intended to be raised. That is the usual
procedure followed with regard to the introduction of the Financial Bill
and on this supplementary “Finance Bill, I think you will be justified in
permitting the Honourable the Finance Member to follow the same pro-
cedure now.

Mr. President (The Honourable Sir Abdur Rahim): If the House gener-

ally wants to hear such explanation, the Chair will allow that, but there will
be no discussion of the provisions of the Bill.

Mr. M. 8. Aney: There will be none today.

Mr. President (The Honourable Sir Abdur Rahim): If it is not the
desire to discuss the provisions of the Bill, the Chair will allow the Hon-
ourable Member to indicate the provisions he is making in the Bill.

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural):
It is not the practice to discuss the statement. It is merely a statement.

Mr, President (The Honourable Sir Abdur Rahim): If it is the general
desire of the House, the Chair will allow the Finance Member to indicate
what provisions he proposes to make to meet the financial position, but
there shall be no debate at this stage.

Babu Baljnath Bajoria (Marwari Association: Indian Commerce): 8ir,
may I suggest that an early date should be fixed for discussing this im-
portant statement and the taxation proposals made?

Mr. President (The Honourable Sir Abdur Rahim): The Bill is going
to be introduced mow. That Bill wi]l give Honourable Members an
opportunity to discuss it.

Babu Baijnath Bajoria: ‘Will the whole of the=statement be open to
discussion?

Mr. President (The Honourable Sir Abdur Rahim): Yes, certainly on
consideration of the Bill.

THE INDIAN FINANCE (NO. 2) BILL.

The Honourable 8ir Jeremy Raimn (Finance Member): S8ir, I move
for leave to introduce the Indian Finance (No. 2) Bill, 1940.

Mr. President (The Honoursble Sir Abdur Rahim): Motion moved :
“That leave be granted to introduce the Indian Finance (No. 2) Bill, 1840."
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Sir Oowasji Jehangir (Bombay City: Non-Mubamamadan Urban): 8ir,
may 1 know whether the usual progedure with regard to.sll Finance Bills
will be followed in this case? Will the same time be allowed for considera-
tion and discussion and for voting?

The Honouzably Sir Jeremy Raiemaa: It will be the ssme ss the
Finance Bill but there is no voting of demands for grants.

Mr. President (The Honourable Sir Abdur Rahim): The only thing for
discussion will be the Finance Bill. :

Sir Muhammad Yamin Khan (Agre Division: Muhammadan Rural):
On the Finanee Bill is it not open to every Member to discuss the expen-
diture for which the provision is being asked for?

Mr. President (The Honourable Sir Abdur Rahim): Yes, certainly.
The question is:

“That leave be granted to introduce the Indian Finance (No. 2) Bill, 1840."
The motion was adopted. .

The Honourable Sir Jeremy Raisman: Sir, I introduce the Bill.

FINANCE MEMBER'S STATEMENT ON THE FINANCIAL
POSITION—contd. o

The Homourable Sir Jeremy Raisman (Finanee Member): My first pro-
posal is t0 impose a 25 per cemt. surcharge for Central purposes on all
taxes on income including Super-tax and Corporation Tax, which for the
current year, will work out as an increase of 8 1/3 per cent. om
account of the last four months of the year. In the case of incomes other
than salafies there will be a supplementary assessment increasing the tax
already assessed for 1940-41 by one-twelfth and in the case of incomes from
which tax is.deducted at source, that is ealaries, interest on seeurities.and
dividends the previous deductions will be treated as short by one-twelfth,
so that for the remaining 4 wionths of thé year deéductions will be increased
by.25 per cent. This surcharge is imposed as a Federal surcharge for
QCentral purposes so that the entire proceeds will go to the Centre for the
financing of the war effort. I have already mentioned that the provincial
share of income-tax for last year has turned out to be Rs. 2,81 lakhs as
compared with the budget estimate for 1939-40 of Rs. 1,78 lakhs and
our revised estimate on the basis of the amended Niemeyer formula of
Rs. 2,38 lakhs. The Provinces will thus be receiving nearly double the
amounts that fell to their share on account of each of the ‘two preceding

years and considerably more than they could ever have expected to get
but for the war. '

1 now come to my second taxation proposal, which is to increase the
postal rates to a limited extent to bring in Rs. 1 crore in a full vear. The
initial rate for inland letters is to be raised from 1 anna o 1 anna 8 pies,
for letters to Burma from 1 anna 6 pies to 2 annas, and for letters to Empire
countries from 2 annas 8 pies to 8 annus 8 pies, while that for bock paekets
is to be raised from B pies for the first 2} tolas to 9 pies for the first 5 $olas.
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All other postal retes including that of the post-esrd, are to remain un-
changed. These increases are expected to bring in Rs. 83 lakhs. The
rexmaining items are the levy of a surcharge of 1 anna on each ordinery and
2 annas on each express inland telegram and a surcharge of 10 per cent.
on trunk telephone bills, which together are estimated to yield a further
Rs. 17 lakhs. The actual increases will be brought about by notification
after the passing of the Bill which provides for the raising of the maximum
rates to enable this to be done.

That, Sir, brings me to the end of my statement. It is & truism that
in time of war Finance is the handmaiden of Defence, for no country can
afford not to take the measures necessary for its own survival. In relation
to the needs of the present situation, the sacrifices which I have to ask of
the community at this stage are not excessive. Clearly they are not the
last that we shall be called upon to bear if India is t¢ play a worthy part

in securing the vietory of civilisation over the dark forces that would
engulf it.

RELINQUISHMENT OF SIMLA FOR SITTINGS OF THE LEGIS-
LATIVE ASSEMBLY.

The Honourable 8ir Muhammad Zafrullah Ehan (Leader of the
House): Bir, before you adjourn the House, I would ask permission to
seek your ruling on a question raised by the relinquishment of Simla as
the scene of the sittings of this House. In a ruling delivered on the 25th
March, 1984, your predecessor observed incidentally that unless otherwise
specifically directed by the Assembly, the meetings of Select Committees
should be held within the precincts of the House. There are now no
precincts of the House in Simla, but, for so long as Government continue
to move to Bimld, there will inevitably be occasions on which it will be
desirable for a Select Committee to meet in Simla. If your predecessor’s
ruling i strictlv construed, it will be impossible for a Belect Committee
to meet in Simla unless the House,” in setting up the Select Committee,
specifically directed it to sit in Simla. I subinit for your consideration
that Bimla should continue to be regarded as the normal scene for meetings
of Select Committees and that express direction should he required only
when it {a desired that a Select Committee should meet elsewhere than in
New Delhi or Simia.

Dr. Sir Ziauddin Abmad (United Provinces Southern Divisions:
Muhammadan Rural): Sir, before you give your ruling, you should give
us an opportunity to discuss this matter. Government gave us clearly to
understand that they would be going up to Simla only for a short term
and come down.in September. Now they have been staying there for
six weeks longer. The amount of saving they said . . . . . .

Mr. President (The Honourable Bir Abdur Rahim): The Honourable
Member need not go'into the saving.

Dr. Sir Ziauddin Ahmad: When our houses in Simla have been taken
away from us, it is desirable that Government Members ghould come down
here to hold these meetings. They should not have all the advan‘l_aages of
Simla and drag Honourable Members to Simla and give no convenience of
accommodation and of office to them and even refuse the Sessions to be
held there. Therefore, this matter requires serious consideration.
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8ir Muhammad Yamin Khan (Agra Division: Mubammadan Rural):
Sir, the remarks made by the previcus speaker are very pertinent and
Government should have given some explanation for the departure which
they made from their laid-down policy. This House cannot say anything
unless we know from what time to what time Government propose to
remain in Simla. Of course there will be inconvenience if Government
Members do not find sufficient time to come down from Simla from May
to August, and postpone meetings of the Select Commitbees to take place
here just before the Session. I think some kind of explanation is due from
Government as to the coutse of action they are going to adopt in future.
Let the matter be settled for the present year but for the future some
kind of indication must be given before any decision cah be taken on this
motion,

Mr. Muhammad Axhar Ali (Lucknow and Fyzabad Divisions: Muham-
madan Rural): There is one point more which I would like to put . . . .

Mr. President (The Honourable Sir Abdur Rshim): Two Honourable
1rx. Members from his Party have already spoken.

The Chair has had occasion to consider this mastter. There is no
doubt that it is the practice in the British Parliament that meetings of the
Select Committee or of comgmittees analogous to Select Committees should
be held ordinarily within the precinots of the House, unless otherwise
desired by the House itself. It is really a matter of consulting the
convenience of the House and also how best the Select Committee under.
particular circumstances can dischorge its duties. For instance, suppose
a member of the Belect Committee i8 too ill to attend the House of
Parliament, the Select Committee has been ordered by the House to hold
its meeting in his place to enable him to participate in the deliberations;
again where some inquiries may have to be made and witnesses
summoned or examined in certain localities, under those circumstances
the members of the House have specially authorised the holding of the
meeting in those localities. The Chair thinks under the circumstances
there can be no doubt that the proper course for the Government would be,
when a motion is moved for the constitution of a Select Committee, to
ask the House at the same time if it is so desired, to authorise the meetings
of that committee in Simla. If that is done, the Chair does not think
there will ordinarily be very much difficulty in obtaining the authority of
the House on the point. That is the ruling of the predecessor of the
Chair, and that is in acgprdance with the parliamentary practice, and
the Chair thinks it is a course of action which would meet the convenience
of ordinary members of the House as well as the members of the Govern-
ment. The Chair, therefore, rules that whenever it is desired, under the
present circumstances now that there is no Assembly House in Bimla,
that a meeting of any particular Select Committee should be held there,
to obtain beforehand the consent of the House to that effect.

Dr. Sir Ziauddin Ahmad: Then we will impose a condition that the
office should be permitted to move up.

8ir Muhammad Yamin Khan: May I ask, Sir, what has happened to
the Council House that was built there specially for the Assembly? With-
out the consent of the House it cannot be given away to any other body.
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It was in charge of you, Bir. Sanction was obtained from this House to
build that House in Simla for the purpose of holding meetings of the
Assembly, and, therefore, it was property which was vested in the President
and not in the Government of India, and it dannot be given out without
the consent of the President.

Mr. President (The Honourable Sir Abdur Rahim): What has happened
to the Council House—the Chair is not quite sure whether it was called
the Council House or the Assembly House—the Chair is not in a position
to say; but according to the statement made by the Leader of the House it
is no longer ordinarily available for the meeting of the Assembly. .

Sardar Sant 8ingh (West Punjab: Sikh): Was it done with your
consent or not?

Mr. President (The Honourable Sir Abdur Rahim): As regards the
adjournment motion which the Chair said would be taken up at once as
soon as the business on the agenda is terminated, the Chair forgot to
consult the House whether it will suit their convenience as to what hour
they would like to meet to discuss that motion—at 4 p.M., as usual, or at
2-30 p.M. or shall. we begin at once?

Mr. M. 8. Aney (Berar: Non-Muhammadan): After the lunch interval.

Mr. President (The Honourable Sir Abdur Rahim): Is that the general
desire of the House, to take up the discussion at 2-80?

Honourable Members: Yes.

The Assembly then adjourned for Lunch till Half Past Two of the
Clock.,

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

MOTION FOR ADJOURNMENT.
Dacca MaiL DiSASTER.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban):
Sir, I beg to move that the House do now adjourn. The facts relating to
this unfortunate accident on the Eastern Bengal Railway are these. On
the 5th August, 1940, the Dacca Mail met with a very serious accident at
about 8 a.M., that is, at 8 O’clock in the morning. While approaching
Jairampore station, about 80 miles from Calcutta, the engine and three
bogies went down the bank and three more bogies were derailed. Thirty-
four persons were killed outright and 59 injured persons were taken to the
Calcutta Medical College hospital. Of these injured persons, several subse-
quently succumbed to their injuries . . . . . .

Sir Abdul Halim Ghuznavi (Dacca cum Mymensingh: Muhammadan
Rural): Not several.

.Dr. P. N. Banerjea: Yes, several.
8ir Abdul Halim Ghuznavi: How many?
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Dr. P. K. Banerfea: I don't remember the exact number; I think it was
four, five or six.

Sir Abdul Halim Ghusnavi: Not more than three.

Dr. P. N. Banerjea: However, I say ‘‘several’’, you need not object
to that. When the dead bodies were taken to the Sealdah Station, ]the_
scene was indescribably pathetic. The relatives of the dead persons who
eame to identify them were in utmost distress, and when they found that

it was their own relations who were dead or dying, you can easily imagine

what was the state of their mind. Sir, our hearts go out in sympathy to
the relatives of the deceased persons in their dire distress. -

But mere sympathy will not do. What is wanted of us is to find out
the cause and apply a suitable remedy. It was mentioned in the papers a
few days later that an inquiry had been made and the engineering autho-
rities of the Eastern Bengal Railway said that a rail had been removed,
and this was the cause of the derailment. 8o, in their view, sabotage was
the cause of the disaster. But, Sir, sabotage has been regarded as the
cause of so many other disasters, and, subsequently, when independent
inquiries were made, it was found that sabotage was not the resl cause.
And why should there be ®ny sabotage? No reason has been assigned
for this. I hold in my hand two letters from very respectable gentlemen
who were on this ill-fated train. One letter is from Mr. Profulla Chandra
Das Gupta, a pleader of Dacca. Another is from Mr. Priva Nath Sem, a
well-known public man of Eastern Bengal. Mr. Sen, although he is &
public man, does not belong to the Congress Party, and so it may be
said that his testimony is not a tainted one

An Honourable Member: Is that so?

Dr. P. N. Banerjea: So far as the Government are concerngd, whatever,
comes from congress source is supposed to be tainted ..

Another Honourable Member: No, No.

Dr. P. N. Banerjea: I am speaking of the official mind, and not of the
public mind. The public, of coursa, give greater credence to anything that
comes from the Congress Party than™to anything ‘that comes from other
parties. However, let us not discuss that matter for the present. Now,
this gentleman, Mr. Gupta, says . . . . . .

Sir Abdul Halim Ghuznavi: Let us first hear what Mr. Priya Nath Sen
says:

Dr. P. N. Baperjsa: Mr. Sen says . . . . . .
ﬁlr Abdul Halim Ghuznavi: Where is the letber? Please read that.

Dr. P. . Banerjea: If I were to read out the whole letter you will* get
tired. I shall make it over to you later on.

Sir Abdul Halim Ghusnavi: I also want to quote from it, and eo I
-should like to know what he has said to you.
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Dr. P. N. Banerjea: This gentleman says that the mail steamer from
Dacca and another steamer arrived at Goalando very late, so that the
Dacca Mail was unable 6o start before one hour after the scheduled time,
and as the line between Narsyanaganj and Poradah is single, threre was not
much chance to make up the loss of time. The loss of time was actually
made np within a distance of 21 miles from Poradah and Jairampur, and,
therefore, he says that the driver drove his engine at a very high speed .

Bir Abdul Halim Ghuznavi: But what was the distance and what was
the speed ?

Dr. P. N. Banerjea: He says the distance was between 20 and 21 .~
miles. b4

An Honourable Member: What is the speed limit?

Dr. P. N, Banerjea: The ordinary speed limit is 35 miles, but it is pro-
bable that the engine wes driven at a speed ‘of 55 miles in order to make
up the-loss of time. That is his version. He further says that there was
80 much jolting in that train that people could not sleep. Besides, the
ground at this particular place was soft with the result that the engine
went off the rails.

This version is corroborated by Mr. Das Gupts, who is a pleader of
Dacea, and who was also a passenger on the ill-fated train . . . . . .

An Honourable Member: Not a congressman, I suppose ?
Dr. P. N. Banerjea: No, he is not a congressman.

He says that this train arrived punctually near Jairampur station
although it had started one hour later, and that accounted for the high
speed at which the engine was driven. a

These two independent witnesses further say that no proper enquiry
was made. An official enquiry, it is true, was made, but these passengers
were not asked to give their evidence. Mr, P. N. Ben gave his.evidence
before the Superintendent of Police, but when the enquiry actually took
place he was not asked to attend. The opinion of the general public is
that this enquiry which was made was a white-washing enquiry; it was
not a true enquiry. :

Sir, what was really the cause? This is one version—that the engine
was driven at a very high speed, and to that ig added the cause that at that
particular place the ground was soft and the rail-road gave way. There
nmay be some other causes also. Perhaps, the line was not in a proper
state of repair. We must also consider whether the physical and mental
condition of the driver was what it ought to have been. This was one of
the matters. for enguiry which, I mentioned in connection with another
disaster which took place last year on the Fast Indian Railway, and excep-
tion was taken to my remarks. On that occasion I did not suggest that
the driver was drunk. What I suggested was that it might be one of the
possible causes of the disaster. There is no harm in making a proper
enquiry. There is no harm in making an enquiry into all the possibla
causes.
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Then, Sir, there is another matter which should be sufficiently consi-
dered. Was adequate relief given to the passengers? My information
is that the relief train came nearly five hours later, and in the meantime
several persons died. Further, no anti-tetanus injections were given f;nd
it is held by some that if such injections had been given a few more lives
could have been saved.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has two minutes more. .
hY
? Dr. P. N. Banerjea: Before I conclude, I should like to urge that what
is needed at the present moment is to find out the real causes, and the

real causes can only be found out by referring the matter to an independent
and impartial tribunal.

_ As for compensation, we have in Sir Andrew Clow a very sympathetic
Member and I hope he will realise the distress in which the families of

t.h'a bereaved persons have been placed and that adequate compensation
will be granted to these persons.

Railway disasters have now become things of ordinary occurrence.
During the last four or five years, no less than fifteen disasters of a very
serious character have taken place. The time has now come when the
question should be taken seriously in hand and every step taken in order
to prevent a recurrence of such disasters in future.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved :
« That the Assembly do now adjourn ™.

Sir Abdul Halim Ghuznavi: Mr. President, I am glad that my Honour-

able friend gave me an opportunity to spesk on this motion which he has
moved.

Mr. M, 8. Aney (Berar: Non-Muhammadan): Why? You have a right
to speak.

8ir Abdul Halim Ghuznavi: He has given me this opportunity, because,
if he had not had moved this motion, I could not have spoken, I could not
get an opportunity to speak on this subject.. That is the thing. I am
an elected Member from Dacca cum Mymensingh constituency, and as
soon as this disaster took place, the first step that I took to find out the
facts was to put in an advertisement in all the vernacular newspapers
calling for evidence from whosoever had any evidence, and asking them
to see me with their evidence so that I might know the facts. To that
advertisement, I received half a dozen answers . . . (An Honourable
Member: “‘only?’’) . . yes, only. I was then up in Bimla. I went back
to Calcutta and made first hand enquiries about this disaster. My Honour-
able friend will admit that the Honourable the Communications Member
of the Bengal Government referred to this disaster in the Bengal Legisla-
tive Assembly, and he spoke in most eloquent terms of the way in which
the General Manager of the Eastern Bengal Railway, treated the wounded
and the dead, and their relations.
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Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhammadan
Rural): And their sympathisers also?

Sir Abdul Halim Ghuznavi: No use interrupting me, because my friend
does not know the facts which I know. The Honourable the Communi-
ecations Member raid on the floor of the Bengal Legislative Assembly that

he was personally satisfied that the cause was that of a sabotage and
nothing else. :

Pandit Lakshmi Kanta Maitra: He never said that.

Sir Abdul Halim Ghuznavi: He has said that in the Legislative
Assembly.

Dr. P. N. Banerjea: One person’s testimony is not sufficient.

Sir Abdul Halim Ghuznavi: Immediately after, half a dozen accidents
at least have happened in Bengal, and I have been &t the stations, but
never did I hear of the amount of trouble that the Railway Administration
took on the occasion ot this accident to give relief to the people suffering
from wounds. The first thing that the Administration did was, théy gave
free orders for all kinds of drinks and eatables to the wounded persons
and those who were attending on them on the spot. Train after train
went with food and medicine and appliances and doctors. I am awfully
sorry that my Honourable friend referred to the relief train arriving there
too late,

Dr. P. N. Banerjea: Did it not arrive nearly five hours after the
accident?

8ir Abdul Hallm Ghuznavi: My Honourable friend is not correct, ‘and
I am not going to give details as to why that is not correct, because my
time is very short.

Dr. P. N. Banerjea: All right. Go on,

Sir Abdul Halim Ghuznavi: The fact of the matter is that every person,
every public man, every newspaper in Caleutta admired the way in which
the Administration carried out the difficult duties of giving relief to the
wounded and their relations, My Honourable friend referred- to anti-
tetanic injections. I am amazed at his colossal ignorance.  Not only had
special arrangements been made in the hospitals ‘which had never been
made before by any railway, but additional expenditure has been incurred
by the Eastern Bengal Railway in giving relief. Further, free passage
was given to the friends and relations of the wounded and free food was
given to those who came to look after the comforts of the wounded, and
still mv friend says that the Railway Administration did not do the duty
which they owe to the wounded. Then, special nurses were engaged. 1
could go on like that, but T would now come to the facts about the
accident. The Honourable Member has forgotten them. Public memory
is verv short. The Members of the Tegislative Assembly who- travelled
by that train, including Mr. P. N. 8en, who made & statemen}-. to the
General Manager, said that it was a case of sabotage and nothing else.
1t had appesred in the Amrita Basar Patrika, the Star of India and also
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Mr. Sen's letter. If my friend had taken the trouble to read that letter,
he would have seen that it was a case of sabotage. '

Mr. Ghulam Bhik Nairang (East Punjab: Muhammadan): Mr. P. N.
Sen said thab!

8ir Abdul Halim Ghuznavi: He told me that it was a case of sabotage.
He is a colleague of mine in the Central Jute Committee. That is the
reason why my friend would not read his letter. He would only give an
extract here and there. .

Dr. P, N. Banerjea: I will give the whole thing to you.

Sir Abdul Halim Ghuznavi: You may give it to me, but you never
mentioned what the contents of the letter were.

Dr. P. N. Banerjea: I read out portions.
Sir Abdul Halim Ghuznavi: There is a notorious gang.
Pandit Lakshmi Kanta Maitra: Captained by whom?

Sir Abdul Halim Ghuznavi: That gang is responsible for that disaster,
the later disaster. It has been proved . . .. ..

Pandit Lakshmi Kanta Maitra: Where?

Sir Abdul Halim Ghuznavi: . . . . by the different Railways, and
my friend will soon hear that that gang will be arrested for committing
what they have done in the Eastern Bengal Railway. Why they did it, is
the question. That gang is not a terrorist movement.

Mr, M. Ghiasuddin (Punjab: Landholders): Non-violent?

Sir Abdul Hallm Ghuznavi (addressing Mr. M. Ghissuddin): The object
is to steal people’s goods and money.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member should address the Chair.

Sir Abdul Halim Ghuznavi: I have found out that the object of that
geng is to make money by taking away the jewellery from the ladies who
travel, when they are dead and also loot the train. That has been
proved.

Dr, P. N. Banerjea: At Majdia also?

8ir Abdul Halim Ghuznavi: That was a clear case where the driver
did not mind the signal, but here it is a clear case that it is nothjng but
sabotage. Nevertheless, the position that the Railway Board finds itself
in is that, in the case of ssbotage, no compensation is paid, and it is a
great pity that in the case of sabotage no compensstion is given. After
all, it 18 a railway accident, whatever may be the cause, and there should
be compensation in every case. If the Honourable Member announces
that even in case of sabotage they shall be given compensation, you will
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find that in nine cases out of ten people declare that it is sabotage and
nothing else. Because there is no compensation, people do not want to
say that it is a case of sabotage. : '

Then, my Honourable friend said that the train was running very fast,
at a higher speed, because the two Dacca steamers arrived an hour and a
half late. I find that it is not the case. I have read the diary kept by
the guard and the station masters in regard to that particular train. It
showed no faster speed than was allowed by the timing. Is my Honour-
able friend prepared to say that the timing was changed right up from
Goalundo up to that spot- where the sabotage had taken place?

Dr. P. N. Banerjéa: Did that train start at the scheduled time?

Sir Abdul Halim Ghuznavi: The time of arriving at that point shows
that the train did not run at more than the speed allowed. That is the
peint,

Dr. P. N. Baner{ea: If the train started one hour later?

8ir Abdul Halim Ghusznavi: Then it will arrive one hour later. The
point is whether the time had been recovered. I say that it is not so.
The driving shows that it did not recover the speed that you say was lost
at the start. They had made no attempt to run faster in order to recover
the loss of timing owing to the late arrival of the steamers. That is what
I read from the diaries. Records are kept from the start up to the time
of reaching the destination. They have been shown to me. 1 was enti-
tled to see them as & member of the Standing Finance Committee.

Mr M. 8. Aney: You have seen what the zecords are?
8ir Abdul Halim Ghuznavi: Yes.

Sardar Sant Singh: May 1 usk one question of the Honourable Mem-
ber? Is he prepared to say that the time taken between the two inter-
mediate stations, the station of departure and the station of arrival, was
the same as is taken usually under the ordinary normsl speed or had been
less or more.

Sir Abdul Halim Ghusnavi: I have not been able to follow you.

Sardar Sant Singh: Suppose the train starts from station A and goes
to station B. Did the train take the same time which it ordinarily takes
if the speed is normal, or was it less or more?

Bir Abdul Halim Ghusnavi: It must have been the same. My friend
bas made one mistake because of his ignorance. The allegation was that
#Hé train was driven at a faster rate between Jairampur and Poradah or
one station above that, which I forget. The allegation was that tpe dis-
tance covered was only five miles, and some of the passengers said that
at that particular time the train was jerking teiribly, that is, at the time
when those five miles were being covered, but the records clearly show
that the train was not running faster tham usuel—nob from Poradah, but
from one station above Jairampur, where the accident took place. The
records are there. Not only that there is further evidenee . . .
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Mr. M. 8. Aney: How did it reach Jairampur in time?

Sir Abdul Halim Ghusnavi: It did not reach in time. The time as
to when it left the station above Jairampur is recorded.

S8ardar Sant 8ingh: What is the time?

Sir Abdul Halim Ghuznavi: 1 cannot say from memory. It was some
time in the early morning, of course.

Then, at the time of the accident, the inquiry shows that the train
wus not runming fast. But I am coming to further facts
which clearly prove that it was a case of sabotage, and I
appeal to the Horourable Member for Communications that he must
consider the question of paying compensation, because it is not a case of
colossal deaths, and the Government of India would not lose much. They
ought to consider this as to who is responsible for the sabotage as it is
the Government of India which runs the trains, because, there is no poli-
cing on the way, and then why does he not prov:de the police .

3 P.M.

The Honourable Sir Andrew Olow (Member for Railways and Com-
munications): The police are not under me.

Sir Abdul Halim Ghuznavi: Why do you not provide the police? You
will find that accidents are going on every month, it is a daily occurrence,
and that should be taken into account when you present your Budget.
Provide your own police to police the lines so that there may not be
sabotage; and then, if you do not provide that, then provide this: even
in the case of- sabota.ge you must give compensation,—and they are enti-
tled to compensation in the case of sabotage also . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member’s time is up.

Sir Abul Halim Ghuznavi: Very well, 8ir. In the circumstances which
I bave stated, I hope my Honourable friend wxll ask the leave of the
House to withdraw this motion.

Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions: Mu-
hammadan Rural): 8ir, my friend, -Bir Abdul Halim Ghuenavi, last year
mentioned the very important motto that ‘‘travel by A. I. R. and see
the world, and travel by the E. 1. R. and see the next!” Today he has
come forward with the ‘opposite proposition, and, instead of attacking the
Railways, he is now defending them. The points which my Honourable
friend, Dr. Banerjea, raised, are important and should be answered. The
first point that was made was that the train was running at a tremendous
speed. I think it would be well if we could answer this question verv
simply, and I hope the Honourable Member for Communications will
explain this point which can easily be decided; he must have got possession
of the time when the train left the last station and the time when the
train arrived at thie station and the distance between the two, and then
anybody can calculate the speed easilv

The Honoursble 8ir Andrew Olow: Sir. to save the time of the House T
may say that the train travelled about four and a quarter miles since lt
left the last station and covéred that distance in- eight minutes.
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Dr. Sir Ziauddin Ahmad: So this thing can be decided very easilv by
the facts and there is no question of unv argument about this particular
point. Now, the second thing is whether the engine driver was drunk.
This is a point which ecan be inquired into' by the people who are on the
spot and it is verv difficult for us to express our opinion on this question.
Now, the third thing is whether it was a question of sabotage or it was a
question of some kind of mistake on the part of the railway servants.
That is n point which really also we cannot answer on the floor of the
House. Dr. Banerjea’s point was that these points ought to have been
inquired- into by some independent and impartial committee of inquiry,
and we have always insisted that there ought to be a kind of judicial inquiry
in all cases of accidents and should not depend entirely on the opinions
of Railwny Tnspectors. Of course, a judicial inquiry may not be an
inquiry bv means of a judge but it gshould be an inquiry by a committee
presided over bv a gentleman of the rank of a High Court Judge or a
District and Sessions Judge. .

We have always pressed this particular point on the floor of the House
that whenever there is any accident of a very great importance in which
there is a loss of life, then iinmediately there ought to be an impartial
inquiry conducted by the Government. Now, we expected on this occu-
sion as well as on the occasion of the accident on the Bombay, Buroda
and Central India Railway that there would be an imnmediate Government
communique on this particulur point, but probably I missed the particular
copy of the statement, and I saw no such communique. I hope my Hon-
ourable friend in the reply to this question will mention the dates of the
accidents and the dates of the communiques issued by the Railway Board
or by the Government of India. Now, w.l that my friend wanted was that
this particular thing on which we are raising questions ought to be inquired
into and sone authoritative opinion given to the public. Now, I hope the
Government will appreciate the point of view which we have in our mind.
We want that the railways should command the confidence of the travel-
ling public and it is essential that the public carrier should command the
confidence of the travelling public and this confidence can only be restored
it a court of inquiry is held and the persons who are really guilty are
properly punished,—and this is all we want: and therefore, the demand
on this side is for the benefit of the Railways themselves,—that is, all
kinds of doubts about negligence and irregularity should be removed and
should be properly explained by the Government. Now, a further ques-
tion was also raised about the frequency of these accidents. T have got
before me the last report of the Railway Board, and I find that in the
vear 1988-89 there were no less than 18,811 accidents in a whole year,
some of them smaller, some of them greater, and the total loss. of life
during the same period was 8,474, and the number of injured was 15,809.

The Honourable Sir Andrew Olow: These are not ull accidents to run-
ning trains.

Dr. 8ir Ziauddin Ahmad: These are accidents of all kinds; it
may be running over by cattle, it may be broken rails, it
may be flooding of the permanent-way, so there .are twenty-
four different items under which thev are classified, and I only ghve the
total. This total appears to be very preat. but if vou consider the percent.
age, then. it is small considering the amount of travelling involved. But
in spite of all that, T think it is very desirable that there should be as

H
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few accidents on Railways as may be possible and I think greater care
should be taken by the Railway Board and the Government so that the
confidence of the public should be maintained; and in any big accident
where there is a loss of life, the matter should be inquired into and
thoroughly thrashed out and an authoritative opinion should be given to
the public about the causes of the accident and the action they have taken
to punish the persons whose neglect of duty resulted in this accident. Sir,
these are all the things which the public want the Government to inquire
into and I think it is in the interests of the Railways themselves that they
should command the confidence of the travelling public. ith these few
words I resume my seat.

Mr. M. 8. Aney: Sir, the point which a motion like this is intended to
raise is this,—whether there is a reasonable case for the inquiry demanded
in the motion or not. Now, my Honourable friend, Bir Abdul Halim
Ghuznavi, has given us a very valiant defence of the Railway Adminis-
tration in regard to what has been done by the Railway after the acci-
dent. He also thinks that the inquiry has completely and satisfactorily
established that it was a case of sabotage. How he is satisfied we do not
know, but he says that somebody else is satisfied, somebody else has made
the statement in the Assembly somewhere that it was & case of
sabotage, and on that testimony of some third man my friend,
Sir Abdul Halim Ghuznavi, seems to have been completely satisfied. He
also gave us a very graphic description of the promptness with which
arrangements for the relief of the people were made by the Railway
Adninistration after the accident. But one thing is quite clear, viz.,
that there are two versions about.this matter which are presented to this.
House. One is the version which is given by my Honourable friend, Dr.
Banerjea. He has, on the testimony of a very respectable gentleman
whose letter he holds in his hand, shows that between certain stations
certain passengers were feeling that the train was running at a verv un-
usunlly high speed. There was another point made out—and this was
not met by anything which has been said bv my Honourable friend, Sir
Abdul Halim Ghuznavi, and 1 have not been able to follow him,—and that
puint is this, that the train actually started late by an hour from the
original station. T only want to know whether the hour at which the acei-
dent took place at a certain place near the Jairampur station is the ordi-
nary hour of its arrival there or was it an hour late?

The Honourable Sir Andrew Olow: The train left the preceding station
up to time.

Mr. M. 8. Aney: My point was this and I should like to explain it in
order that I may be perfectly understood. I do not know whether it is a fact
or not but I take the fact as it has come out from the letter which my
Honourable friend has read out, namely, that the steamer came late by an
hour and I take it that the train left the origiiial station an hour inter
than it should ordinarily have done. If it started late by an hour, then
it is expected that it should reach the other stations an hour late if ‘it
goes by the normal speed. Bo, the real point is, what was the time
when the train was ordinarily due at Jairampur station and whether the
accident took place about the same time 'or an hour later? That'is one of
the oyiteria which the Railway Administration should bear in mind in
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deciding the question of the speed at which the train was running. On
that point, somehow or other Sir Abdul Halim Ghuznavi has not been
able to satisfy me or any Member on thig side. He said that there is a
record maintained in the diaries. The record may be there but the point
is this that the hour at which the accident took place is known to every-
body. The point is whether that is the usual hour at which the trum
comes there. If it is the usual hour, then it meansg that the train had
been running at a higher speed prior to that station, otherwise it could
not have arrived there at that time. If it is really an hour later than that,
then the question iz ordinarily eliminated out of the consideration. That
is t.hedpoint on which up to this time no satisfactory explanation has beenr
offered.

Now, it is perfectly true that the explanation with regard to sabotage
is generally regarded by the public outside with great suspicion. The
main reason for this suspicion is, as my Honourable friend, S8ir Abdul Halim
Ghuznavi, has himself explained, that that is the only way. by which the
Railway can escape paying compensation to the injured persons. If the
explanation comes from the Railway Administration that it was a case of
sabotage, it is considered to be coming from an interested quarter, which
wants to be relieved of the liability which they have to pay on acecount
of the injuries sustained by the passengers in the train. Therefore, that
explanation is always and very naturallv regarded with a great deal of
suspicion by the people. The only wuy to remove that suspicion and to give
a convincing explanation to the public is to hold an inquiry by or entrust
the inquiry to some independent tribunal which commands the confidence:
of the public. In this case who made the inquiries? 1 do not.know,
We have not yet got the statement of the Honourable Member in tharge.
I do not know who has made the inquiries and what the Government
think about them. DBut if the inquiries have been made simply by the
Railway Administration or somebody representative of the Railway Admi-
nistration and no judicial officer or some independent Tribunal was there
to go into these details, then the conclusion will always be regarded with a
good deal of suspicion by the publie.

As my Honourable friend, Dr. Sir Ziauddin Ahmad, has stated, rail-
ways are & matter of public concern. They are the public carriers and
their running should bhe of such a nature as to command universal con-
fidence of the public. On the basis of the facts that have been put before
us I maintain that there is a prima facie case for-an inquiry. But I would
like to suspend my judgment till T hear the. Honourable Member in charge.
For the time being, I am inclined to hold that a good case has been made
ouvt by my friend, Dr. Banerjea, in support of the adjournment motion.

Pandit Lakshmi Kanta Maitra: Mr. President, Sir, as one who was
perhaps the earliest to bring this matter to the notice of this House, I think
I owe it to myself and to my constituency to place certnin facts that nrise
out of this Adjournment Motion. My Adjournment Motion was based on
the failure of Government to institute a judicial inquiry or an inquirv by
an impartial tribupal into this Dacoa Mail disaster. - But as myv Honour-
able friend, Sir Andrew Clow, was more disposed to ncoept the phrassology
of my Honourable friend, Dr. Banerjea, T had to withdraw mine. The
details of this disaster have been given by the previous speakers and I do
not want to repeat them but I will place certain facts which emerge out of

ml
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this disaster and which have not been brought to the notice of this House.
It may not be known to many Members of this House that on the Eastern
Béngul Railway as many as five disasters had taken place during the course
of the last few years.

The Honourable Sir Andrew Olow: How many?

Pandit Lakshmi Kanta Maitra: I think there were three disasters on the
Dacea Mail and altogether there were five disasters on that-line.

The Honourable S8ir Andrew Olow: In how many years? )

Pandit Lakshmi Kanta Maitra: In about 12 years’ time, or, say, in the
course of the last decade and a half. Anyway, this disuster and the one
which preceded it about 15 months ago happened in my own constituency,
about 40 miles from the headquarters in which I live, and, naturally, I am
interested in it. I am interested to know why these accidents have a knack
of taking place in this particular locality? If they are to be attributed to
sabotage, why is this particular locality and this particular train seleoted
for this sabotage and who are the persons involved in it? These are the
questions that would naturally arise in the mind of any sensible man. The
fact is that the Railway track between Poradah Junction and Ranaghat
Junction on the mein line of the Eastern Bengal Railway, a distance of
about 60 miles, has been the scene of these disasters. My learned iriend,
Dr. Banerjea, suggested, and, for ought I know, it is a fact, that the track
on this side is not strong enough to bear the strain of the heavy pressure
of tha huge locomotives which were introduced on that particular section .
about 15 years back. The point that suggests itself to the mind of a
layman is this: if it is due to the misdeeds of saboteurs or mischief mongers
where are they? Why have thev not been traced out so far? In the
absence of a satisfactory reply we are left to make our own guesses and to
form our own judgment.

My Honourable friend, Dr. Banerjea, read a letter from a very esteemable
friend of his, Mr. P. N. 8en. It was his personal letter and I am not going
into it. But T will place before the House some extracts from letters which
have been printed in the newspapers. One letter is from one Khan Bahadur
Aulad Hossain, M.L.A. of Manickgunge, who was trave'lling in the ill-fated
train and narrating his experiences of the disaster he said: '*After the train
had left Chuadanga, it began to run at top-speed. There was considerable
jerking, so much so that I had to sit up. One man who was sleeping on
the bunk was about to fall owing to jerking when other passengers securcd
?,im." That is the statement of one gentleman which appeared in' the

ress.

Now, let ur turn to another. This was the statement of one
Mr. Chintaharan Roy, an Advocate of the High Court residing in Kalighat,
Caleutta. He told a representative of the Amrita Bazar Patrika that he
with Mr. 8: M. 8en Gupta, Pleader and Chairman of Gonlpara Mimicipality
of Assam, had bheen travelling in the same train in an Tnter class compart-
ment of the Dacea Mail on the 5th instant when the diraster took place.
At shout 2 a.M. feeling something unusnal, he woke up and it appeared to
him that the train was running at a verv high speed and seemed to be
bulging at times. He and hir fellow travellers felf unenrv: and could not
go to 'sleep. Mark his sfatement.
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Hare is vet another statement from Mr. Burendra Mohan B8en Gupta,
Chairman, Municipal Board, Goalpara and he said that he and other
passengers of his compartment woke up at about 2-30 a.m. by the tossing
of the train which seemed to have been running at a very high speed.

These are the views given to the Press by people who travelled by the
same ill-fated train and published in the Amrita Bazar Patrika of the 6th
August. In the face of these statements by highly respectable and
responsible persons would it lie in the mouth of any supporters of the
Government, like my Honourable friend, Sir Abdul Halim Ghuznavi, who
I find is not in his seat and who has not had the courtesy to remain and
listen to what I was going to say, to say that the accident is due only to
sabotage and to nothing else? Would it be easy for any ordinary sensible
man to believe that there was no other eause behind the disaster but that
of sabotage by some unknown persons? Let it be remembered that the
danger zone on the Eastern Bengal Railway is the portion of line—between
Poradah and Ranaghat junctions. 8everal accidents had taken place there.
. Btrangely enough, before this accident took place, another train—the North
Bengal Express,—passed over this scene of occurrence a few minutes before
and nothing happened to that train. There was only a very short interval
between the passing of these two trains—the Dacca Mail and the North
Bengal Express. B8ir ‘we are told at a subsequent enquiry which was con-
ducted by the Government agency that the railway track of about 42 feet
long had been removed. I want the House to bear in mind that 42 feet of
railway track was missing. Who removed it? For aught we know, there
was no strike on the Eastern Bengal Railway, there was mno discontent
among the railway labour force at the time. No report is there about these
things. Maorsaver, for ordinary laymen, for ordinary mischief makers, it is
extremely difficult to remove rails within such a short time, as it requires
8 lot of time, technical knowledge and skill, let alone the appropriate tools
and appliances. If people with such technical knowledge snd skill were
lurking about the spot, the police should have been able to trace them.
After the accident took place, where' did they disappear? I was indeed
shocked when I heard the news of this accident in my constituency and I
was myself proceeding to the scene of occurrence when reports came to
me that the District Magistrate of Nadia and the Superintendent of Police,
had taken the earliest opportunity to run to the spot. .

Manlana Zafar All Khan (Fast Central Punjab: Muhammadan): May I
just seek some information? The Honourable Member said that 42 feet
of rnilway track was removed and hefore this disaster actually took place,
another train actually passed on this track without any accident and within
the interval of a few minutes, 42 feet of rails were removed?

Pandit Lakshmi Xanta Maitra: That is the story. Immediately before
thin mail, the North Bengal Express passed on this track without any
accident. Where were the miscreants lurking then?

As I was saying, the District Magistrate and the Superintendent of
Police of Nadia rushed to the scene of occurrence. Curiously enough at the
Ranaghat junction station, these two gentlemen were held up. They oould
not get any railway conveyance by which they could proceed to the scene
of the disaster. But the railway authorities had already gone there. After
some difficulty the District Magistrate and the Superintendent of Police
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managed to reach the spot. The newspapers say that a joint enquiry with
the District Magistrate and the Superintendent of Police on the one hand
and the Senior Government Inspector of Railways on the other was started.
Now, Sir, the public was not taken into confidence, people were not
allowed to give evidence in this enquiry. It was held in a manner not
calculated to inspire confidence in the minds of the public or to allay their
suspicions. Rather some interested witnesses travelling in the train were
examined and their version was taken as the only truth in the matter.
What I am suggesting to this House is this. If after major disasters of this
kind which take a heavy toll of human lives and limbs almost every year,
the Government do not think it necessary to institute impartial enquiries
by which confidence and faith could be restored in public mind, is that not
the saddest commentary on the railway administration in this country?

This morning we heard a statement from the Honourable 8ir Jeremy
Raisman depicting in glowing terms the returns from railways during the
past few months. What are the Government doing to safeguard human
lives travelling on these railways? There is absolutely no security in these
days for the travelling public. If it is a case of accident pure and simple,
nobody will blame the Government for it. We must all submit to acei-
dents in life. But to say immediately after an accident that it has been
due to sabotage is something which -annot be swallowed so easily by people
however gullible they might be.

In this connection, I should like to draw the attention of the House to
an editorial which appeared in the Statesman immediately after the disaster.
We very often do not see eye to eye with the Statesman, but on occasions
the Editor talks a good deal of sense.- Here is an extract from the editorial
of the Siateaman which appeared in the Calcutta edition of Tth August:

“'The assertion that a rail had been removed is so common, emerges so promptly
and spontaneously in India after an accident on a railway that caution woulcr s t
the desirability of waiting for authenticated news. . . . . . The removal of a Tﬂail
not an easy matter for the ignorant. It.requires some skill and practice as well as
the appropriate implements.’’

I think, Bir, this part of the House at least would endorse every word
of this editorial, this brilliant editorial of the Statesman. Now, Sir, an
enquiry was held. By whom? In this Government-managed Railway
enquiry was held by the Senior Government Inspector of Railways. .This

is not a Company-managed Railway where the Governmeént Imspector
holds the enquiry. T want the House to realise the position.

Mr. President (The Honourable S8ir Abdur Rahim): The Honourable
Member has two minutes more.

Pandit Lakshmi Kanta Maitra: You will please allow me a little more
time in view of the interruptions.

Mr. President (The Honourable Sir Abdur Rahim): No.

Pandit Lakshmi Kanta Maitra: So, Sir, this enquiry was held. But it
is widely reported that there have been two distinct reports. The District
Magistrate could not perhaps agree with the Government agency, I mean
the Benior Government Inspector, in his findings. He made another report.
I would now request the Honourable the Railway Member to call for these
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two reports—the report submitted by the District Magistrate of Nadia on
this matter to the Government of Bengal, as well as the report submitted
by the Senior Government Inspector of Railways to him—and place
them before the House so that we may form our own judgment and decide
who is right and who is wrong, on the facts recorded therein.

After all a clear and distinet procedure must be laid down for such
enquiries in future. At such enquiries facilities should be given for cross
examination of witnesses by experienced lawyers because however
brilliant & man may be holding such an enquiry and in the present case
ab least the District Magistrate of Nadia was an exceptionally brilliant man
belonging to the Indian Civil Berviee, with all his brilliance, it is difficult
for him to tackle technical questions, and Government should allow the
-ussistance of experienced lawyers to sift evidence.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member's time is over.

Pandit Lakshmi Kanta Maitra: Unless a proper and regular procedure
is laid down, the public mind will never be re-assured by such slip shod
enquiries. I, therefore, hope, that the Honourable Sir Andrew Clow will
consider this suggestion of mine, and also_circulate these two reportas of this
disaster to us. I am grateful to the Honourable Member that he imme-
diately sent a message of sympathy for the victims and their relations and
I appreciate that. I hope he will follow it up and see to it that in future
simply white-washing reports are not furnished but only such reports as
inspire confidence in the public mind. With these words, T support the
motion for adjournment. :

Maulana Zafar All Kkan: Sir, certain people seem to have run away
with (he idea that everything about the doings of the executive is sacrosanct.
The gentlemen who are gracing the Treasury Benches. and their henchmen
seem to me to be of the opinion that they can commit no mistake and if
any mistake does take place, to admit it would be suffering a loss in
prestige. On this side of the House it is our duty to point out to them
that after all they are human like us -and that they can commit mistakes.
The motion of my friend, Dr. Banerjea, was a very simple and very plain
one and there was nothing controversial about it. It is a fact that railway
accidents have been happening in India very frequently. It is also a re-
markable fact that certain areas in India séem to have a peculiar attrac-
tion for these accidents,—the area surrounded by the Grand Trunk Road
and the area through which the East Indian Railway runs. The texture of
the soil is such that it is susceptible of attracting accidents; and these
engines,—XB engines specially,—with their hunting proclivities have a
peculiar knaek of jumping off the rails. These are all admitted facts and
we have all gone through them. Now occurs this terrible disaster in Dacca
in which many men lost their lives. It was the plain duty of Government
to at once issue a communique which would make the whole situation clear,
and thus take the people into their confidence. They have done nothing
of the sort. They have not appointed an independent commission of
inquiry to go into all these details. My friend, Pandit Maitra, has very
clearly and lucidly pointed out and proved to the hilt that the story of the
removal of this 40 ft. long rail is all bunkum, and that the engine must have
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jumped off the track while it was running at a tremendous speed. That
has also been proved. Where is the harm in appointing & commission of
inquiry? We want to know for certain whether the story of sabotage is
correct, whether the rail was really removed or whether it i a pure
fiction. We want to know whether the engine was being driven at
an excessive speed, and if so, who was responmible for it. 1f the driver
was responsible, why was he not taken to task? This is a State railway
and not a Company railway and when the officials of a Btate railway make a
mistake their superiors want to shield and protect them. 1f thjs kind of
protection goes on there will be no protection for the public and, railway
travel instead of a pleasure will be & great calamity. The only department
which we can call our own and a public department is the Railway Depart-
ment. Eight hundred crores of rupees have been invested in it and when
we lose our lives and there are lerrible crashes, then come Government
prestige and all sorts of stories. Bo I want that this kind of thing should
cease at once. We have a long-standing grievance against Government
that they are very irresponsible and are not responsible to this House. At
least in this House, since the Congress has committed the greatest
blunder of their life by remaining aloof, we have seen that they do what
thev like. By mere force of numbers thev carry evervthing; there is no
logic, no argument and no reasoning; so many votes on this side and =0
many on that side. If the Congress had not committed this mistake
Government would have realised that there are some people here who can
give them a tough fight. We, on this side, are few in number but it is our
duty to see that there are no differences among us, that at Teast a band of
24 or 25 people can give them a fight; and T hope that men like
Mr. Lalchand Navalrai will not move Resolutions which would make it
necessary for us to oppose them. Let us put our shoulders together and
fight the manifestation of bureaucracy there. 8ir, T strongly support the
motion. '

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Sir, I had
an intention in the beginning to speak on this motion, but when I saw,
that there were allegations and counter-allegations and the Houourable
Member for Railways had not yet given us his version, I thought I might
not get up to speak. But the last speaker has made u reference to Ine,
and he has done it most unjustifiably. He does not know what kind of
adjournment motion 1 may move with regard to the safety of my own
province. He would have known that I have no intention to say anything
of & communal nature, and he would have sympathy with us just as
sensible Muslims have sympathy with us.

With regard to the present motion I make no assertion or counter-
assertion, nor contradict any of the Honourable Members who have spoken
today. These disastrous accidents with so much loss of life and property
have become very common, and- very often they have been found to be
due to negligence or lack of proper precautions, Today an assertion has
been made by the Honourable the Mover thut this accident was due to
excessive speed. We know there has been excessive speed on such
oceasions, and engines have gone beyond the prescribed speed. There-
fore, this allegation cannot be lightly brushed aside. With regard to
softness of the ground, there have been instances of that nature also
where trains have run off the track on account of the roftness of the
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track. That is also & point to be considered. The third point made was.
that adequate help was not given. \Whether it was given or not can be
found out very easily. It is said that the relief train arrived five hours
late; this can be easily found out. On the other hand, T have heard Sir
Abdul Halim Ghuznavi making a counter allegation—he even made &
dogmatic assertion—though he was at 8imla at the time of the accident—
that this was due to sabotage. It is easy to find out if it is a case of
sabotage; but evidence has been placed before the House to show that
a previous train passed without being derailed or injured. But if it is
sabotage, who is responsible for it? In my humble opinion, if sabotage tukes
place because the railway hus not taken proper precaution or care, then
the railway is responsible. Whichever way we look at it, whether the
allegation of Sir Abdul Halim Ghuznavi is correct or the other allega-
tion is correct, the point is, why should not a judicial inquiry be made?
In matters like these involving questions of life and death, and when
travelling conditions have hecome such that these accidents are shame-
lessly common, and nothing has been done to prevent them, we must
find out what are the causes of these accidents. If it is proved that
there has been sabotage, it must be found out whether there was any
negligence on the part of the department. I am told—though I do not
know if it is a fact—that there in a rule that in cases of sabotage, there
is no question of compenration. I do not know if that rule is a fair
one. It is for the railways to find out who are the resl culprits, and it
is for the railways to take proper care to see that no sabotage takes place:
otherwise they can always sav ‘‘We are not responsible: some people are:
doing this mischief, and, therefore, we will not give any compensation.’”
I know the Honourable Member in charge is a very sympathetic man
and he will not shirk even throwing the responsibility on his own subordi-
nates if it comes to that: and, therefore, when it is alleged that there
have been two inquiries and the District Magistrate's report is different
from the railway officer’'s report, he must consider whether an impartial
and judicial inquiry should not be ordered to find out the truth. Tt
concerns similar accidents which have happened and which might
happen. Otherwige, the railways will always say ‘‘This is sabotage: we
are not responsible.”” Therefore, I support the Adjournment Motion as
a prima facie case has heen made out,

The Honourable Sir Andrew Olow: Sir, there is only one matter, I
am afraid, on which I am in agreement with Dr. Banerjea and that is in
my distress at this affair. I am sure that all Members of the Heuse will
realise that to any one who hag any responsibility for railways, a natter
of this kind must be deeply distressing, both lecause of the grief which
it causes to innocent persone and because of the repercussions on the
railways. Unfortunately, the debate has proceeded almost entirely on:
the basis of speculation and not on facts, and I have beard nothing which
suggests that this accident is not due to deliberate derailment. T do nat
like the word sabotage: it is a had word and it does not really mean
what happened here: it is & word in which we have set a bad example
in using: it is far better to use the word murder—cold, calculuted -and
deliberate murder.- We do not give compensation normally when pas-
sengers are murdered . . . .

Mr. Lalchand Navalrai: Murder without any fault of the railway?
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The Honourable Bir Andrew Olow: I have heard only two suggestions
of alternative causes. Some observations were made on the subject of
speed. The train stopped at the preceding station: it had stopped there
at the correct time. It took eight minutes to reach the site of the
accident—4} miles away: and the Senior Government Inspector finds
that the speed could not have been more than in the neighbourhocd of
40 to 42 miles an hour, aguinst a maximum permissible speed of 60 miles.

There is no reason for supposing that it was due to speed or to the engine
or to the track in this case. 8

A great deal has been made of coincidences and one Honourable
Member referred to the fact that there have been two accidents cluse
together in his own constituency in little more than an year. The pre-
vious accident was at Majdia, one in which I do not think any one on the
railways or anywhere else ever suggested that it was sabotage. Nor are
the railways accustomed to suggest sabotage where it does not exist.
In one case, the Bhita case, there were suggestions that the accident
was due to sabotage. There was evidence pointing in that direction,
and there are still facts about that case which I am unable to explain;
but the railway after further experimengs withdrew the suggestion of
sabotage before the case went to the judicial inquiry at all. I know of
no other case and if Honourable Members will give me other cases where

railways attributed accidents to sabotage and it was afterwards proved in-
correct, I will be glad to hear them.

Now, let me briefly give the evidence for this murder,—this derail-
ment. I will give just a few facts which I would ask Honourable
Members to bear in mind. Of course, some Honourable Members have
tried to discount those facts from the start by impugning the impartiality
of the Senior Government Inspector. They seem to forget that certain
allegations were madé in this Hoyse in regard to previous derailments,
that there was a previous demand for judicial inquiries to which no
reference has been made today and that a tribunal sat under Justice
Broomtield to inquire into those accidents and found that these allegations
were unsubstantiated. Let me quote one observation fromm Mr. Justice
Broomfield's report:

““A suggestion has been made in certain quarters that these Government Inspectors
should be regarded as in a sense partisan witnesses, on the ground that it may be
in their interest to fall in with the views of the railway administration and that their
training and previous association with railway work on the railways dispose them to
accept sabotage as the explanation of an sccident rather than some cause reflecting
discredit on some one connected with the railways. We think it right to say em-
phatically that we are not at all impressed with this insinuation.”

Now let me turn to the Report presented by the Benior Government
Inspector, who is not by the way responsible to the Railway Administra-
tion at all. I will mention just a few facts which, to my mind. incon-
trovertibly proved, that this train was deliberately derailed. In the first
place, the engine in derailing made marks on the sleepers below the
position which would have been occupied by the rail which was removed.
In the second place, the rail just beyond that was twisted by the engine
and bogies impinging ageinst it, and although it was twisted all out of
place the fish bolts which held it to the preceding rail were undamaged,
which it would have been quite impossible if the preceding rail had been
in its position. In the third place, there was hammering on the ond
and marks on the edge of that rail; there were also markes on left wheels
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of the engine and the leading coach. In the fourth place, s postal van
derailed, and a steel box or well which protruded from below it actually
came to rest on the top of the rail. I am very sorry I have not been
able to send round copies of the printed Report which reached me onlv
in the interval today, because we are going to incorporate in them two
photographs which the Senior Government Insnector has appended to his
Report, and this will show that the well actually rested on the rail.

Then it was suggested that the previous train went over this track
8o immediately before the accident that there could be no time to remove
8 rail. The time was 24 minutes in which the rail could easily be
removed. On the other hand, there was no time for removing a
rail after the acocident from under the postal van, and the report proves
this. The Benior Government Inspector says this: ‘I have absolutely
no doubt that the rail had heem removed before the arrival of the No. 8
mwn"-:

Pandit Lakshmi Kanta Maitra: Why was it not noticed by the dnver
of the engine which had very powerful searchlights?

The Honourable 8ir Andrew Olow: A searchlight does not unfortunately
find back. Now, Sir, suggestions. were made that there was neglect
shown after the accident. I am very surprised to hear this. Actually,
I think everything was done that could have been. done and there are
independent testimonies as to that. There were actually some doctors
on the train; one of them Dr. Maizuddin Khan is one of them mentioned
a8 having rendered valuable help. The Chief Medical Officer was very
near; he was there at about 4/50. The first relief train came at six
o'clock.

An Honourable Member: It came six hours later.

The Honourable Bir Andrew Olow: It came in about three hours. The
second relief train from Calcutta arrived at 8 O’clock. Let me mention
8 few more facts. It was stated by the Honourable the Communications
Member from Bengal that the arrangements made by the General
Manager were excellent. The other testimony is, from, what Dr. Banerjen
would call a tainted source, the Amrita Bazar Patrika. Tt savs:

*The railway authorities not only promptly sent relief trains, with food and
medical equipments to the scene of the accident, but also made adequate arrange-
ments for broadcasting the latest Report to those who had gathered at the station.
Even cold drinks, we are told, were supplied to them. The Railway authorities deserve

to be thanked for what they did.”

Now, Sir, what were the grounds on which the institution of a judi-
cial inquiry is suggested? Maulana Zafar Ali Khan said that it was
proved that the removal of the rail was all bunkum: it was proved that
the train was going at a very high speed . . . .

Maulana Zafar Al Khan: I did not say that. Somebody else had said
0. ;

The Honourable 8ir Andrew Olow: I am glad to accept the Honourable
Member's withdrawal of the phrase. I will only ask the Honourable
Member to refer to the record kept by the Reporter. However, if the
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Honourable Member did not imply this, then I gladly accept what he
says. I would say that it was not merely not proved, but it is mere
speculation based upon no evidence at sll. There was one suggestion
made which I much resent, and that is the suggestion that the driver
might have drunk. That suggestion was made in connection with &
previous accident, and neither the Honourable Member nor any others
’ ca:gg: before the Broomfield Committee to support with any shred of
evidence . . . . .

Dr. P. N. Banerjea: I did not suggest that he was drunk; I said tnat
might be one of the causes.

The Homourahle Sir Andrew Olow: The train was not driven at high
speed. I do not know if the Honourable Member drives a car. But sup-
pose he drives a car, and in doing so he runs in peril of his life through the
malice of any individual, and if we say that we had better inquire if
Dr. Banerjea was drunk, I am sure he would resent jt doubly, would
resent it rightly, and I do resent insinuations of that kind.

Sir, there have been references to the question of compensation, and
I hope I have answered Mr. Lalchand Navalrai's question. Some one
suggested, I think, that sabotage was put forward because the Railway
wanted to avoid the liability of compensation. T am afraid that sugges-
tions occasionally are put forward on the other side because persons want
to secure compensation. I would only quote again from Mr. Justice
Broomfield’s Report where, after referring to what he describes as the
unpopularity of the East Indian Railway, he says:

‘“We only mention it because it may explain, what otherwise is rather difficult of
explanation, the reluctance to sccept the results of the Government Inspector’s in-
quiries into the cause of the derailments.

Of course, it is also to be borne in mind in this connection that a finding
:lh::ct tihe tqci‘t]l:n}t; were due t:hr:l:gligmgc of th:h ruilw.::: aut.hforitiu. dir:;:l,ly ':tti;-
i , mi ve an im bearing on the ion of compensation L3
injlu'l(; and st.ha families of i?h: killed.” *

Sir, the suggestion has been made that we should pay compensation
in cases where passengers are murdered through no fault of ours. I
wonder if the.House will be prepared to extend it to all common carriers.
Accidents occur far more frequently on the roads, but I did not hear
any suggestion that every accident, the cause of which is clear, should
be made the subject of a judicial inquiry. I have examined that sugges-
tion as I do all suggestions that are made in this House, but I must
confess that I see considerable difficulties in the way of rendering a
corporation or a Railway liable to an accident, to which they have not
rontributed.

Sardar Sant Singh: May I ask one question, Sir?

The Homourable 8ir Andrew Olow: No, Sir; I have very little time.
The Honourable Member must table a question.

Sardar Sant Singh: The only question is whether the Railway has
obtained the opinion of its law officers as to whether in the case of ad-
mitted sabotage, the railway is not liable to pay compensation for lives lest.
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The Honourable Sir Andrew Olow: The Honourable Member is a
lawyer, and if after reading the Senior Government Inspector's Report he
chooses to advise his clients to claim compensation, T cannot prevent him
frarn doing so, und my friend can thereby get un opinion of far greater
value than mine on that question frcmn a judicial inquiry and a Court.

I would only say, in conclusion, that any suggestions that the House
may make towards preventing sabotage would receive my very oareful
consideration. The suggestion was made that we should police all the
lines. That is quite impracticable even if it were not a matber primarily
concerning the Provincial Governments. We are vonsidering measures,—
I am not going to disclose anything in that direction at the moment,—
but we are considering poasibilities of making eabotage in this 1nanner a
great deal more difficult, and I hope, and I would appeal that we should
have public support, und that the condemnation in these cases should
be directed not against the Railway Administrations to whom they are
deeply distressing but aghinst those who plot these vile crimes.

Mr. M. 8. Aney: I should like to know whether the three or four
gentlemen who have published their experienices in the press were sum-
moned and examined by the Inquiry Committee?

The Honourable 8ir Andrew Olow: I had no time to deal with the
matter, but the Government Inspector examined 12 witnesses from out-
side the Railwavs. and refers to some of the men here mentioned, m-
cluding Khan Bahadur Aulad Hussain Khan. I will only read without

comment an extract from what the Senior Inspector says:
L J

“Unfortunately the law as it stands may in some cases also tend uncomsciously to
vitiate an accurate estimate in this connection, for if the accident is established to
have been brought about by defective track or rolling stock, the injured and the rela-
tions of the dead can legally claim compensation from the Railway.”

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That the Assembly do now adjourn.

The Assembly divided:

AYES-—20.

Abdul Ghani, Maulvi Munhammad.

Aney, Mr. M. 8

Agzhar Ali, Mr. Muhammad.

Bajoria, Babu Baijnath.

Banerjea, Dr. P. N.

Bhatto, Mr. Nabi  Baksh Illahi
Baksh.

Das, Pandit Nilakantha. i

Deshmukh, Mr. Govind V. |

Ghiasuddin, Mr. M. 1'

Ghulam Bhik Nairang, Syed.

Lalchand Navalrai, Mr.

Maitra, Pandit Lakshmi Kanta.

Manavedan, Raja T.

Murtuza Sahib  Bshador, Maulvi
Syed.

Parma Nand, Bhai.

Raza Ali, Sir Syed.

Sant Singh, Sardar.

Umar Aly Shah, Mr.

Zafar Ali Khan, Maulana.

Ziauddin Ahmad, Dr. Bir.

|
|
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NOES—43.

Abdul Hamid, Khan Bakadur -Bir.

Ahmand Nawaz Khan, Major Nawab
ir.

Ayers, Mr. C. W.

Bewoor, Sir Gurunath.

Boyle, Mr. J. D.

Bunyad Hussain, Khan Bahadar
Bavad.

Buss, Mr. L. C.

Carce, Mr. 0. K.

Clow, The Honoursble Sir Andrew.

Daga, Seth Sunderlal.

Dalal, Dr. R. D.

Dalpat Singh, Sardar Babadur Cap-
tain.

Dumasia, Mr. N. M.

Frampton, Mr. H. J.

Gidney, Lieut.-Colonel Sir Heary.

Griffiths, Mr. P. J.

Gwilt, Mr. E. L. C.

Ikramullah, Mr. Muohammad.

Imam, Mr, Baiyid Haider.

Ismaiel Ali Khan, Kunwar Hajee.

Jawahar Singh, Sardar Bahadur Sar-
dar Sir.

Kamaluddin®Ahmed, Shams-ul-Ulema.
The motion was negatived.

|

Kushalpal Singh, Raja Bahadur.

Lawson, Mr. C. P.

Maxwell, The Honourable 8ir Regi-
nald.

Miller, Mr. C. C.

Muazzam  Sahib
Muhammad.

Mudaliar, The Honourable Diwan
Bahadur Sir A. Ramaswami.

Mukherji, Mr. Basanta Kuamar.

Ogilvie, Mr. C. M. Q.

Ormiston, Mr. J. F.

Pillay, Mr. T. 8. 8.

Rahman, Lieut.-Col. M. A.

Bsiman? The Honourable Sir
Jeremy.

Scott, Mr. J. Ramsay.

8heehy, Mr. J._F.

Sivaraj, Rao Sahib N.

Spence, Bir George.

Staig, Mr. B. M.

Thakur Singh, Captain.

Tyson, Mr. J. D.

Zafrullah Khan, The Honourable Sir
Muhammad. -

Bahadur, Mr.

Zaheer, Mr. Saiyid Hasan.

The Assembly then adjourned till Eleven of the Clock on Wednesday,

the 6th November, 1940.
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